Fourth Series Vol. XI No.21 Tuesday, December 12, 1967
Agrahayana 21, 1889 (Saka)

LOK SABHA
DEBATES

(Third Session)

(Vol. XI contains Nos. 21-30)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS
(Fourth Series, Vol X—Third Session, 1967)

Ro. 21—Tuesday, December 12, 1 967/Agrahayana 21’ 1889 (Saka)

‘Oral Answers to Questions :
*Starred Questions Nos. 602, 604, 606 to 608.

Short Notice Question No. 12, ..

Written Answers to Questions :
Starred Questions Nos. 601, 605, 609 to 628 and 630. ..

Unstarred Questions Nos. 3807 to 3837, 3839 to 3851,
3853 10 3877, 3879 to 3882, 3884 to 3909, 3911 to 3932,

and 3934 to 3965 .

Calling Attention to matter of Urgent Public Importanoc—
Reported American Interference with the last general
elections in India. .

Papers Laid on the Table

Committee of Privileges—

Fourth Report

Public Accounts Committee—
Twelfth Report

Statemeet Re. Tuticorin Harbour Pao;ect
Dr. V. K. R. V. Rao

Statement Re. Earthquake in Western India
Shrimati Indira Gandhi

Indian Coinage (Amendment) Bill Introduced

‘Official Languages (Amendment) Bill and Resolutlon Re.
Official Languages . ..

Motion to Consider .. .. Ve
Shri Pilo Mody
Shri Thirumala Rao
Shri J. H. Patel
Shri Bibhuti Mishra
Shri P. Ramamurti
Shri Tulsidas Jadhav
Shri Frank Anthony
Shri Randhir Singh
Shri Atal Bihari Vajpayee
Shrimati Indira Gandhi
Dr. Maittreyee Basu

CoLuMNS

6153-81
6181-87

6187-6202

6202-6308

6308-19
6319-21

6321

6321
6321
6321
6321-29
6322-23
6329

6329-6426
6329-6426
6331-33
6333-43
6345-47
6350-57
635770
637178
6378-89
6390-96
6396-6414
6414-23
6424-26

*The sign + marked above the name of a Member indicates that the
question was actually asked on the floor of the House by that Member,



LOK SABHA DEBATES

6153

6154

LOK SABHA

Tuesday, December 12, 1967/Agrahayana
21, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : The House will now
take up questions. Shri Mrityunjaya Pra-

sad. The hon. Member is absent. Now,
next question.
SHRI BAL RAJ MADHOK: I had

written to you about the obituary refer-
ence.

MR. SPEAKER : He should give me
some time to decide what should be done.
The moment it is written to me, it should
not be taken as if it would immediately
come up here.

Rice IMPORT DEAL

*602. SHRI MADHU LIMAYE: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the Prime
Minister had received information in
regard to a rice import deal which was
about to be finalised in the third week of
August, 1967 throwing light on the foreign
exchange loss involved,

(b) if so, whether the deal was can-
celled on receipt of the above information
by the Prime Minister;

(c) whether any inquiry hus been made
into this transaction; and

(d) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHID
SHINDE): (a) Two communications, a
telegram and a letter, containing such an
allegation were received by the Prime
Minister from the Hon'ble Member,

(b) No such deal was under comsidera-
tion and the question of its cancellation
does not, therefore, arise.

(¢) and (d). Do not arise.

ot 7y fema : & ag oY wgaw §
fr gy Q-faw & waw & fel
S & AT 9Taw & WA ¥ A H
feas U< fflt Mo, & FTQ & agd
femaT Smae wATET AT W) W7 g
fear mam ) T @AY wERT T gvEeT
# gz7 ) g0 qwee & 7

SHRI ANNASAHIB SHINDE : As far
as the current year is concerned, a total
of 29 contracts was entered into with the
private parties, and I am prepared to lay
a statement on the Table of he House
mentioning the contracts which were enter-
ed into with the various parties,

In regard to the previous year, I would
require notice. But I may say that before
1966, rice was not purchased from private
parties, because so far as rice was avail-
able from Government sources from
countries where Government agencies were
in existence, we were not accepting offers
from private partics. But owing to the
difficult situation in 1966 and 1967, when
large quantities were not available from
Government sources, we had to resort to
purchases from private parties.

sit wg fermrd . werer wgiew, wler
& woft & reew F R ot ez faret
§ 9o ¥ uw amw F @ & wn@
TEAT WA
“I may mention that the maximum
price which has been paid for rice so
far ia $182 per metric tonne cif.
and that also in respect of some quan-
tities of rice which we wanted positively
to arrive in the country before a cer-
tain deadline, dictated by the extreme
urgency of the requirement and to
prevent a complete breakdown in the
distribution system.”
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# wy wgiay & ag e A g o
W I FT W T A9 F AAE &
o feam T, & T wowT ® 9 oA
N B & fr i 5€ § o
AT F W . E; afg g, 9 ;oA
ARG T T H GAICHE WS
&t wr W wERT g8 o T
W9 WA ¥ FO< R 9 €, At
wivee i & AT § w7 T g
27

SHRI ANNASAHIB SHINDE : I may
try to explain the procedure which is fol-
lowed in regard to the purchases of rice
from private parties from other countries.
There is a committee of  Secretaries;
actually it is at the joint secretaries’ level;
the financial adviser is there; ome of the
representatives of the Finance Ministry is
there, and the Director-General of Food is
also there. General ceiling limits are laid
down by the Finance Ministry with the
approval of the Deputy Prime Minister,
and a general yard-stick was laid down
that beyond a particular limit offers
should not be accepted. In the initial
period, the general yard-stick that was laid
down was that no offer beyond £ 60 should
be accepted; then, as the prices in the
international market went up, the limit was
raised to £63 first, then to £65 and then
to £66,

The Committee of Secretaries was not
authorised to accept any offer exceeding this
limit. This is the position.

As far as the international prevailing
prices are concerned, I will have to con-
solidate the information; it is not with
me at present. But it is well known that
in the pre-harvesting period, prices in the
international market tend to go up. This
is a general phenomenon.

it wy fored : wregw wRYEw, OF AW
T FETeT g guT § | 5 AEew & wer
¢ Fow mafar &, foed Fae @
7Y fear omdwT | S wrEe § aga
T AT & TG A 2T AT TR T
gRTEATT MR A
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IAALTH TR A AFEE, @A H
Ay T € )

SHRI ANNASAHIB SHINDE: All these
details are looked into by the Committee of
Secretaries. They are expecled to look
into the question of broken percentage and
all that. When offers are accepted, they
specify particularly what is the broken
percentage allowed in a particular con-
tract and so on.

SHRI TENNETI VISWANATHAM :
From how many countries have such pri-
vate purchases been made and what is

difference in price belween govern-
ment to government purchase and pur-
chase from private contractors ?

SHRI ANNASAHIB SHINDE : At the
moment, 1 have not got that information,
because there was a number of transac-
tions. But if dus notice is given, it should
be possible for me to give the informa-
tion to the House.

The main sources of supply are Burma,
Thailand, Cambodia, UAR and somectimes
the USA. But this time since a contro-
versy has been raised, I may say for the
information of the hon. Members, in order
to remove any doubt on the point, that
from the USA though 20 offers were
received, only one was accepted, and even
there that party backed out. So no rice
on private account was imported from the
USA.

SHRI CHINTAMANI PANIGRAHI:
Was Government importing rice from
those countries on government account
beforehand 7 I would like to know whe-
ther these private parties did not allow
rice to be exported from those countrice
on government account and they agreed
only to export on private account and we
had therefore to enter into contracts with
those private parties.

SHRI ANNASAHIB SHINDE: The
position was like this. We normally
approach the governments of the various
countries in order to get rice.
approach is through our embassies, 'When
our embassies inform us that the Govern-
ments concerned are not in a position to
supply rice to us on government account,
only then, we try to find out from private
parties. ‘Till we get a finm indication from
the governments concerned, we do mnot
approach the private parties.
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SHRI CHINTAMANI PANIGRAHI:
What is the total quantity agreed to for
import of rice on private account ?

SHRI ANNASAHIB SHINDE : On pri-
vate account, the total quantity that was
to be imported was 1,79,000 tonnes. Ac-
tually all the deals could not go through.

SHRI E. K. NAYANAR : Government
know that they are unable to supply rice
to Kerala. In the past, the Government
of Kerala had asked the Central Govern-
ment whether it was possible for the State
Government to deal with private dealers
and get the tice. A number of proposals
came before the Kerala Government to
import rice through this means. Last
November, we placed these before the
Prime Minister along with the Food Mi-
nister of Kerala and submitted a memo-
randum and appealed to the Central Gov-
emment to allow us to get rice that way
particularly when the Central Government
was unable to send the allotted quota of
rice to Kerala, It is distributing three
ounces.

SHRI ANNASAHIB SHINDE: If any
State Government or any Minister gets in-
formation about any offer from any part
of the country, they can refer to us. We
shall examine the possibilities and if the
offers are competitive, we are prepared to
examine it,

SHRI E. K, NAYANAR : Whether the
Government will allow it ?

MR. SPEAKER : The hon. Member has
not probably followed it. The Minister
says that if any State Government has got

any proposal to purchase from outside, if
it is available, the Centre will examipe

it and find out what could be done.

SHRI E. K. NAYANAR : That propo-
sal itself was submitted before the hon.
Prime Minister. We do not knmow what
bappened afterwards: what was the atti-
tade taken up later on.

st sew fagrdt aodt : werw

WY WA T AT ¥ g av fahy @l

& o ot o wdwar ¢ W< oy @

aRT &, 9§ 7w W e §1 frw

e ¥ art & wwi @ ot 8, a7 AR

& wrfiar, ¥few e oifeat ¥ el
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T @ gTedT aifedl & Sw giwew &
TET Fg e faar gem ) & s
wee g & ag s st o 3, 7
| & @O+ § 97 g @r e o fow
"I ¥ g guwlar fear @, 9@ T
feam o= & o 2

SHRI ANNASAHIB SHINDE: The
prices are quoted by the parties; whether
there is some element of commission in
the price quoted or not, I am not in &
position to say. We approve the quota-
tion, at what price the rice or that parti-
cular quantity is offered to us and on the
basis of the approval of the quotetion,
we purchase the rice. As far as India is
concerned, it is entirely on Government
account,

SHRI S, M. BANERIJEE : In the letter
addressed to Shri Madhu Limaye, the hon.
Minister has stated as follows :

“As you are aware, in the past years
we have been importing rice gener-
ally on a Government to Govern-
ment basis from our traditional sup-
pliers like Burma, Thailand, UAR,
ctc. It is because one of these suppliers
was unable to fulfil the contract and
the supplies were not in a position to
meet our urgent requirements, in the
context of the world shortage of rice,
that we were compelled to enter into
contracts with private parlies for the
import of certain quantities of rice
which were so essentially rcquired in
the country.”

I would like to know who was “ome of
the suppliers” who was unable to fulfll the
contract, whether this was done umder
compulsion—whether this contract to &
particular firm was given under compul-
sion. Was there any compulsion, or be-
cause there was a shortage there was a
breakdown ? I want to know.

SHRI ANNASAHIB SHINDE: The
party to which the hon. Member perhaps
refers is Ajanta Internations] Esport
House, Bombay. That party offered rice,
fas at § 151.79 per metric tonne. That
comes to about £6142 C, & F. But
that party backed out.
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SHRI N. K. SOMANI: What is the
total quantity of rice proposed to be im-
ported in the current financial year and
what is the price differential between the
landed cost of rice and the price at which
the consumer buys it in the ration shops ?

SHRI ANNASAHIB SHINDE: The
hon. Member is aware that we subsidise
actually the imported rice to & certain
extent.

SHRI N. K, SOMANI :
price differential ?

What is the

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI  JAGJIWAN
RAM): So far as next year's import is
concerned, a final decision has not been
taken yet.

SHRI PILOO MODY : What about last
year 7

SHRI JAGIIWAN RAM : Last year,
i.e, the current year, whatever was to be
imported has been finished. So far as the
next year is concerned, a final decision has
not been taken vyet,

ot ®o Ato foardt : A= FT -
feew SrgE WX BT oeE W\ gl
ot 7 framm o= 87
SHRI ANNASAHIB SHINDE: May I
reply to that question? The prices of im-
ported rice are comparatively higher than
the prices of indigenous rice.

MR. SPEAKER : Next question. Ques-
tion No. 604.

st faom : gg WY gEw wE_ g,
M WY @ I a1 AS5 g |
o g fafaedt &1 famr &, &1 &) wwar
2 A & ol o A A Y
4

MR. SPEAKER: I am told that it is
coming up on the 20th, That is what I
am told. We will see.

SHRI JAGANNATH RAO JOSHI: I
have also sent a question about hunger-
strike in Bhopal. That has been trans-
ferred to the 22nd. I do not kmow why
the question was transferred to 22nd.
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MR. SPEAKER : I cannot say any-
thing now. I myself do not know. This
must have been done because perhaps the
minister wanted that date. I will enquire
into that.

SHRI S. M, BANERJEE : Question 603,
which is an important question has been
shifted to the 20th. I have no grouse
against that, but will it secure the same
place on that day?

MR. SPEAKER : I will look into that.
Next question,

Sucar MILLS 1N MADHYA PRADESH
+

*604. SHRI BHAGABAN DAS:
SHRI B. K. MODAK :
SHRI K. ANIRUDHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to slate :

(a) whether it is a fact that all the
5 Sugar Mills in Madhya Pradesh have
decided to close down the mills during
the coming crushing season;

(b) if so, the reasons thereof;

(c) the total number of workers likely
to be affected by the closure; and

(d) the steps Government propose to
take to stop closure of the mills?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). All the 5§ Sugar
Mills in Madhya Pradesh had put up
closure notices on account of inadequate
availability of sugarcane, but it is under-
stood from the State Government that 2

of them propose to work during the
season.

(c) If all the 5 Sugar Factories do not
work the total number of workers likely
to be affected is about 4,000,

(d) The Government of Madhya Pra-
desh has been making efforts to persuadce
the managements to run the sugar fac-
tories even for limited periods and as a
result of these efforts the managemeats of
two sugar factories have applied to them
for declaration of reserved arcas.
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Wt ATER T G WY
heam & ot e g, aw
w7 faem & agt o oy dfgEt =

&1 FToer ¥ queT A g fe agt )
™ T A SUTET & FT R W
gl w w1 Y T @ §?
SHRI ANNASAHIB SHINDE : I have
already said in my main reply that the
State Government is trying to persuade
the mills to go into production, but the
main difficulty is about the availability of
cane. My information is that the fac-
tories do not have adequate cane, Even
if they get all the cans that is available,
some of the factories are likely to rum
for 11 days, 14 days, for 28 days and
so on. So, the difficulty is about avail-
ability of canme. Even if adequate price
is paid, the difficulty would still remain.

oft WoTATR AT ¢ AT FY AW

fe e & o g PR dRO =
g1 & arT A g R oA v aw
At ?

SHRI ANNASAHIB SHINDE : It is not
possible for me to indicate when individual
factories will go into production.

SHRI S. S. KOTHARI: What about
Dalauda and Joura sugar factories 7 Are
they going to work and if mot, what steps
are the Government going to take ?

SHRI ANNASAHIB SHINDE: Joura
factory, I understand has got cane which
will be adequate for running the factory
for 14 days only. The main difficulty is,
as a result of severe drought conditions
in MP the cane acrcage has gone down
from 1.93 lakh acres to 1.25 lakh acres
in the whole State. In the factory area
also the can acreage has substantially
gone down, It is not within my hands
because cane is not available.

SHRI S. 5. KOTHARI : After twenty
years of planning, this is the state of
affairs !

ot ymt g apme T qg A B
femd & o w7 A & wTOT WY
FTRAGTC AT A &, ¥ ww A A @

AGRAHAYANA 21, 1889 (SAKA)

Oral Answers 6162
& vt fore® wreor e firat o e
M ) AT wgn g fe
T @ St ® v # fod
T sEeaT w7
SHRI ANNASAHIB SHINDE : Sir, as

the hon. Member himself is aware, up to

1965-66 there was abundance of sugarcans

‘available in the country and the cane

acreage was 68 lakhs in the country. But

the conditions changed during the last two
years. The hon, Member knows that the
last two years were very difficult years
from the point of view of rainfall, because
the main sugarcane growing areas of Uttar

Pradesh, Bihar and Madhya Pradesh

suffered very severe droughts. That is

why the can acreage has gone down as

a result of which sugar production has

suffered.

ot wgrow Fay wree : oy oft ®r
wg & e g ot qorg & TR W1 TR
werd | W AE A g ORI T
qear gt o< fawrf & agw w@ WK
arh areq A § dfew Ao d A
W aTeTe F T e AT e § 1 e
& 5T § TR W7 AT FW @A § T
%% ¥y Ty & ag s g § e
€ T Y woer A ga fear & fe
TR %7 w7 w37 &y ofir ferew
fRaER A T @ AT @ g 15
i fdee, v ag o § e §fF e
& TR &7 oweT WA 7R 37 & frrew
fer & sk S F WY 15 ¥R
fread Qragd mmA s 31 ™
#t 41 512 Y qorg g W  fF FTmwTT
7z oAW &< fF WS AT AT e
e 7 TR 37 4 feew fawm &
wafag g @ ave oft v T
T @1 § W ITET wfws ¥ afew 7w
e ¥ W wvarh ¥ I ¥ w e d,
oY Qe grer F TORTCRT TR HT GATH
AN I e dry?

SHRI ANNASAHIB SHINDE: I do
not think that we can reconsider at this
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stage the question of raising the minimum
price. In fact, I may submit, the farmers
who are getting a higher price are getting
it as a result of our policy. It is because
of the policy of partial decontrol that the
factory owners are in a position to pay
a much higher price than the minimum
price.

st wgrom feg  wreet o sy
qiferet ¥ 7Y afes & A @ A T
¥ fim @ #

SHRI ANNASAHIB SHINDE: That was
the intention in adopting the new policy.

! Wt ATy qokw : fafeee aRw
7 7g wgr 5 g 9 aorg & T w1 gE
™ g v g afF 3 T § 0w
qT T W #EifE 38 WY S9 )
T g gl g Afes ohe oY ww ad
& gwar | & 7 qgAT WA § S
fir wrarde Y orfesdt & for forame
ufgs a1F @1 ofgx & 5 9o feg
S w9 X a9 a9 faeer 9ifeg
@t g 9 I A% ¥ F9 fawE
i foer o% vus fou goF A AW
FTER?

SHR1 ANNASAHIB SHINDE : I men-
tioned the main reason that contributed
to the fall in production. But I am not
saying that other factors were not operat-
ing there. In fact, as a result of other
agricultural programmes like adoption of
high-yielding varieties the per acre yield
has gone up very much and the farmers
are finding it profitable to have other
crops. That faclory is also operating.
But the main contributing factor durmg
the last two years was failure of
which led to a reduction in

ough the acreage in area has been re-
duced, there would be no difficulty in
regard to avaijlability of seeds,

st agrw fag wreEt : W A
TEATHRT W TE qrer @ |

SHRI LOBO PRABHU : In view of the
admitted inadequacy of sugarcame,  will
the Minister kindly explain the policy of
Government sanctioning licences to  new
factories 7 Would he kindly state how
many factories have been closed this year
for want of sugarcane and how many new
faetories are being licensed ?

acru;e
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MR. SPEAKER : In Madhya Pradesh ?
SHRI LOBO PRABHU : All over the
country.

SHRI ANNASAHIB SHINDE : As far
as production is concerned, last year, at
about this time 167 factories had gone
into production out of a total of 202, This
year the comparative figure is 170, which
means that three more factories have gone
into production as compared to last year,
out of a total number of 202 factories,

The rest are expected to go into produc-
tion during the next fortnight or so. As
far as licensing is concerned, we have not
recently licensed any new faclory; what-
ever factories are licensed were licensed
during the last few years.

it Tondte fag : weAer wEEw, |
fafreet aga qf aqeraad fs frame
&Y T 2T FA & fou, S8 a9 ARy
FIAFT FeA aF 7 e M § A
< foa & wrew aF & 9w | feaar
THGEE FCA1 ITT & THF AT H HT1 A
Y FHEA do & forg dar< € an fey
FHI & Arew e @ o fram S as
& fau fFaer Tidwede g8 & ¥
@ % FAT AT § WK AL TN
far & 7 S® F7 & fag &< €
WR ag #E Afee fFew w1 W
¥ gy

MR. SPEAKER : From Madhya Pradesh
you are moving on to a general question
now.

SHRI A. S. SAIGAL : He is asking that
in connection with Madhya Pradesh,

=it wode Tag : Aeq wERE, 9g
TR 3T &7 qaTer § AT AT W= WAW
& s 4 dar §, 9o, gham Wik
| AW AT AT | AT NRWHT
THT & g g § wafE gham st
T T AT FATE W T AL,
wrier sy 7 off Wy qwr AT grArd
MR. SPEAKER : Order, g:ier. Let him

answer if he can. I am d, now we
are going too far with this guestion,

SHRI BAL RAJ MADHOK : As the
hon. Minister has just now admitted that
it is because of drought that mough cane
has not been produced in the two
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years, may I know whether it is a fact
that the production of cane per acre in
India is very low as compared to the
other sugar-producing countries and that
this is mainly because irrigation facilities
are not available for the sugarcane fields ?
Is Government contemplating any plan by
which the sugar factories can adopt cer-
tain villages around them wherein they
put up tubewells and other irrigation faci-
lities at their own cost so that their pro-
duction of sugarcane can increase ? Is
Government also contemplating to compel
sugar factories to have some farms along
with the factories, when they invest money
in factories they should also invest moncy
in farms and irrigation facilities, so that this
kind of a difficulty may not arise again ?

SHRI ANNASAHIB SHINDE : The
hon. Member js right when he says that
adequale irrigation facilities are not avail-
able for sugarcane in some of the States.

e the case of Bihar, There specinily
67 per cent of the canc is unirrigated; it
is not served by irrigation. Then, in UP
also the irripation percentage is not very
satisfactory. But there appears to be an
impressiqn that the per-acre yield in our
country is not very high, Therc are two
zones—the sub-tropical and the tropical.
The tropical zone js South India. In the
tropical areas, specially in  Maharashtra
and certain parts of Gujarat, the yield
is as high as in Hawai which is the best
in the world; but in the sub-tropical areas
the yield is low, However, the Coimba-
tore Sugar Rescarch Institute is trying to
cw:-!ve new varieties of cane and they have
achieved some Important success in this.
The introduction of new wvarieties and the
programme of the type, to which the hon.
Member has referred, are being adopted
by the Stalc Governments at the initiative
of the Centre so that arcas round about
the factories are undertaken for intensive
development of cane cultivation.

SHRI RUPNATH BRAHMA : Is the
hon. Minister aware of the fact that the
Assam soil is very much suited for sugar-
cane growing and it can be grown abun-
dantly 7

MR. SPEAKER : That is my difficulty.
From Madhya Pradesh we are going to
State after State. That means, other ques-
tions will suffer. The question
with Madhya Pradesh and then we went
to Bihar and now to Assam. That is how
we lose the other questions, You must
ask only about Madhya Pradesh.

st oA mE Tl ageT &
g e R Mg AR &
od & wft gy 7€ 1 A F g ST
wrge ¢ fis gt T & W eqwden
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ey fage g fawr ¥ Afar &

MR. SPEAKER : No, please; again,
South Bihar. This is about Madhya Pra-

desh only.

T THTAATT WEdY : 3% 45 IEEIw
¥ ate av A feomr | A oft & e
e 9f agr foarf #1 oo aff & o=
Tog ¥ TWT w9 G2 @) @1 ¢ A d
ST § f gt T 8 et e
& agh WY o o &er F 6 w9y o g
at 39 Gfera & T/ ) Gy F w0 i
U

SHRI ANNASAHIB SHINDE): If you
want me to reply, 1 will. This question
does not arise out of this.

Nl gER W weA : W WRW

& T ST &Y oi e & Al IR

T g FT S T g A § fn o
foeraTfoe o o e § a7 ST

&, & "t 91T, 9K A7 a% agr

ot afent fad o wa § o % wwy
o 3% R &7 & A o §)
Ig I @ Nt w9 g A &
SR 9g #g, e W ag fad
& @ @ T & SO ST a4
el i1 ST AT AT W= AEY {AET

I ag W W9 TH & e wivs & wfgw

T @EET( FAT @ § AV W EniT

TaRY sEeaT F40) fE G & ST

™ ¥ akr gt T e & wEw

T qgE & € I atw T FATA WK

g md w1 dav fear g st sEF o

srofY ZATSAT I FHHTAT FreT AT § AN

aelt AT e fram w fae
are g # § wreT AT § AT A w2, MR
®aW I WA wedr ¥ fae o Wi

IEHT T wWY 9% A fomr W ?

SHRI ANNASAHIB SHINDE : 1 agreo
with some of the points raised by the .

Member, that some factorics in India have

no proper system of accepting can immse-
diateply it is delivered at the gates and
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consequently the farmers are put to a lot
of inconvenience, and that is a very un-
desirable aspect for the entire harvestin
arrapgement. In regard to payment of
arreas of cane prices also....

MR. SPEAKER : What steps have the
government taken in this regard 7

SHRI ANNASAHIB SHINDE: I am
just coming to that. Some factory mana-
gement deliberately hold up payment of
cane prices. We have been requesting
the State Governments from time to time
to take necessary steps against the fac-
tories so that arrears of canme prices are
recovered and paid to the farmers.

oft wAw TaT qwrw WA AR 7
ot 5T & 9T & qg v 6w A
oY 0% 303 BfEEl § ¥ guo dfEEl
& & Fom gF 5 faar § o1 fed
qw # e fad & s w0
T TF @ B TAA6gHT g1 AT BT
& wifw frger a1 woft o foraet e
T A O IHF qEA § T a1 Loo
wiEat o 3 wias Bl & 999
oY frat o @, Y IEErd
wor A 3 T &Y 99 ¥ s & wmen?
™ a1 qga € fad & S vo-yo
qede WY &1 @ w7 @ §)

MR, SPEAKER : This question is about
Madhya Pradesh only.

oft FRA TYX QA : A WY, AN
Tg qaT FAfC g3 @ i & w1 @
Y T IRY  Toawedr & W &)
TATEEH g 1 §WEAT & gEfan
A% ;R
PrioriTy 1N TRUNE CALLS TO
BirLa FAMILY

+
*606. SHRI HUKAM CHAND
KACHWALI :
SHRI ARJUN SINGH BHADO-
RIA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:
(a) whether it is a fact that some insti-
tutions and individuals including the mem-
Bbers of the Birla family and officials of
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the Birla concerns are given priority in
the matter of trunk calls;
(b) if so, what are their names; and
(c) the reasons for which this priority
has been given to them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No,
Sir.

(b) and (c). Do not arise.

oft gon W woAw : § Ig I
g g fF Ot feerlt woad & o
g w At § awd § av @ W
Torifas aafe ar a3-a3 =ufw i
g & fo® gt Wi o g g, ed
Tl &0 @, B9 &1 P d g W
R mites war i e 3 ? O
femm & ok feat ofr o @7

SHRI I. K. GUJRAL : The question re-
lates only to priority calls given to institu-
tions and individuals. Naturally, I am

not in a position at the moment to say

how many firms owe arrears to the depart-
ment,

o gTW W wBAT ¥ g AT
1gaT § e onfaT g &wl S @AW
& wrafasar & & ag @@ a1 g9 § @
WHATA TG &, I d ad F@d @
foam ¢ wrafagar W E 7

SHRI 1. K. GUJRAL : At the moment
no firm or individual is enjoying the prio-
rity call concession. Some firms  and
some individuals were enjoying this con-

cession but that was cancelled in August
this year.

sl W WX : EF T OF T A
T e war & i fasre ooz W
gomr sTafcd faerd & smfs ol wré
=ff F @ A IEe AN W
T FCAT q%aT § o 5 A 0%
e aF fear At 3 o2 I R A
g fin oo w31 Y S e
amar ¢ ? feore ooz A wmafd
o y?
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st o Wo TWOW : wWedw o,
A AT & 0 7y e fn g A
St o}, A7 W o 7
ag wgr % fely o =fe & ar et
Wt T B oaw W W
¥ Tz aafE Af & oy § Wi A
R R Fsa g, @@
Iawy  foear 81

st T @ R oy A fre
Y

HEAN WEAY : WG, o AW TAT
fag e &

o T gwn Tag : www § it ¥14-
fAFWNaEE 398 a9 R &
% e 13 § | W WfEad 3%
w1 it S A 98 Ay i faerdt
& WX oy safeat &Y a1 Seqmel Y
TN TAE T FA AT glawr el
ot ag 1= & 7 & Sur fis it TawT
™Y} AR 1859 ¥ W wa fedY WY
Y e w1 F w0 giawr 4§

st Sw wx Wi : yeaw wERT, #
qEAT STEaT g R % were Ay o Swiw
& It Y, ag w1 faf g, A
W qgw fm-fom w6t Y o fe-faer
sqfedl #Y ag S5 & I o ag femr-
T st s & s3 a% ag  safiwar
& aret <Y @, wEET s WAy ofr
TATTC 1

MR. SPEAKER : You may place it on
1he Table of the House,

SHRI 1. K. GUIRAL : This is a list of
about 17 or 20 people....

st 97 oy i TeqRT 'Tlfl!"-l',
;g T E, o wreH W s

I

MR. SPEAKER : Hc need not read the
whole list; it will take time,
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SHRI S. M. BANERJEE : I would like
to know whether the hon. Minister is
aware that, apart from the family mem-
bers of Birlas, these business houses con-
nlve with the staff in the Telephones Ex-
change and pay money to them so that
they cap get priority and have the trunk
calls through.

SHRI 1. K. GUIRAL : The hon, Mem-
ber is the President of a union himself
and, naturally, if the business pecople arc
mixing up with the operators, he should
be able to help us better,

SHRI S. K. TAPURIAH : Is it a fact
that the people who are given this facility
for priority calls are given the facility on
the basis of applications received and, as
the Minister said half-way through, is it
also a fact that this is one of the seven
classifications, like, ordinary, urgent, etc.
and that those who pay for this priority
have to pay four times more than urgant
calls and they have to pay through their
nose ?

SHRI I. K. GUJRAL : 1 am not aware
whether they pay through their nose. But
1 am aware of the fact that whenever they
book calls, they pay four times.

RATIONING IN CITIES

*607. SHRI S. M. BANERJEE: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to stale :

(a) whether it is a fact that the statu-
tory rationing in all the cities having a
population of more thap 10 lakhs is on
the verge of collapse on account of short-
age of foodgrains; and

(b) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Though the
rationing system was working under some
strain lately, the position has started im-
proving.

(b) Does not arise.

SHRI S. M. BANERJEE : I would like
to know whether it is 4 fact that the total
requirement of grain in cities having a
population of more than 10 lakhs, Lke,
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Kanpur, Calcutta, Bombay, Madras, etc.
is not being supplied by the Centre with
the result that in all these cities sometimes
the ration quota is reduced and, if so,
what is the total requirement and what, is
the actual supply by the Government.

SHRI ANNASAHIB SHINDE: The
rationing systems in various cities are not
supposed to operate only on the supplies
from the Centre. The Centre tries to sup-
ply to the maximum extent possible. But
the State Governments have also to pro-
cure substantial quantities from their own
areas so that these ratioming systems are
in a position to operate satisfactorily.

As far as the gencral supply position
is concerned, in cities, like Vizag, Kanpur,
Bombay, Poona, Nagpur and Sholapur, the
quantum which was distributed previously
was not reduced, But when a difficult
situation developed, the Centre advised the
State Governments to reduce the guantum
from 2,000 grammes per adult per week
to 1,750 grammes per adult per week.
In West Bengal, the quantum was 1,750
grammes but subsequently it was reduced
to 1,650 grammes with effect from 29th
August, 1967. But wilh effec; from 26th
November, 1967, the scale of ration has
again been restored to 1,750 grammes per
adult per week. The rice quantum has
been increased from 400 to 500 grammes.
In Andhra Pradesh, in the statutory ra-
tioning areas of Hyderubad and Secun-
derabad, the quantum has been reduced
from 2,100 to 1,800 grammes with effect
from 27-8-1967. This is the factual posi-
tion.

SHRI S, M. BANERIEE ;: I would like
to know what was the total requirement of
U.P. Government to incet the statutory
rationing in the cities where there is statu-
tory rationing, specially in Kanpur, and
what was the requirement of the ex-Food
Minister of West Bengal and whay was
being supplied to him, Is it a fact that
after the installation of a puppet Govern-
ment in West Bengal, the quota has been
increased with the help of the  Central
Government and, if so, to what extent,

SHRI ANNASAHIB SHINDE: I will
reply to the latter part first. In fact, the
hon. Minister has made it very clear that
whatever supplies were being made to
West Bengal, indications were given even
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to the previous Government, Iy is mno
use making allegation about the supply
position. In regard to supplies to the
other States, there have been some short-
falls due to the overall difficult situation
in the country and the hon. Member is
well aware of that.

THE MINISTER OF FOOD AND
AGRICULTURAL (SHRI JAGUWAN
RAM) : May 1 clarify it?

So far as supplies to the States are con-
cerned, we do not make the supplies on the
basis of the requirements of cities or
rationed areas. We make the supplies to
the State Governments as a whole, and
how they will distribule it is left to the
State Governments,

So far as the question of West Bengal
is concerned, I may make it quite clear
that the quota of West Bengal has pot
increased; whatever increase was given
during the time of the last Government. .
v« (Interruptions),

SHRI INDRAJIT GUPTA: Now rice
is being given. Previously only quota was
being given.

SHRI JAGJIWAN RAM : 1 repudiate
the allegation, Whatever rice supply was
bieng given, was supplied during that time
and this time as well.

SHRI E. K. NAYANAR :
only on 21st November.

SHRI SRADHAKAR SUPAKAR : May
I know whether the variation in supplies
to the cities depends mostly on the import
from other countries, and also by which
time this dependence on outside so far
as supplies to the big cities are comcerned
will be altogether dispensed with ?

SHRI ANNASAHIB SHINDE: As I
have already explained, we are sapplying
the quantities from the Centre mainly from
out of the imported foodgrains, but we
also try to despatch to the State Govern-
ments some quantities from the Central
pool. The State Governments should abo
exert themselves to procure the maximum
quantity.

So far as the questioa as to when we
shall be in a position to make adequate
quantities available from our own resources
is concerned, I think, the efforts are on to

That was
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raise the production, and when produc-
tion reaches our requirements, then we will
be in a position to do so.

ot s e faeet 7 fred 0w
& % e A #t wraT o ag
®rwrar 7 s AT @ wEa
Iraw ag s famr st g sz
AT g e e avz w2 faar aman T
T a ¥ UF g7 a4F § wwhan
feren agi 9= ® ¥ F AT TMRAT
g fr feeelt & gar T @ Smaw R A
g & I 7 faafrac qargan &, &
ag WY st Argan § i Far a8 wEy AT
¢ fr zm @ra & w0 9gi OF 99 @
& fomr faraaT Tor = faan smar
Iq¥ 92 78 waaT ¢ 7 faew v A
Ffeelt T g sg adr =i g fw 3
AR & areq faarg == & o< et w0
a7 € sgeqr AE g AT T ag o
agr g & Sy O uww § afafaa
¥ H @9 §, ¢ qA AT F
FA@TY | F AT AR F e
I 7 IR A FTFT AT 7

Fa1 78 W 99 & § % faest &7 o9
FY27 ®eq g 14T § &Y AT AT AT
W& &1 faar amar , Gar [T qF F
feat wraT § oY @ wEw A g g
w7 7g 99 78! ¢ % oF 9 99 e
F g & AT QT AT 97 T
Hifete waaT A Fg1 97 f g1 7Y T4,
gay gATQ FEAn MY @e &
s agl ot § @Y I I A w19,
w7 GqT AfgEAe AT 7 wg1 9r?
SHRI ANNASAHIB SHINDE: It is
not incumbent on any suthorities, the local
authorities, or on aany State Government
o accept that which may not be fit for
human consumption. We ourselves do not
issue that, Suppose at some level there

is a mistake, it is always open to them

to bring it to our notice and it is open
to them to reject any such quantity,

So far as the reduction in the supply
of rice is concerned, the hon. Member is
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aware tha; we are passing through a very
difficult situation in reguid to the supply
of rice. But as far as wheat is concerned,
as far as the supply of total quantum of
ration is concerned, we were in a position
to supply the total quantum of ration to
the Delhi Administration.

SHRI KANWAR LAL GUPTA : What
about supply of coarse grains? There is
no provision. That is a Im omnt
question.  (Interruption). %
get sufficieny ration. Why is the Milmter
silent ? Has he no reply to give ?

SHRI JAGJIWAN RAM: To Delhi
also, we supply on the same scale as we
do for other rational areas, and the heavy
manual workers in Delhi get on the same
scale as they get in other cities. Delhi
cannot be treated differently from the
other rationed areas,

SHRI KRISHNA KUMAR CHATTER-
IT: Mine is a veary simple question. In
view of the bumper crop that has been
produced, may I know whether the Gov-
ernment's policy in regard to zonal sys-
tem is being reviewed and whether there
is any possibility in the pear fulure of
the abolition of the zonal system ?

SHRI ANNASAHIB SHINDE: Sir, am I
supposed to answer policy questions,

MR. SPEAKER : Mr. Shiv Charan Lal.
ot farr woo oW Het mERw A
aaTar § & way s fagr smg &t gay
AT IAET Y A1 AT ATEF FY ST
T € IEET g Iy f o1g ! F
AT Srgar g fF s seer waw
TE & f ot w8 far A wT A
dS M ¥ T gAT FATT I
forar ot ar ? gt aw qm sArer A fY
g7 faag drardr d77 . Ay ar?
§ qg ¥t Fra =mear g fw awra ¥ feg
o1 fhaar A gt FA MEd ?

SHRI ANNASAHIB SHINDE : We are
not concerned with local supplies. It is
through the State Governments that the sup-
plies are given,

st o wo @t: WY weAT AR ¥

FrgreTar & ar o 3w & S fear

et § war ag @w Y § Fr aw avaw

wgO F W wrew 7 g fram Wi

g7 At Wy gy T AM A
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TFEW Hav § I9 TEA § A TOAT W
wifir § ot fis spefors q@t & @t &
Ifd FvEET ¥ T W Fad 9T
forar omar & 1 F wwwaT E fF w @Y
wreg gfowg a1 Ferg  wfawa wgdr
AR & fag ner T wA A
FEH & T0F & 7€ Wiy Fiferwr Y
W@ & W oA wEem 7 e R
frar g fr Tgrt § Y FeawT gar
| TGN §, A AFT T 07§ 3 o
 Rfel off g & e gadEw
w{ramﬁtfwﬁ T FY o1 AL fAear
¥ 3% faq o sroFY a7 ¥ 341 A
gaamw fEare -

MR. SPEAKER : The question has
absolutely no relevance to the present
question. It is about towns. This ques-
tion is about cities having more than 10
lakhs of people. The Minister is answer-
ing, but your question has no relevance to
the present question.

st qo ro wt: AW ITT ¥2W X
fagre aitg ¥ @T v g fF WEl F
el THT AT T F FTT TG &Y
Ty AT @R QT 1 d
aEar Jgar § fF agt 97 09 g9
Frafaal &Y weey 3 & fog a1 aw@IT
IR A & F9 fgemr g9 0T & fag
oY siey N Fforw FT @r g ?

=t weieR R : ST ATET AT
Y AT § TATE Y AAHL § AR IFA
T AAFTY &7 @A w1 q7a7 o1 fFar g
s arq & Tga ¥ T@ @ F fawaw
ot gedwTe fed €, A¥ S, q@T %1
T | fow #t qeF & g & A
§ SR IR fawmgon &1 59 9 7
QY& THE W FT TEIATH FAT A07€4 |
# qaarn W g 5 s fagie &
F0F gL T g . .

ﬁ!emoﬂo:ﬁ‘ﬂfiﬁﬂm
£ T age fem mam )
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MR. SPEAKER : You shall not have the
privilege of getting up every time.
ot o w0 wt: gferw ¥ afd ayw

e mar §, dfogew & ofg
firar mav @ 1 @1e w9d frew & fgaw
FEw W e frarmar § | o<l & s

Wﬁfmmgnmﬁaq“ 53
AT T awa § ) ofew &

a9 Iu< 52w, fage anfe & agw

fear mr

‘ﬁtﬁ‘m:

&t Wl T g & wwaT €1
afeT @ gar A 6 aw w1 avat
i g

st Ho wo wi : IaT w3, fagr,

gz afe

sft wffwr v . S FERE A
§H T ¥ T T 0 F A fREwa
wIaE ¥ TE g4 g gafe Ay
aEw FOAT T9 gt 9% free @ €

FIATET FI |

# #g g 97 f& fagre s gae Ry
1 gEin fom frar) o fage &
FWT FT gEAT TEY § | AfHT o0mor T
T T 679 FE G4 ¢ (% G WA
@ & araE ot wgdy 1 T g
# 377 A grg A A fAw a
qaT g9 fear ar fr ow Y saf
* WEOT (AT F qWT) ¥ g
W A faar | & avwan § ¥ gw A
#r ara F faewd weg At oo
ara grar § 1

SHRI INDRAJIT GUPTA : The neces-

sity and the extent of this statutory m—
ds on the total aw

1'3? mm in the country. May I
know, Sir, whether in view of the com-
tradictory statements which were made on
behalf of the Government at the beginning
and at the end of the recent National

Development Council meeting in Delhi
when in the beginning it was stated that
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we are expecting a very good bumper crop
and at the end it was stated that the crop
may not be so good because October rains
have failed, in view of these confusing and
contradictory statements which have been
made by two eminent of the
Cabinet in the same meeting, what exactly
is Government thinking regarding this
public distribution system and the necessity
of it in the coming season ? May I know
whether the Chief Ministers of the various
States who had assembled in the NDC
would not have been confused by these

two contradictory statements ? For, if the
crop is likely to be a bumper one, the

tendency would be to distribute less through
the public distribution system, but if the
crop is not likely to be so good, then the
system would have to be strengthened fur-
ther. May I know why this confusion has
been created 7 May I know what Govern-
ment are thinking and what reaction have
the Chief Ministers given to them ?

SHRI JAGITWAN RAM: May I clearily
the position? I do not know how this
confusion was created by the press. At
the NDC meeting as well as in the House
I have made the position clear that in
certain parts of the country, the rain in
October and November has been rather
deficit and it was the apprehension there-
fore that crops in those areas may be
adversely affected. Fortunately, the north-
east monsoon in Madras and those areas
bas come and whatever apprehension was
there has been removed. But even apart
from that, even in the NDC, when some
of the Chref Ministers brought this aspect
to the notice of the council, the Deputy
Prime Minister while winding up, said
that in spite of those deficiencies, our ex-
pectations of 92 to 95 million tonnes would
materialise. 1 have said in this House and
also in the Rajya Sabha that with the rains
that we have got in this part of the coun-
try, the rabi crop will be a bumper crop,
and, therefore, whatever little shortfall
was apprechended would be more than
made good by that, So, I want to repeat
that our expectation of 92 to 95 million
tonnes in materialising.

SHRI INDRAJIT GUPTA : The other
part of my question has not been answered.

In that case, may 1 know whether Gov-
ernment are going to distribute more or
less through the statutory rationing system
in view of the bumper crop ?
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SHRI JAGIJIWAN RAM : Naturally,
when we have the bumper crop in all parts
of the country, it is expected that even
the deficit States will maximise procure-
ment and to that extent the supply from
the Ceatral pool will be reduced in res-
pect of all deficit States.

oft woywTg q2w  oTor g TRWY ¥
forad aw #1 Jmw FW § W@ Ew
Rzt Twia & srwrta @ G99 § |
w1 A & fegfer g Faasms
T § | A ag favarw W fFar
B fF 1971 oF gv oW & oW w7
AT AE FCT | I qHTT TRT §
HH FT AT 7 F N A 4y
7Y feafa gak &g & =&Y [§ &Y fec
HIFT F q9 ag F19 & Avoran §, Fow
F Ferd ag  &Ze Wi B Harg-
FF a & Sy gt foray o
FI IHA A9 FICAT 7

SHRI ANNASAHIB SHINDE: The
public distribution system is very important
from the point of view of the maintenance
of the price-line. If the production goes
up, naturally we want the procurement
campaign also to be intensified so that we
shall have additional quantities available
at our disposal for the Central pool and
also for the use of the States; This has

thi do with 1 i
B, i e o G
mentioned that we are trying to become
self-sufficient by 1970-71, and if that
happens, that would be a very happy thing
for our country.

stfsTe™: a7 75 A9 § fw
THEqT ®t {57 O a9 oo 7 ¥
#Froff; ofeghat feaft atomy?
wr oz ft g § fr aza wEd &
FeraT B Wl § Twim & s
faew areett 7Y faan omam ;) afz @,
ar & ?

ot wefram oW ¢ TR & AT
g w2\ #1 v § 1 gufeerdt & @
AW AT A §F A F A gk
§, o fao¥ oftr Am Al AR
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) AT IR A NG A JRF
Farar £ A 7 g a1 8, afew aIRg=
¥ AFTZIL AR F1 3T

AmenpMENT oF Hinou SuccessioN Act

.*608. SHRI RANDHIBR SINGH : will
the Minister of LAW be pleased to state:

(a) whether Government have received
any fresh proposals from the various State
Goverments suggesting amendment in the
Hindu Succession Act so that daughters
could have share in the property of their

husbands rather than in the property of
their father and brothers; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Na-such proposal has
been received, Sir.

(b) Does not arise.

=t vordfie fag : a1 ag Edr g fs

gF@ Ta7qz AT gfeamm wadgz T4
o uEgsEwr AT A AL R, ... ..

MR. SPEAKER : This is question hour.

Let him ask about daughters not about
the Assembly.

=it corelie feig: 791 g Adv g s
T Az & qrE T A Tawae A g
TqA Az FY TTH & T ATIH A7AT Y H
St wqexy A1z 4y 7§ Y, vAF A A
TAequa naiAz F g agar g, faeq
w31 7141 § f+ gfeamom 7 forg aeg gaom
Y ATH FY AT ATH A 7F Py
q1, ¥ W 34T ¥ &Y g% faman =fed
AT AR IF AT AAZHF A EF
agt faear mfge; swm o gf, @ @@
TAA HZ I T A FT WY AT ALY 7

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : No proposal was
received from the Government of Haryana
on this matter. But I can say for the in-

formation of the House that a resolution
was moved in the Punjab Legislative
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Assembly requesting the  Punjab Govern-
ment t0 move the Union Government to
amend the Hindu Succession Act in such

a way as to make the daughter inherit the
property of the father-in-law after her

marriage instead of that of her father.
Though the resolution was passed in the
Assembly, it was rescinded a few days
later by a motion moved by the Chief
Minister. A committee was appointed by
the Punjab Government to go into the
matter and a report has been submitted
by it to the State Government. We have
received a copy of the report with a re-

ﬂues; that the contents may be kept confi-
ential,

oft orefi g : o & W mRra A
T F fog gAR wATT 7 79 & g
YT F WL FTAA AT, TH Sqw_
, /AT AT F, HTC /R AW F A4,
ar qaret fgrgeam 7, faeett, gfarmm,
T AT, TE-FI9A1, T A fgar-
9 530 7, f<arsr F1 qg T w7 Avery
g—fa i FM7F WA FT X
SAIRT AT AT 9Fw grar g—fw
FEH ®Y AIT FYT FT AT { gF
fast, ®97 aTT FY ATAIE T ALY |

MR. SPEAKER : You are converting it
into a joke; daughters are suffering because
of your joke. This is not a debate on
daughter’s property. This is question hour.
Put a supplementary.

;ﬂmﬂ'{ﬁﬁ: A-Fe ghegmom
# QAT A ¢, TAWY A9 qR O
FE 7 oo e & sk wf
1€ FT foal #F AT AT
T qETAT AEATE | gW & =g fRaav Y
v ¥ frar ok, Afew Ag@ET T
F LA F TG AT FAINX TAA T
@y & o gawd & ar ad ?
I T fram g s ¥ T amw
# &1 F o A fafeex arew
¥ag AR g gy
arefaat &Y vavw, feam &t s,
fad afcamm 7 afes e fegmma
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F AP A s §Y g e aen
% fas @ & wge & T F g
faem wfgg csr@at & w17
g AG | & @A # fafwe agan
g

SHRI GOVINDA MENON : I hope the
member is aware that after protracted dis-
cussions in Parliament, the Hindu Code
Bills were passed. Under the Hindu Suc-
cession Act, the daughter and the son have
been given equal rights in the father’s pro-
perty. Government continue to think that
that is the proper law with respect to this
matter,

it Torefi fag - Az 9w
FA F oqow wE@T IR §;
I gI, A g FF acAw wLy ?

ait Tl g vl : srew wEET,
# weft ft & o Agar g e A A
I e A e iR E
IEET FT TE STAGIE HISATE IT &
[ aw ar 3 FrAfea 7 g g A AR
¥om fraft el aga o@-
o faferadl Aaenf g @t 9@ &
¥ T A1 g eia W dear
e A A & gAY Fwr g3 AR
TeqTEA I W FAWIE qEFI AR AT A
39 q ey |E g, = ag fegfa
#er wERT ¥ g a7k g AR T A
T guag A § v Ifww afcadw
FA R qH IR 7

SHRI GOVIKDA MENON: For the
information of the member and the House,
1 would point to a provision in the Hindu
Succession Act which says that whatever
be the provision under the law, it shall
not affect any law in any State preveating

tngmenmion of holdings., There is today
in force a law known as the Prevention of

Fragmentation and Consolidation of Hold-
ings Act of Bombay. I think the proper
remedy is for other States also to have
legislations of this type to prevent frag-
mentation,

L961LSS/67—2
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SHORT NOTICE QUESTION

SHORTAGE OF SPmuT IN DELHI

+
SN.Q. 12, SHRI KANWAR LAL
GUPTA :

SHRI M. L. SONDHI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that there is a
great shortage ofPspirit in Delhi;

(b) whether it is also a fact that Delhi
did not receive its November quota so far
and no fresh quota has been allotted for
the next month;

(c) if so, the reasons for the shortage;
and

(d) the steps tdken by Government to
remove the shortage of spirit in the capi-
tal 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a)
Yes, Sir.

(b) Delhi receives its supplies of spirit
from U.P. subject to availability. Supplies
for November 1967 were delayed but have
since been received. Allocation from U.P.
for December 1967 has also been received
and arrangements to lift the supplics are
being made.

(c) There is an acute shortage of spirit
in the country on account of reduced
availability of molasses which in turn is
due to a fall in the production of while
sugar.

(d) Delhi Administration have rationed
the supply of spirit with a view to meet
the requirements of hospitals and doctors
on a priority basis and to the maximum
extent possible, They are also tapping
sources of supply other than U.P.

st wwT w® o FEw AR,
feeft w7 Y Wer 50 gATC WA WY
o7 UF WA i 9% AT FTE HTH 158WX
fom &< fear | 7T 98 o fe ok
seqaTel & WY T wOe WY faz
fored € fir g a9 fesfe & ampg
aw sy ot gk & Sroeft S wEEk
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Furar feda ¥ o aga ard fEh ff
AR ag W a2 g | w0 i
BWT A9 IFTLE T | /F FT AW
T Y FT FOT 8 T &Y 741 § AE
3w wraw FAw 1 wqAr 22 FAU R
gt o¢ foeeft & Qww itvw §
Tt W o #0w 2
&1 oF TR Y| T qwm agt
&< vegafs waw ¥ it fewiz s
wht ¢ feafe fravs" wdt g &
g Tgar g f faocht 71 oF S
¥ TUW FT F wAl AR, I IHA
g 2ed 1 Aifenr qaAn §, 99
dfer § qg el T % a@ &
qu frm @, 39 & fom #vd sqaear
{7

SHRI ASOKA MEHTA : There is a
shortage of alcohol all over the country.
We have to persuade the States—Delhi
does not produce any alcohol—to part
with whatever supplies they have, The
Government of India has no power to
force them and divert supplies from one
State to another. Every State tries to meet
its own requirements first. [ hawve been
trying to persuade the States to accept
some kind of over-all national priority. 1
have not succeeded in doing it, and the
States naturally try to meet their own re-
quirements and are willing to provide only
that much which they consider they can
spare. So far as Delhi is concerned, its
non-nal requirements are 8 lakh galloms,
its i or ial requirements are
6.4 lakh gallons. So far, U.P. has offered
only 215,000 gallons for the whole year.
We are trying to persuade, some other
States also, including Haryana and Maha-
rashtra to give something, but the situa-
tion is difficult,

Unfortunately, the meeting is for the
purpose of persuading. Delhi is getting
30,000 from Kandla and 6,500 from
Haryana. This kind of additional effort
was made, but I agree the situation is
difficult.
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Y AT AT e : vl HAt T A
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T g a3 ¢ % faesft womew &
A F g FT A IFHew and @
fsagt w1 oo T fafe &
a} FIgr P IWHF AT F AT FT
Far faame & ?

SHRI ASOKA MEHTA : We had dis-
cussions with the State Governments, and
we have agreed about certain priorities.
While the State Governments give high
priority to potable alcohol, next to that
everybody is agreed that priorities for
major industries will have to be maintain-
ed, particularly industries like pesticides.
I am sure the hon. member will agree that

I cannot do without production of pest:-
cides. If furniture is to be used thout

polish, I am sure we will prefer l.o use
without polish,. ...

SHRI S. M. BANERIJEE : We are hav-
ing a Minister without polish!

SHRI ASOKA MEHTA : ...... than
agree to have any cut in the production of
pesticides,

As far as a permanent solution is con-
cerned, we are trying to see that produc-
tion of sugar is increased, but for the
current year as well as the next year, we
will suffer from this difficulty, The im-
ported prices of alcohol are very high,
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even them we are importing from abroad,
particularly to meet the most urgeat re-
quirements. Even then, the difference
between availability and requirements is
fairly large, and the difficulties will have
to be lived with.

SHRI M. L. SONDHI : From the reply
of the hon. Minister it scems that along
with certain other Ministers of the Govera-
momt, he also is determined to add to the
ocomomic discomfort of the people living
im Delhi. I wish to suggest that he has in
his own ministry a Directorate General
of Technical Development which has tre-
meondous bargaining power with the various
State Governments, If he is in a mood,
there is no reason why he should not use
it. Purniture also need polish, especially
when you want people from outside to
come here and see Delhi. Jugghis are
being uprooted because of their ugly ap-
pearance, So, what I suggest is that the
Directorate General of Technical Develop-
ment can do its best to provide the Delhi
Administration with data as to the supplies
which are available with other States, with
U.P. for example, and the Delhi Adminis-
tratiom would be in a position to get the
spirit and the spirit is urgently needed by
all sorts of people, Government employees
themselves, the people who are living in
Delbi. This is a serious matter,

SHRI ASOKA MEHTA : I have got to
meet the requirements of every Stats to
the extent that is possible. I do not see
why Delhi should be treated on a higher
podestal than, for instance, West Bengal.
Therefore, everything possible is being
done, but because of two reasons—one is
that alcohol is in short supply, and second-
ly, the State Governments give much
higher priority to potable alcohol which
is an important source of revenue to them—
it is mot possible to coax out of them all
that one would want,

SHRI D. C. SHARMA : I agree with
the hon, member that the situation is very
difficult on account of the non-availability
of adequate supply of spirit. May I ‘ask
him whether it has come to his notice
that the licences for the supply of spirit
to the consumers—these are big licence-
holders—have been distributed on the
strength of their political status and poli-
tical influence and that most of the short
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supply is there and maldistribution bas
como about as a result of the political in-
fluence of some parties in Delhi ?

SHRI ASOKA MEHTA: I am not

aware. As I pointsd out, the Delhi Admi-
nistration is trying to ration spirit to hos-
pitals and to doctors and these are the
priority claims for the spirit that is awsil-
able. Whether there is any kind of mal-
distribution, if my atteation is drawa to
any such specific thing, I shall look into
it.

SHRI BAL RAJ MADHOK : The hoa.
Minister has just now said that alcohol is
in short supply all over the country. Since
molasses is the main source of alcohol and
since the production of sugar and molasees
is falling, may I know whether any correla-
tion is there between tho policies of the
Petroleum Ministry and the Ministry of
Food and Agriculture in this respect 7 May
I also know whether, in view of the shert-
supply in molasses, other alternative means
of production of alcohol are being con-
sidered by techmical experimentation 7

SHRI ASOKA MEHTA : There is co-
ordination. As the hon, Member is aware,
dcisions are taken about sugar production
by the Government as a whole, and there
is no difference of opinion between my
colleague, the Minister of Food and Agri-
culture, and myself. As far as the future
is concerned, two things are being done :
we hope and trust that as a result of the
measures taken there will be greater produc-
tion of sugar and there will be greater pro-
duction of molasses and more of alcohol.
Apart from that, we are now switching
over to petrochemicals and therefore it
will not be necessary that the demand for
alcohol will go up; we hope that in future
it will go down.

SHRI PILOO MODY : Not for drinking
purposes.

SHRI ASOKA MEHTA : For drinking
purposes, it is potable alcohol. That is a
different matter. Bur for industrial pur-
poses, we hope it will go down. And
alcohol, whatever is available, will be
used for what may be called the priority
purposes, where other kinds of alcohol may
not be available.
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&Y wgreTw fag wrcE) : st wgey,
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TR ¥ feafa o g, a@ % fove
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T & fod ¥ ot §, 39 % Qv
I AR AT AT F A N F a9
I ERAATT AFTTE !

SHRI ASOKA MEHTA: Wherever
there is prohibition, necessary steps are
taken. Wherever there is mo prohibition
surely the excise authorities do whatever

has to be donc. Beyond that, I have
nothing to add,
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COLLECTION OF LAND REVENUE IN Dermn

*605. SHRI S. R. DAMANI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
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(a) whether it is a fact that for the last
15 years, there has been almost mo colkec-
tion of land revenue from 357 villages of
Delhi;

(b) if so, the reasons therefor; and
(c) the efforts made to realize it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No.

(b) Doea not arise.

(c) A special drive was launched during
the year 1965-66 as a result of which land
revenue arrears amounting to Rs, 13,52,705
were recovered. Subsequent recoveries
up to date amount to Rs. 9,09,123,

CULTIVATION OF SUGARCANE

*609. SHRI KAMESHWAR SINGH :
SHRI KEDAR PASWAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the measu-
res taken or proposed to be taken to im-
prove the sugarcane cultivation to meet
its increased demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : Besides the normal sugarcane
development schemes  introduced inm
1948-49, which include measures such a8
provision of adequate irrigation facilities,
manuring, use of improved seeds, phnt
protection, the schemes for intensive cul-
tivation of sugarcane in sugar factory areas
and package programme for sugarcane cul-
tivation in selected districts have been
started since 1963-64, Financial assistance,
according to an approved pattern, is pro-
vided to the State Governments for this
purpose;

Separate allotment of fertilizers is made
for sugarcane crop from the year 1967-68;

Workers are trained in the methods of
sugarcane development and the lalest tech-
niques of sugarcane cultivation designed to
increase production; and
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Incentives are offered to the sugarcane
growers and sugar mills by raising the
price of cane payable to the former be-
sides allowing premium on quality; and
granting rebate to the latter in the Excise
Duty on their produce during a specified
period in excess of the production during
the corresponding period in a base year.

‘WAGE BOARD ON PLANTATIONS

*610. SHRI BEDABRATA BARUA :
SHRI Y. A. PRASAD:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government have consi-
dered the recommendations of the Wage
Board in regard to the Plantation Workers;

(b) whether the planters have made any
rep to Gover regarding
the difficulties that might arise as a result
of the full implementation of all the re-
commendations of the Board; and

(c) if so, Government's reaction there-
10?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). Three separate Wage Boards
were constituted for Tea, Coffee and Rubber
Plantations. Decisions on their final re-
ports were announced, as (shown in the
table below) after considering the repre-

sentations received from employers as
well as workers :
Name of Date of Date of Govern-
Plantations submissiors ment Resolution
of the report.  announcing
decisions.
Tea 31-5-1966 4-6-1966
Coffee 6-8-1965 19-9-1965
Rubber 12-8-1966 29-9-1966

NON-JOURNALIST WaGe Boarp's
RECOMMENDATIONS

*611. SHRT HIMATSINGKA :
SHRI C. JANARDHANAN :

Will the Minister of LAPOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question No.
31 on the 14th November, 1967 and state :

(a) whether a decision has since been
taken on the Non-Journalist Wage Board's
recommendations;

6190

(b) if so, the decisions taken thereon;
and

(c) the steps taken to implemeat them ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) Yes, Sir.

(b) Copies of the Government Resolu-
tions announcing the decisions were placed
on the Table of the Sabha om the 2lst
November, 1967.

(c) State Governmeonts have been re-
quested to secure implementation of the
recommendations. The concerned employers’
organisations have also been requested to
advise their comstituent members to im-
plement the recommendations expeditiously.

agwet afnfeat
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CENTRAL WAREHOUSING CORPORATION

*613. SHRI INDRAJIT GUPTA : Will

the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the AllIndia Central
‘Warchousing Corporation Employees' Asso-
ciation has submitted a memorandum
urging Government to merge the Corpora-
tion with the Food Corporation of India;

(b) if so, the decision taken thereon;

(c) whether it is a fact that some of
the Warehouses of the Corporation have
alrcady been closed down; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) The future role of the Central
Warehousing Corporation is still under the
consideration of the Government.

(c) and (d), Some of the warchouses
of the Corporation have been closed down
cither because they were located in hired
buildings which were released on the cons-
truction, by the Corporation, of its own
buildings, or because the warehouses in
particular places were not found to be an
economic proposition and to have ade-
quate prospect of business in the near
future.

DECEMBER 12, 1967

Written Answers 6192

INDIAN AGRICULTURAL RESEARCH INYTITUTE

*614. SHRI BIBHUTI MISHRA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the report of a pamel ap-
pointed to review and suggest improve-
ments in the working of the Indian Agri-
cultural Research Institute has beea sent
to the Administrative Reforms Commission
for making their recommendations there-
vn; and

(b) if so, the nature of recommenda-
tions made by Administrative Reforms
Commission thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A Panel was constituted
by the Director, Indian Agricultural Re-
search Institute on the 4th July 1966 to
review the administrative and other proce-
dures in vogue at the Institute amd to
suggest improvements, This was only an
internal panel of the Institute. The stody
was not undertaken on behalf of the
Administrative Reforms Commission mor
was any copy forwarded to the Commis-
sion. A few copies of the report had,
however, been taken by the Study Team
on Scientific Departments/Organisations of
the Administrative Reforms Commission
for their own information and for wse in
their own deliberations, The recommenda-
tions of this panel are being studied by the
Indian Council of Agricultural Research.

(b) Does not arise.

SHORTAGE OF FERTILISERS

*615. SHRI PREM CHAND VERMA :
SHRI MARANDI :
SHRI M. L. SONDHI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that therc
is a great shortage of fertiliser supply in
the country and the farmers have not
been able to get even part requirements
for the current rabi season;

(b) whether it is also a fact that the
cost of fertiliser is high and it is said that
Indian farmer who is the poorest im the
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world pets fertiliser at highest price in the
world;

(¢) if so, how is it proposed to meet
the shortage of fertiliser supply; and

(d) the arrangements made for the
supply of fertilisers at reasomable price to
the farmer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) to (d). A statement is laid on the
Table of the Sabha, [Placed in Library.
See No. LT-1957/67).

Go SaDANS

*616. SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the pumber of Go Sadans being
run by Government and the annual expen-
diture incurred on them;

(b) the amount ecarmarked for Go
Sadans and development of cow-breed in
the Third Five Year Plan and how much
was spent on it; and

(c) the steps taken to solve the pro-
blem of dry cows in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 48 Gosadans are being
run by various State Departments of
Animal Husbandry, The figures of annual
expenditure being incurred by the State
Departments of Animal Husbandry on
these Gosadans are not available. How-
ever, according to the Model Gosadan
Scherme, the average annual recurring ex-
penditure on a Gosadan works out to
about Rs. 45,000.

(b) A provision of Rs. 18.01 lakhs was
made for the Gosadan Scheme during the
Third Five Year Plan, Separate informa-
tion reclating to the provisions during the
Third Plan for the development of cow
breeds is not available as no scheme exclu-
sively for the development of cows was
taken up. An amount of Rs. 1405.37

lakhs was provided for cattle development
(including buffaloes) during the Third
Plan. The figures of actual expenditure
on these schemes are mot available.

(c) Scheme for salvage of dry cows is
in operation in the States of Madras and
Mysore since 1960-61, The scheme for
the city of Calcutta, which was in opera-
tion during 1964-66 is being revised for
direct administration by the Central Coun-
cil of Gosambardhan.

To shorten the dry period of high yleld-
ing milch cattle, the State Governments of
West Bengal and Maharashtra have been
advised to provide artificial insemination
facilities in the city stables.

FREIGHT CHARGES FOR IMPORT OF
FoopgraNs

*617. SHRI S. S. KOTHARI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the freight
charges in respect of foodgrains imported
from U.S.A. have to be paid in dollars;

(b) if so, whether Government have re-
quested the U.S. Government to agree to
the foodgrains being transported by the
Indian ships returning from U.S.A. which
do not have sufficient cargo on such jour-
neys; and

(c) if so, with what results 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Freight charges have to
be paid in dollars only in respect of the
quantity brought in U.S. flag ships. Under
the PL-480 Agreements we are required
to ship 50% of the quantity supplied under
these agreements in U.S, Flag ships. There
is no such restriction as regards the re-
maining quantity of foodgrains being
shipped in ships of any other flag. Pay-
ments of freight in such cases are govern-
ed by the terms of the Charter Party.

(b) Indian Flag ships can be used lo
bring the remaining 50% of foodgrains
supplied under PL-480 Agreements and for
all the foodgrains imported from other
countries or commercial purchased, in-
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cluding commercial purchases from the
U.S.A. Indian tonnage is not adequate and
it is not possible to carry more than 15
to 18% of the grain in Indian vessels. In
the circumstances the question of approach-
ing the U.S, Governmeat in this matter has
not arisen.

(¢) Does not arise,

EAST PAK REFUGEES

*618. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that East Pakis-
tan refugees cannot freely visit East Pakis-
tan mor can they bring any money from
there nor sell their properties in Pakistan;

(b) whether they have been denied com-
pensation for their landed properties ac-
quired by the Government of Pakistan;

(c) whether it is a fact that the Nehru-
Liaquat and Nehru-Noon Pacts have been
violated in these respects; and

(d) if so, whether Government propose
to review their policy in regard to the pay-
memat of compensation to the East Pakis-
tam refugees for their properties left in
East Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION (SHRI
D. R. CHAVAN) ; (a) The - Government

of Pakistan have made it extremely diffi-
cult for the refugees to visit East Pakistan.
They have also banned all remittances of
money from Pakistan to India. In view of
the absence of travel facilities, the ban on
remittances, and a regulation entitled the
East Pakistan Disturbed Persons (Rehabi-
litation) Ordinance, 1964, which prohibits
sale of properties without permission from
the authorities, the refugees are not able
to dispose of their properties in East
Pakistan,
(b) This is being enquired into.

(c¢) The restrictions imposed by the
Government of Pakistan are not in con-
sonance with the Nehru-Liaquat pact.

(d) There is no such proposal before
the Government at present,
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ForrioNn ExPERTS' REPORT ON
UNEMPLOYMENT

*619. SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a team of doreign experts
submitted a report to Government that 75
million people were unemployed in the
country; and

(b) when Government propose to pub-
lish the 19th and 20th Reports of the
National Sample Surveys on unemploy-
ment, earnings, an indebtedness of agri-
cultural labour ?

THE MINISTER OF LAPOUR AND
REHABILITATION (SHRI HATHI) :
(a) The Government of India in the
Ministry of Labour and Rehabilitation has
neither received nor asked any Foreign
Expert to make any such report,

(b) The data collected during 19th and
20th Rounds of National Sample Surveys
are being processed.

Lasour Laws

+620. SHRI BABURAO PATEL: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is proposed to revise radi-
cally the labour laws to meet the situation
arising out of recurring strikes, lock-outs
and gheraos; and

(b) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). No, Sir. The Industrial Dis-
putes Act, 1947 contains adequate provi-
sion for dealing with strikes and lock-outs.
Gherao in the sense of wrongful restraint
or confinement is punishable under the
Criminal law of the land. The National
Commission on Labour is, however, ex-
pected to examine the various aspects of
the provisions of the Industrial Disputes
Act; the Commission’s report is expected
by the end of 1968.
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SuPPLY OF MEXICAN VARIETY oF WHRAT
™ RaTion

*621. SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) whether the Mexican variety of
wheat grown in the country is supplied to
the ration-card holders in Delhi;

(b) whether it is a fact that the atta
prepared from it is worse than the atta
supplied in ration which is made from im-
ported wheat; and

(c) if so, the steps taken or proposed
to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No Sir,
(c¢) Does not arise,

Foob CORPORATION OF INDIA

*622. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whelher the Food Corporation of
India has any scheme for the popularization
of high-yiclding varieties of paddy;

(b) if so, the nature of the scheme and
the steps taken to implement it in Bihar
and other States; and

(c) the success it has achieved so far in
the country as a whole ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Food Corpor-
ation of India implemented a piict scheme
for the popularization of high yielding vari-
eties of paddy in the selected areas of
Andhra Pradesh and Madras in 1966 in the
Kharif season and a similar scheme in
Mysore in 1967 in the rabi season. The
experience of the Food Corporation shows
that the primary purpose for which these
schemes were implemented namely acquisi-
tion of contracted quantities of foodgrains
had not been fully served. The Corporation,
therefore, do not intend to undertake fresh

schemes either in Bihar or other States for
the present.

Starxe IN O INDLA LTD.

*623. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the Indian
Oil Workers' Union, Assam has served a
strike notice on the Oil India Ltd,, Assam
demanding the recognition of the Indian Oil
Workers" Union and adjudication on 14
demands submitted earlier;

(b) whether it is also a fact that the
strike was scheduled to begin from the 28th
November, 1967; and

(c) if so, the steps Government comtem-
plate for solving the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes.

(b) Yes.

(c) The Labour Enforcement Officer
(Central) Dibrugarh, held conciliation pro-
ceedings and his report has been received
by Government. The matter is now under
Government's consideration,

Co-OPERATIVE SOCIETIES IN DELHI

*624. SHRI YAINA DATT SHARMA :
SHRI KANWAR LAL GUPTA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of Co-operativa Socicties
in Delhi against which enquiries are being
conducted regarding the misuse of funds;

(b) the dates on which such enquiries
were initiated against each of them; and

{c) the findings of the enquiries which
have been completed and the action taken
by Government against the defaulting
Societies 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMEMNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is
laid on the Table of the House. [Placed in
Library. See No, LT—1958/67.]

(c) Enquiries in respect of these Societies
are in progress.
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AcQUMED LanDp UnbEr CULTIVATION IN
DeLH

*625. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Delhi
Administration has started destruction of
the standing crops around Delhi on the plea
that the land under cultivation had been
acquired;

(b) whether it is also a fact that the
villagers started cultivation on this vacant
land on the appeal of the late Prime Minis-
ter, Lal Bahadur Shastri; and

(c) whether in view of the serious food
situation Government propose to advise the
Delhi Administration to take possession only
after the crops have been reaped and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir, but the Delhi
Administration has taken steps to prevent
continued unauthorised occupation of land.

(b) No,

(c) No, The erstwhile owners and occu-
piers of the acquired land were granted
licences for cultivation for Rabi 1965-66
only. However, despite the expiry of the
licences, some of the licencees continued to
cultivate the land in an unauthorfsed man-
ner and even resisted the efforts of the Ad-
ministration for the resumption of the land.
As the land was required by the Delhi
Administration for various development
programmes for which it had originally
been acquired. the Administration had no
alternative but to put a stop to the un-
authorised occupancy.

WITHDRAWAL OF SUBSIDY ON FOODGRAINS

*626. SHRI NITIRAJ SINGH CHAU-
DHARY : Wwill the  Minister of
FOOD AND AGRICULTURE be pleased
1o state ;

(a) whether Government propose to use
the amount that will be saved after the with-
drawal of subsidy on the foodgrains to in-
crease agricultural production;

(b) if so, how the amount is proposed to
be used; and

(c) if not, the reasons therefor ?

DECEMBER 12, 1967

Written Answers 6200

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The Government
is at present incurring huge subsidy in the
distribution of foodgrains from the Central
stocks. In order to reduce this heavy bur-
den on the national exchequer, it has onmly
recently been decided to reduce the quantum
of subsidy on imported coarse rice and milo
and to abolish the subsidy on imported
wheat, No decision has been taken whether
the amount saved by the withdrawal of sub-
sidy is to be used for any specific purpose.

ExPORT OF RICE

*627. SHRI P, VISWAMBHARAN :
SHRI MANGALATHUMADOM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
(a) the quantity of rice exported from
India during the years 1965, 1966 and 1967

and the foreign exchange earnings thereby.
year-wise;

(b) the parties to whom licences were
issued for export of rice;

(c) the reasons for issuing licences for
export of rice when theére was an mcute
food shortage in the country;

(d) whether any complaints have been
received that these licences were
for large-scale smuggling of rice out of
India; and

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is Jaid on the
Table of the Sabha. [Placed in Library. See
No. LT—1959/67.]

(b) Exports of rice are handled exclu-
sively by the State Trading Corporation of
India Ltd., and not by private partics.

(c) Export in such very small quantities
of Basmati rice is mainly to meet the re-
quirements of Indians in certain counptries
abroad and can not have any significant
effect on the supply position in this country.

(d) No, Sir

(e) Does not arise,

SURATGARH MECHANISED FARM

*628. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are satisfied

with the functioning of the Suratgarh
Mechanised Farm; and
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(b) how the yield on this farm compares
with yields of private cultivators ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHNIDE) : (a) Considering the conditions
prevailing in the area, Government are do-
ing their best to run the Farm as efficiently
as possible.

(b) As the Farm is primarily engaged
in the production of pedigree seeds, no fair
comparison can be made with the yields of
private cultivators who grow crops on a
commercial scale.

SEIZURE OF MAIZE SENT TO WEST BENGAL
FROM HARYANA

*630. SHRI D. N. PATODIA :
SHRI PRAKASH VIR SHASTRI :
SHRI RAMAVATAR SHASTRI:
DR. SURYA PRAKASH PURI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the news-item appearing in
the Times of India of the 16th November,
1967 wherein the former Food Minister of
Haryana is reported to have stated that the
Union Government's action in ordering
seiznre of maize exported by traders to
West Bengal was in the public interest;

(b) whether it is a fact that the maize
exported from Haryana to West Bengal had
the approval of the Haryana Government
and there was no contravention of any pro-
vision of law by the traders;

(¢) whether Government have investi-
gated into the matter and ordered the re-
lease of stocks which were seized; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have seen the
news-item referred to.

(b) to (d). Movement of maize from
Haryana is restricted except under permits,
under a Central Order issued under the
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Essential Commodities Act, It has been
reported that the export of maize from
Haryana to West Bengal was not made
under valid permits and therefore mot in
order, The matter is under investigation.
In this connection some writ petitions are
also pending in the High Cuurtothhi.‘
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CooPERATIVE CREDIT SOCIETIES

3809. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total number of co-operative
credit societies functioning in the country
during 1966-67; '
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(b) the aggregate paid-up share capital
and reserve, membership including male and
femals, the number of members who have
secured loans together with quantum of loan
Obtained and the aggregate of profits made
by such societies;

(c) whether there has been any increase
in aggregate paid-up share capital, member-
ship and profits made by these societies; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) 2.07 lakhs as on 30-0-1966.

(b) Paid up Share

Capital Rs. 174 :2] crores
Reserves Rs. 54 -33 crores
Membership (male

& female) Rs. 330 -64 lakhs

Number of members

sho secured loans

(during 1965-66)  Rs. 14569 lakhs
Amount of loan

(Short and Medium

term) obtained

(during 1965-66)  Rs. 614 -09 crores
Net profit earned by

societies (during

1965-66) Rs.

(¢) and (d). Yes, Sir. A detailed state-
ment is laid on the Table of the House.
[Placed in Library. See No, LT—1960/67.]

16.52 crores

SuppLY oF FerTiLIZERS TO U.P.

3810. SHRI SARJOO PANDEY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Uttar Pradesh Govern-
ment have approaced the Centre for ade-
quate supplies of chemical fertilizers this
year;

(b) if so, the guantum demanded by the
U.P. Government; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) and (c) On the basis of lhe_tequire-
ments of the different priority agricultural
production programmes as originally assess-
ed by the Central Team and having regard
to the availability from imports and indi-
genous production, 1,46,810 tonnes in terms
of Nitrogen were proposed to be supplied
from the Central Fertiliser Pool to U.FP.
during 1967-68, In addition, they were ex-
pected to receive 21,000 tonnes of Nitrogen
from direct sales from {actories during
the year. On the basis of the large cover-
age of area under high yielding varieties
Programme and multiple cropping during
the Rabi season, the U.P. Government have
reported their requirements as 1,35,000
tonnes Nitrogen for the various priority
programmes for Rabi season. Against this,
they had a stock of 53,400 tonnes N with
them on 1st October, 1967. Thereafter,
they were supplied a quantity of 34,000
tonnes N up to 25th November, 1967 bring-
ing the total availability to 87,400 tonnes N.
It is expected to move another 20,000 tonnes
N approximately by the end of December
1967, thus meeting substantially their Rabi
requirements. Balance is likely to be sup-
plied by the end of January, 1968.

MiniMUM WAGES FOR AGRICULTURAL
LABOURERS

3811, SHRI DEORAO PATIL : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the names of States where the Mini-
mum Wages Act for agricultural labourers
is being implemented and the manner in
which it is being implemented; and

(b) the steps taken by Government to
implement the Act more effectively ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). Andhra Pradesh, Assam, Bibar,
Kerala, Gujarat Haryana, Madras, Maha-
rashtra, Madhya Pradesh, Mysore, Orissa,
Punjab, Rajasthan, Uttar Pradesh and West
Bengal. However, in Gujarat, Madras and
Maharashtra, minimum wages have not yet
been fixed in certain areas,

The State Governments are responsible
for the implementation of the Minimum
Wages Act in the state sphere. They have
been requested from time to time to streng-
then the enforcement machinery for effec-

tive implementation of the provisions of the
Act in agricultural employment,

SuppLY OF PUMPING SETS TO GUJARAT

3812, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether any request has been recsiv-
ed from the Gujarat Government for the
supply of pumping sets to Gujarat State
during 1967-68; and

(b) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No request for
the supply of pumping sets has been receiv-
ed from the Government of Gujarat,

ASSISTANCE FOR HORTICULTURE IN
GUIARAT

3813. SHRI NARENDRA SINGH MA-
HIDA ; Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the amount sanctioned to
Gujarat for the development of horticul-

ture during 1966-67 has been completely
utilised; and

(b) the amount proposed to be provided
to the said State for this work during 1967-
687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b), The Central fiman-
cial assistance is not sanctioned or re-
leased for individual schemes but only for
broad heads of development. As soch, it
is not possible to give the figures of Cen-
tral assistance intended excusively for Hor-
ticultural Development Schemes.

It bas, however, been indicated by the
State Government in the draft Annoal Plan
of the State for 1968-69 that an outlay of
Rs. 5.75 lakhs was approved during 1966-
67 for horticultural development against
which an actual expenditure of Rs. 4.07
lakh has been incurred, During 1967-68
the State Government has made a budget
provision of Rs. 10.40 lakhs for these
schemes and the entire amount has been
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shewn as anticipated expenditure.

CDOPERATIVE, MOVEMENT IN GUJARAT

3814. SHRI NARENDRA SINGH MA-
HIDA : Will the Minister of FOOD AND
AGRICULTURE be pleased to siate :

(a) whether any loan or assistance was
pravided by the Central Government to
Gwjarat Government to strengthen co-
operative movement in thg State during
1966-67; and

(b) if eo, the details thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir.

() Details are indicated below ;

e

Name of Scheme Loan Grand Total

(Rs. in lakhs)
1. Agricultural
2. Purchass of
Ordinary De-
bentures of
tho Central
Land Mort-
gago Bank

100-00 2-311 102-311

200 -00 200 -00

3. Marketing
Cooperatives  0-375 2-014 2-389

4. Procesaing
cooperatives
including
sugar facto-
ries

5. Cooperative
storage inclu-~
ding cold
storage

6. Additional
departmental
staff ..

37-735 0-173 37-908

5-880 1-175 7-055

2245 2245

7. Training &
Education

8. Miscellaneous
cooperatives

1770 1-770

1-195 0-1106 1-305

9. Cooperative

Farming 1-840 0-360 2-200
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Name of Loan Grand Total

scheme

10. Consumer's
Cooperatives

(Rs. in lakhs)

21-813  4-767 26-580

11. Swpecial De-
velopment
cme
(Crash Pro-
gramme for
construction

of godowns) 8-139 2-713 10-852

ToTAL 376-977 17-638 394-615

Foop IMPORTS

3815. SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity of various imported
foodgrains in tonnes with the value thereof
in rupees distributed, State-wise, during the
year 1966-67 and the value in rupees col-
lected from each State for the same; and

(b) the quantity of various foodgrains
remaining as stock balance from the im-
ports as on the 31st March, 1967 and their
value in rupees?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
quantity and value (economic cost to Gov-
ernment) of imported wheat and milo sup-
plied te the various State Governments and
Union Territories during the year 1966-67
and also the value (at the issue prices)
recovered/to be recovered from them is
laid on the Table of the House, [Placed in
Library. See No. LT-1961/67].

As separate accounts are not maintained
for imported and indigenous wvarieties of
rice it is not possible to furnish the value

of imported rtice supplied to the State
Governments,

(b) The closing balance of imported
wheat and milo in the Depots of the Cea-
tral Government and the Food Corporation
of India as on 31-3-1967 and their value
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(economic cost to Governmnet) was as
under :—

Cemmedity  Quantity in  Value (in erores
' 1000 Tonnes of rupeer)

Wheat 4159 27.61

Milo 27.4 1.49

For the reason given in the answer to
Part (a) above, information regarding the
closing balance of imported rice is no
avafiable.

CONTAMINATION OF. FOODGRAINS

3816. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

() the quantity of various foodgrains
is tomnmes with its value found contami-
nafed and unsuitable for human or cattle
comsumption during year 1966-67 and the
nature - of contamination with names of
chemicals involved in the same;

(b) the quantity, purpose for which and
the manner in which the contaminated
foodgrains were disposed of, State-wisc and
the value collected in rupees;

(c) whether it is fact that quite a Iot
of contaminated foodgrains went into the
hands of unscrupulous dealers and caused
several deaths by food poisoning all over
the country and if so, the number of
deaths, State-wise, during the above period;

(d) the quantity of contaminated food-
erains in tonnes with its value still in
stock with Government in their godowns
and the places where these godowns are
situated; and

(¢} the steps taken by Government to
see that these contaminated foodgrains do
not get into the hands of grocers for sale
to the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Out of the total quantity
of foodgrains received by the Government
during 1966-67 a quantity of 96.9 tonnes
approximately valued at Rs. 49,000 was
found contaminated. Contamination was
by mineral oil and sulphur.

(b) No contaminated foodgrains out of
the quantity mentioned above has been dis-
posed of so far.

(¢) No, Sir.

6210~

(d) In al labout 1500 tomnes of coata-
minated foodgrains valued at about Rs. 10
lakhs are lying at ‘Kandla, Bhavnagar,.
Ahmedabad, Manmad, Bombay, Marmagoa.
and Calcutta. This quantity includes the
balances of ecarlier years.

(¢) Contaminated grain unfit for human
or cattls consumption is sold only to bome
fide starch manufacturer for preparing in-
edible industrial starch. The entire pro-
cess of delivery, receipt and manufacture is
supervised by officers of the Governmeat
of India. Surprise checks are  further
arranged by senior officers to ensure wtili-
sation of the grain for manufacture of such
starch only. The starch is clearly labelled
as ‘unfit for human consumption/only for
industrial use’ before disposal and parti-
culars of the sale of inedible starch by the
starch producing factories to various dealers
are reported to the district authorities im
the respective States with a request to en-
sure that the inedible starch stocks are
not misused and do pot find way to the
market for human consumption.

IMPORT OF SEEDS

3817. SHRI BABURAO PATEL :
SHRI G.-. MISHRA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity, value and particulars
of seeds of various foodgrains, grain-wise,
fruits, vegetables, plants, flowers, etc. im-
ported into the country during 1966-67;

(b) the names of merchants who im-
ported them with the value of the annual
quota of imports of each merchant and his
Rddl'm; +

(c) the amount and value of various
seeds imported by Government during the
above period and particulars of the manner
in which they were distribuied; and

(d) the particulars of the programme
which Government have undertaken to
grow seeds in the country and the results
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
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import of seeds (excluding oil seeds but
including potatoes seeds for planting) and
spores for planting during 1966-67 is laid
on the Table of the Fouse., [Placed in
Library. See No. LT-1962/67].

(b) Statistics of actual imports are com-
piled for the total quantity aad value com-
modity/country-wise ynd not importer-wise.

(c) The following seeds were imported
by the Government of India during the
year ending the 31sy March, 1967 :

Quantity imported

tonnes  Value (Rs.)

1. Mexican 17743 -275 1,79,09,601.68 p.
wheat seeds
2. Groundnut 51-604 50,697-15 p.
seeds (Asiriyia
Mwitande)
3. Paddy seeds 10000 Gifted by
(IR-8) Ford Founda-
tion.
10032 Gifted by
Rockefeller
foundation.
4. Sorghum 88,440 1bs 3,55,700 -00
sceds (MSCK-
60A)
5. Foresters 86 Kgs. Free of cost.
Cocoa seeds.

In eddition, small samples of propagating
material of outstanding foreign  wvarieties
were also obtained for research purposes
during the year in question. 2160 such
amall samples were obtained and distri-
buted to the concerned piant breeding insti-
tutions all over the country. - Annually
under Rs. 10,000 worth of such samples
are collected from foreign sources for
experimental purposes,

The Maxican wheat seeds were distribut-
ed to the State Government eic. The
groundnut sceds were given to the National
Secds Corporation for multiplication. The
paddy seeds of the new IR. 8 variety
were utilised by National Seeds Corpora-
tion and some State Governments for
further multiplication. The Sorghum seeds
were female parental stock and wcre used
by the National Seeds Corporation in
Sorghum seed producticn. The cocoa
aceds wers distributed to following States
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ota. for cultivation on experimental
basis :—

1. Mysore 35 Kgs.
2. Andhra Pradesh 40 Kgs.
3. Madhya Pradesh 5 Kgs.
4, Maharashtra 2 Kgs.
5. Andaman &
Nicobar Islands 4 Kgs.
TotAL 86 Kgs.

(d) The production and distribation of
seeds is the responsibility of the State Gov-
ernments, The National Seeds Corpora-
tion has been made responsibie for tbe
supply of foundation seeds of hybrid crops.
No seed production is orgamsed by the
Centre as such directly. In zase any
shortfalls in seeds for High  Yielding
Varieties Programme are anticipated, spe-
cial seed production programmes are orga-
nised by the National Seeds Corporation
to supplement the seed availability within
the States. For cocoa seeds, Pilot Cen-
tres have been set up in the States of
Andhra Pradesh, Mysoie and Orissa.
These Pilot Centres will be in a position
to meet our needs in a few years from
DOW.

The country is self-sufficient in seeds
and there is no need for any large-scale
imports, except for new varieties which
may become available in future,

g § ;N

3818. ®it YT qifew : wqy waATC
CE R MERGE IR Tuli
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wiafam frarfg e o e
g1
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CURTAILMENT OF ALLOWANCE TO BRANCH
POSTMASTERS IN RAMANATHAPURAM
DisTricT

3822. SHRI KIRUTTINAN : Will the
Minister of COMMUNICATIONS be ploas-
ed to state :

(a) whether it is a fact that the ad hoc
increase in allowance of Rs. 15.50 sanc-
tioned to all the Extra Departmenta] offi-
cials jn the Postal Department has been cur-
tailed in the case of Branch Post Masters
working in the Ramanathapuram District,
Madras State;

(b) if so, the reasons therefor;

(c) whether the curtailment of the al-
lowance has been extended to both ‘A’
Non-teacher Branch Post Masters and ‘B’
Teacher Branch Post Masters;
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(d) if not, the reason therefor; and
(¢) whether Government propose to res-
tore the allowance in the near future ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) No. How-
ever, the allowance bas been curtailed only
in respect of those E.D.B.P.Ms who are
employees of the State Govt, or teachers
who draw D.A. at the rates admissible to
Central Govt. servants.

(b) The ad hoc increase is only in the
nature of Dearness Allowance, When the
E.D. Staff are already getting D.A. at the
rates applicable to the Central Govt. Staff,
the payment of ad hoc increase will be
tantamount to payment of D.A. twice.
Hence they are not eligible for payment of
ad hoc increase.

(c) The non payment of ad hoc increase
is applicable to the E.D. staff drawing Cen-
tral rates of D.A, irrespective of whether
they are teachers or otherwise.

(d) Does not arise,

(¢) No.

TELEPHONE MESSENGERS IN RAMANATHA-
PURAM DisTRICT

3823. SHRI KIRUTTINAN : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether it is a fact that the telephone
messengers at Manamadurai and Tiruppuva-
nam towns in Ramanathapuram district,
Madras State, have been recently suspend-
ed;

(b) if so, the reasoms therefor; and

(¢) whether Government are considering
any alternative arrangements to redress the
difficulties of the public particularly who
are using the public telephones in those
towns 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes. Mes-
senger Service was discontinued at Mana-
madurai in September, 1963 and at Tirup-
puvanam in February, 1967.

(b) The Service was withdrawn afler
commissioning of automatic exchanges and
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consequent conversion of the Long distance
P.C.0s at theso places into Local P.C.0s.

(c) The general question of providing
Messenger Service at Trunk Public Call
Offices within the Local arcas of Tcicphone
Exchanges is under examination. ’

MonEy OrDER FORMSs IN REGIONAL
LANGUAGES

3824. SHRI KIRUTTINAN: Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) whether it is a fact that the printing
of money order forms in the regional lan-
guages particularly in Tamil, has been stop
ped;

(b) if so, the reasons thercfor; and

(c) whether Government have taken any
final decision in this regard 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes. In the
past some bilingual moncy order forms
were got printed by the Heads of Circles
locally in English and the regional langu-
ages including Tamil. This has since been
stopped.

(b) and (c). A policy decision has been
taken that those forms such as money order
forms which go from one linguistic region
1o another should be bilingual i.e. in Hindi
and English,

ExPENDITURE ON ELECTION 1IN HARYANA

3825. SHRI SURAJ BHAN : Will the
Minsiter of LAW be pleased to stale :

(a) the total expenditire incurred by
Government on the last SGeneral Elections
in the Haryana State; and

(b) the total expenditure incurred by the
Assembly candidates of the State in the
last General Elections as shown 1n their elec-
tion returns ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) The total ex-
penditure incurred on the Fourth General
Elections, 1967, in respect of the State of
Haryana was Rs. 9,01,000. The expenditure
incurred for the preparation and printing of
the electoral rolls was Rs. 1,30,000 and for
conduct of General Elections Rs. 7,71,000.
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According to the standing arrangemeats, the
total expenditure is to be share on a 50 : 50
basis between the Centre and State Govern-
meat when elections are held simultaneously
to the House of the People and the State
Legislative Assembly.

(b) The accounts of election expenses
lodged by the candidates are not with the
Election Commission but are in the custody
of the concerned District Election Officers.
The information regarcing the total expen-
diture incurred by the Legislative Assembly
candidates in the last General Elections
cannot be ascertained, as a good number of
candidates have not filed their accounts
of election expenses even after issue of
show cause notices under sub-rule (5) of
role 89 of the Conduct of Elections Rules,
1961. QOut of 471 candidates who contested
the elections to the Haryana State Legisla-
tive Assembly, 68 candidates have been
issued with show cause notices for their
failure to lodge any accounts. The total
expenditure shown in the election returns
by the rest of the candidates comes to Rs.
9,93,287.

HIGH-YIELDING VARIETIES OF SEEDS

3826. SHRI G. S. MISHRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the steps initiated by Government to
popularise production of high-yielding varie-
ties of seeds among individual farmers in
villages; and

(b) the amount
this veature 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a )and (b). A state-
ment is laid on the Table of the House.
[Placed in Library see No. LT—1963/167].

wgwt w Ao o fay
3827. st wgrew g wreRr
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TRAINING OF OFFICERS ABROAD IN
AGRICULTURE

3830. SHRI RAM CHARAN : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it has been observed in the
Ministry/Departments that most of the
officers on Agricultural side who were train-
ed abroad ip Agriculture at the cos; of
Government under  various International
Organisations like FAO during the last three
Plans have not proved useful;

(b) the steps taken for watching or
supervising the work entrusted to them by
the various Departments;

(c) whether jt is a fact that his Ministry
have not conducted any survey about the
work of foreign-trained Officers pertaining
to their utility in the agricultural field; and

(d) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) The concerned Institutions and offi-
cers are required to report whether the
participants gre suitably employed on re-
turn from foreign training. Besides, perio-
dical surveys are undertaken to assess the
utility of the training received by the par-
ticipanis,

(c) No. Sir, A survey was undertaken
in March, 1963 and another Evaluation
Study of the training received by Indian
participanis abroad in Agriculture is in
hand.

(d) Docs not arise.
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MaTtTERs BrROUGHT TO THE NoOTICE OF
ViGiLANCE OFFICER IN THE MINISTRY OF
Foop AND AGRICULTURE

3834. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) what class of matters is brought to
the attention of the Vigilance Officer in
his Ministry:

(b) whose duty in the Ministry it is to
bring these matters to the notice of the
Vigilance Officer; and

(c) what was the position in respect of
this in the year 1962-63 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) There are scparate Chicf
Vigilance Officers for the Departments of
Agriculture, Food, Community Development



6223

Written Answers

and Cooperation, Local Vigilance Officers
are also designated for the attached and
subordinate offices.  All cases in which
there are allegations of corruption or in
which the alleged facts indicate an element
of corruption, malpractice, improper mo-
tive, cheating or attempt to cheat or want
of integrity are brought to the attention
of the Vigilance Officer of the concerned
departments or office. Likewise, cases in
which the misdemeanour is so serious
as to warrant formal departmental pro-
ceedings under the C.GS. (CCA) Rules
are also handled by the Vigilance Officer
of the Department or office concerned.
In respect of cases relating to gazetted
officers of attached and subordinate offices,
the local Vigilance Officers are required
to consult the Administrative Section in
the Ministry and to take orders of the
punishing authority wherever necessary.
Cases in which black-listing is proposed
are also processed by the Chief Vigilance
Officer of the concerned department. Ap-
peals against penalities imposed in vigilan-
ve cases which are made to Heads of
Attached and Subordinate offices are handl-
ed by the Vigilance Officer of the con-
cerned office.  Appeals against penalties
in vigilance cases imposed which are made
to any officer of the Ministry or to the
President are handled by the Chief Vigi-
Jance Officer of the concerned department.

(b) The Head of the Administrative
Unit in an Office is expected to bring to
the notice of Vigilance Officer such cases
immediately.

(c) In the years 1962-63, instructions
were on the same lines as explained in (a)
and (b) above. But it appears from a
circular issued in 1963 that on noticing
that some Administrative Sections of
some Attached or Subordinate offices were
not following the instruction requiring
that complaints having vigilance aspect
should be referred to the local Vigilance
Officer, the earlier instructions were re-
iterated.

Brock DEVELOPMENT OFFICERS

3835. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the role
performed by the Block Development Offi-
cers in the working of Panchayati Raj and
in a Gramdan Village ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): The role of the Block Deve-
lopment Officer in Panchayati Raj has been
specified in the various Panchayati Raj
enactments, passed by the State Govern.-
ments He is the Chief Executive Officer
of the Panchayat Samiti and is responsi-
ble for the supervision and execution of
development schemes undertaken by the
Panchayat Samiti. 'Where there is a
Gramdan Village in a Block and special
programmes for Gramdan areas are under-
taken through the Block agency, the Block
Development Officer has a role in the
supervision and execution of such schemes.

Taccavi LoaNs To FARMERS OF DeLm

3836. SHRI RAM KISHAN GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Delhi
Administration has approached the Cen-
tral Government with a proposal to write
off Rs, § crores given as taccavi loans to
the flood-affected farmers during the last
few years;

(b) if so, whether
approved the proposal;

(c) whether any other States have also
approached Government with similar, pro-
posals requesting for the Grant of Cen-
tral aid; and

(d) if so, the names of Statet and the
extent of aid demanded by them,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Question does not arise,

(c) No.

(d) Question does not arise.
INDIAN CHEETAH

3837. SHRI K. P, SINGH DEO : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Indian
Cheetah ha¢ become extinct in India and

Government have
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that the only Indian Cheetah is in Delhi
Zoo;

(b) if so, the steps taken by Govern-
ment to raise the species; and

(c) the resulis achieved so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR] ANNASAHIB
SHINDE): (a) The Indian Cheetah has
become extinct in India. The cheetahs in
Delhi Zoo are, however, of African origin,

(b) The specics has been declared pro-
tected. It is proposed to develop the Delhi
Zoological Park as the breeding centre for
cheetahs, and for this purpose a pair of
African chectahs has very recently been
obtained.

(c) The successful breeding of cheetahs

in captivity is reported to be rare, Efforts
to breed them will, however, be made at

Delhi Zoo,

FARMS FOR CULTIVATION OF BANANAS

3839, SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have any pro-
posals to set up new farms in the South
for the cultivation of exportable bananas,

(b) if so, the number of farms to be
set up;

(c) the namew of places where they will
be set up; and

(d) the assistance proposed to be given
to the States in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR] ANNASAHIB
SHINDE) : (a) No.

(b) to (d). Do not arise,

SMUGGLING OF FOODGRAINS FROM DELMI

3840, SHRI CHENGALRAYA NAIDU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Delhi ha#
become a leading centre of foodgrains
smuggling;

(b) if so, whether it is also a fact that
huge quantities of dried peas and moth dal
smuggled from U.P, and Rajasthan are
sent from Delhi to all parts of the country;
and

(c) if go, the steps taken by Government
to stop the smuggling 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) There are no restrictions on the
movement of peas and moth dal from U.P.
and Rajasthan at present. Movement of
these commodities to and from Delhi is also
not banned,

{c) Does not arise,
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DEMONSTRATIONS AT THE RESIDENCES OF
EMPLOYERS

3842, SHRI R, S. VIDYARTHI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the practice of employces to
stage demonstrations at the residences of
employers has any legal basis;

(b) if not, the steps Government propose
to take to ensure discontinuance of this

practice;
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(¢) whether Government are aware that
during demonstrations, the workers use
abusive slogans and also issue highly objec-
tionable posters against the employers; and

(d) if so, the steps taken by Govern-
ment to discontinue this practice in the
private sector as well as in the public sector?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). No law provides specifically
for the right of employees to stage demon-
stration at the residences of employers, All
citizens however, have the right of freedom
of speech and expression and the right to
assemble peacefully and without arms.

(c) Some reports to this effect have been
received,

(d) The Code of Discinlipe which has
been accepted by all the principal organi-
sations of workers' disapprove of all methods
involving coercion and intimidation.

TELE-COMMUNICATION LINK WITH
INAGALAND

3843. SHRI Y. A, PRASAD :
SHRI R. R, SINGH DEO :
SHRI BEDABRATA BARUA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the tele-
communication link between Nagaland and
rest of the country is unsatisfactory; and

(b) if so, the steps taken so far in the
matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Because of
the work of reconstruction and strengthening
of the line between Dimapur and Kohima
during the past few months, some distur-
bance to the circuits was caused,

(b) This reconstruction work has since
been completed and circuits have since im-
proved. In addition, a single channel
V.HF. link between Kohima and Shillong
has been commissioned recently and this
has further improved the position.
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PLANTATION LABOUR

3844. SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA :
SHRI Y. A, PRASAD :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government proposs to in-
troduce retire-cum-family pension benefits to
to the Plantation labour; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Such a proposal in respect of all mem-
bers of the Employees’ Provident Fund (in-
cluding plantation labour) and the Coal
Mines Provident Fund is under considera-
tion.

(b) The details are yet to be worked out.

IMPORT OF RiCE MILLS

3845. SHRI R. R. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Food
Corporation of India has concluded an
agreement with the Japanese firm for the
supply of Rice Mills; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The contract provides for the pur-
chase of 5 composite rice mills and basic
components for 19 mills alongwith spare
parts and agricultural machinery related to
rice milling at a cost of Rs. 38.56 lakhs,
cost and freight inclusive, The exporter
will install and put into commission oae
composite mill and bring it to satisfactory
performance. Asgistance in the erection of
the next mill will also be available provid-
ed the total time involved for the two
mills does not exceed 3 months. The ex-
porter will furnish a warrantee for trouble-
free performance of the goods for a period
of at least one year from the date of arrival
of the goods in India. The purchase will
be financed under the Fifth Yen Credit.
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PAYMENT OoFf BoNUs AcCT

3846. SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHR] VISWANATHA MENON :
SHRI UMANATH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that imdustrial
dirputes pending in different States at pres-
the passing of the Payment of Bonus Act;
and

(b) if so, the total number of bonus
disputes pending in different States at pres-
ent 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) From a review of the number of dis-
putes on bonus in the Central sphere during
the last four years, it is seen that the
number has increased. But it is difficult to
say whether this increase has any relation
to the passing of the Payment of Boous
Act.

(b) In respect of the Central sphere, there
are 4 disputes pending in Madras, 3 in
Madhya Pradesh and one in West Bengal.
Information regarding Kerala, Oris#a, and
Maharashtra and Union Territory of Goa.
Daman and Diu has not been received.
There are no pending disputes in other
States. No information is available regard-
ing disputes falling in the State sphere.

AUSTRALIAN OFFER OF MiLcH CATTLE

3847, SHR] S. C. BESRA :
SHRI MAYAVAN :
SHR] PREM CHAND VERMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Australia
has offered 900 milch cattle to India this
year;

(b) when they are likely to be delivered
to India; and

(c) how far this will belp India to increa-
se country dairy projects 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI ANNASAHIB
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SHINDE) : (a) The Government of Aus-
tralia has offered 600 cattle, Of these cattle
about 80% are expected to be bull calves.
In addition 54 cattle have been offered by
the Australian Society “FOR THOSE WHO
HAVE LESS".

(b) 204 cattle are expected to be receivel
during 1967-68 and the balance 450 cattlc
during 1968-69.

(c) These animals will be utilized mostly
in the milkshed areas and in breeding farms,
their progeny will help in increasing milk
production in the milkshed areas. It is not
possible at this stage to indicate precisely
the extent to which the exotic cattle will
help increase country's dairy projects,

UNEMPLOYED ENGINEERING GRADUATES IN
KERALA

3848, SHRI A. K. GOPALAN
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRIMAT] SUSHEELA GOPA-
LAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of unemployed
Engineering Graduates in Kerala as on the
1st October. 1967;

(b) the reasons therefor; and

(c) the steps taken by Government to
provide them with jobs ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Precise Information is not available.
However, according to latest statistics avail-
able, there were 540 Engineering Graduates
on the Live Register of Employment Ex-
changes in Kerala on 30th June 1967. The
recent study made by Directorate General
of Employment and Training shows that
ahout 50% of the engineering graduates on
the Live Register of Employment Exchanges
in the States of Maharashtra, Delhi, Madras,
Gujarat and Madhya Pradesh were already
employed and were registered for securing
better jobs.

(b) Recession as also closure of several
cngineering and other industrial undertak-
ings in a number of States due to various
reasons.



6231

Written Answers

(c) Economic recovery resulting from
better harvest and accelerated industrial pro-
duction are likely to lead to large number
of job opportunities for the unemployed,
including engineering graduates.

PROPERTY BUILT FOR DISPLACED PERSONS
iy Dermn

3849. SHRI S. C. SAMANTA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of houses, hutments and
shops built by Government in Delhi for the
displaced persons together with the cost
involved;

(b) the manner in which these properties
are rented out, sold or leased; and

(c) the annual rent of the accommoda-
tion given and the amount realised annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) According to the
available information, the total number of
houses, hutments and shops built by Govern-
ment in the rehabilitation ~lonies in Delhi
comes to 51,886, and the ¢ .penditure incur-
red to Rs. 23,80,72,027/-. These figures are
provisional, subject to revision in the light
of reconciliation that is being conducted.

(b) These properties after construction
were placed at the disposal of the Delhi
Administration. They allotted them on
rent to the eligible displaced persons, in
accordance with the categories finalised by
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them for the allotment of these properties,
from time to time, No such m*perties are
being rented out now,

All the properties, excepting a few which
are non-transferable, have been disposed of
by way of sale/transfer in accordance with
the provisions of the Displaced Persons
(C&R) Rules, 1955.

(c) The annual demand for 1966-67 of
rent from the allotiees of non-transferable
properties was Rs, 3,17,691.25 P., whilo the
amount realised during the year came to
Rs. 3,31,904.94 P, This amount represented
recoveries against the current demand a#
well as arrears.
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BUFFER STOCK OF FOODGRAINS

3851, SHR1 HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether there is a scheme to raise
buffer stocky of wheat and rice in different
States;

(b) if so, the details thereof;

(c) how much of this will be created
with the help of imports; and

(d) whether any progress has been made
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI ANNASAHIB
SHINDE): (a) to (c). Yes, Sir. It is

proposed to build up a buffer stock of 3
million tonnes of foodgrains in different re-
gions by the end of 1968, partly from im-
ports and partly from internal procurement.

(d) The process has just started.

FLour MILL IN KANGRA

3853, SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 7473 on the lst
August, 1967 and state :

(a) whether any application for the set-
ting up of a medium flour mill in Kangra
has since been recommended by the Hima-
chal Pradesh Government; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI ANNASAHIB
SHINDE): (a) The Himachal Pradesh
Government have again recommended that
the case of the flour mill proposed to be
set up at Kangra may be favourably con-
sidered.

(b) The matter is under consideration
and no decision has yet been taken.

Koxtt CotTom

3854. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that kokti cotton
which used to be grown extensively in the
region between Banka and Deoghar in
Bihar is not grown now; and

(b) if so, the steps proposed to be taken
by Government to revive the production of
cotton or other crops in the area ?



6235 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The information is
‘being collected and will be laid on the
Table of the Sabha in due course.

TELEPHONE LINE FROM BHAGALPUR TO
BANEA

3855. SHRI BENI SHANKER
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the telephone
line linking Bhagalpur to Banka and other
postal towns in that District remains out
of order for at least five dayd in a week;
and

(b) if so, the steps taken to keep the line
in workatle order ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Now, though
some of the circuits were affected by floods
in September and copper wire theft in Octo-
ber 1967, their performance has been satis-
factory for November, 1967,

(b) Does not arise. The overall perfor-
mance is now satisfactory.
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INDIv's Foop QUTLOOK

3858, SHRI BIBHUTI MISHRA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government's attention has
been drawn to a news item in the Stares-
man of the 22nd August, 1967 under the
caption “Indias Food Qutlook—Bleak US.
Science Advisory Committee Warning™; and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRCULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The report re-
ferred to in the news item has come to the
notice of the Government.

4
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(b) The assumptions on which the find-
ings of the Report are based are at variance
with those of the Government of India in
respect of anticipated rates of growth, popu-
lation projections and estimates of post
harvest losses, As a result of this varia-
tion in assumptions and in view of recent
experience of the new strategy, the Govern-
ment of India do not share the doubts of
the U.S. Science Advisory Committee in re-
gard to achicvement of self-sufficiency in
foodgrains by 1970-T1 and 1975-76.

LAND RECLAMATION SCHEMES

3859. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of Land Reclamation
Schemes in progress in the country;

(k) the total extent of land reclaimed so
far and how much more land is reclaim-
able;

(c) the area of land which cun be re-
claimed annually: and

(d) how long it would take to reclaim
the entire reclaimable land ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). A statement is laid
on the Table of the House. [Placed in
Library. See No, LT—1964/67].

Strikes IN PuBLIC UNDERTAKINGS

3860. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that during the
last six months, there has been a large
number of strikes in public sector Under-
takings;

(b) if so, the number of strikes in the
various undertakings, man days lost in each
case, the loss of production and the wvalue
of loss in each case; and

(c) the principal reasons for these strikes
and the steps being taken to prevent recur-
rence of such strikes 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Government is aware of strikes in some
of the public sector Undertakings.
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{b) and (c). Information on the reasons
for the strikes, man-days lost etc. is being
collected and will be laid on the Table
of the House. The Government is aware
of the need to improve the state of indus-
trial relations in the public sector so as
to minimise the causes of industrial con-
flict. Suitable measures towards this end
are being taken.

Cror LoaN SyYSTEM

1861. DR. RANEN SEN: Will the
Minister of FOOD AND AGRICULTURE
be pleased 1o state :

(a) whether it is a fact that the crop
loan system devised to meet the short-term
credit requirements of farmers has mot
made much headway in the States and if so,
the reasons therefor;

(b) the names of the States which have
so far implemented the system and the
amount of credit advanced jn these States;

(c) whether there is likely to be any
shortfall in the utilisation of the total short-
term agricultural credit of Rs. 500 crores
carmarked for the current financial year
and if so, the extent of the shortfall ex-
pected; and

(d) the steps taken to ensure the maxi-
mum utilisation of the funds allotted for
the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The names of the
States which have implemented the crop
loan system and the progress in implemen-
tatiog have been indicated in the statement
in reply to Unstarred Question No., 1502
answered on 6th Jume, 1967. Since the
system has been in operation in most of
the States only for one year, it is too early
to come to any conclusion. Data regard-
ing short und medium-term credit advanced
by cooperatives during 1966-67 ending June
1967 have not yet been compiled.

(¢) There is no financial allocation from
Government for providing credit under crop
loan system. Cooperatives provide credit
from their resources viz. share capital and
deposits, and borrowings from Reserve Bank
of India. According to the programme in-
dictated by the States it was expected that
cooperatives would be in a position to dis-
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burse about Rs. 500 crores of short and
medium-term credit during the year 1967-
68 ending June 1968. The actual disburse-
ment will be known after June 1968.

(d) Every effort is being made to streng-
then the cooperative credit structure to en-
able it to disburse as much credit as possi-
ble. Some of the important steps taken
are—

(i) revitalisation of the primary cre-
dit structure;

(ii) strengthening of central coopera-
tive banks by providing manage-
rial staff and improving their ope-
rational efficiency;

(iii)making credit stabilisation arran-
gements for converting overdue
short-term loans into medium-term
loans in areas of scarcity; and

liv) coordination of credit disburse-
ment with distribution of produc-
tion requisites etc.

‘WAGE FIXATION MACHINERY

3862. DR. RANEN SEN: Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether the bi-partite Committee set
up by the Standing Labour Conference to
evolve a suitable Wage fixation machinery
has submitted its report;

(b) if so, the main recommendations
made by the Committee in this regard; and

(c) the decision taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The bi-partite Committee set up by the
Standing Labour Committee is required to
suggest measures to eliminate delays in the
work of the Wage Boards and to evolve a
procedure for securing fuller implementa-
tion of their recommendations.

(b) The Committee has not submitted
its report so far.

(c) Does not arist.

RiCE RATION IN DELHI

3863. SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government

have agreed to restore completely cut in
ration of rice in Delhi; and
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(b) if so, the quantum of ration each
family will get now 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Government of
India are of the opinion that it would not
be proper to fully restore at present the
cut in the rice ration in Delhi while due
to difficulty in supplies a similar cut con-
tinues to be in force in the other rice eat-
ing areas like Wes; Bengal and Kerala,
This advice was communicated to the Delhi
Administration. ‘They have, however, de-
cided to restore completely the cut in rice
ratiog in Delhi with effect from 13.12-1967.
The rice quantum of the ration will be as
follows :—

Cards marked ‘R’ :
per week.

Cards marked ‘W’ : Up to 4 cereal units
500 gms. per card every 4 weeks; From 5
to 8 cereal units 1 kg. per card every 4
weeks; 9 units and above: 1.5 kgs, per
card every 4 weeks,
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ASSISTANCE UNDER U.N, WorLp Foop Pro-
GRAMME TOWARDS THE CONSTRUCTION OF A
CANAL IN RAJASTHAN

3865. SHRI MARANDI :
SHRI MAYAVAN :
SHRI HIMATSINGKA :
SHRI HARDAYAL DEVGUN :

Will tht Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that under their
World Food Programme, United Nations
have agreed to make India a $ 3 million
donation for the Rajasthan Canal Project;
and

(b) if so, whether any agreement in this
regard has been signed 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) World Food Programme,
set up jointly by United Nations and the
Food and Agriculture Organisation, has
agreed to provide food assistance worth
about $ 2.92 million in the shape of wheat,
skimmed milk powder, vegetable oil and
beans which would be sold to the labourers
cogaged on the conmstruction of Rajasthan
Canal at concessiona] rates for work on
65 miles of Main canal and 15 miles of
branch canal etc. The funds realized by
the sale of World Food Programme sup-
plies at concessiopal rates will be utilized
for land development, soil conservation,
animal husbandry, forest nurseries and plan-
tations,

(b) Yes. An agreement was signed on
the 10th November, 1967.
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INTERNATIONAL FARM YoUuTH EXCHANODE
PROGRAMME

3866. SHRI MAYAVAN: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that all-member
group of farmers went to U.S.A, on an In-
ternational Farm Youth Exchange pro-
gramme scholarship this year:

(b) if so, how far this visit was bene-
ficial to the farmers; and

(c) whether U.S. farmers will also visit
India on a reciprocal basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, 11 young farmers
were sent in May, 1967 to US.A. for a
duration of six months under International
Farm Youth Exchange Programme.

(b) The young farmers stayed and work-
ed with the farm families in USA. and as
such they acquired practical knowledge of
farm machinery, crop production, seed
multiplication, use of various modern in-
puts, fruit and vegetable growing, poultry,
farm accounting, home improvement etc.
Since they returned to India only recently
it is too early to say how they have been
able to utilise the experience gained in USA
However, based on the performance of
young farmers who have returned in the
carlier batches it can be stated that they :—

(i) use the knowledge and experieace
in adopting improved agricultural
practices on their farms;

(ii) serve as demonstrators of improv-

ed agricultural practices;

(iii) help to develop young farmers'

club programme in their areas and

serve as voluntary youth leaders.

(iv) Visit Gramsevak and Gramsevika
Training Centres and participate

in the Training Programme,

(c) Yes, young farmers from USA.
also visit India on reciprocal basis. As a
part of the programme for the year 1967,
11 young farmers from US.A, are already
io [ndia since September, 1967,
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CONVENTION OF PROGRESSIVE FARMERS

3867. SHRI MARANDI : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether it is a fact that a conven-
tion of progressive farmers was held in
Delhi on the 15th and 16th November,
1967;

(b) if so, what was the purpose of the
convention; and

(c) the steps suggested by them to help
to end food shortage in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, the Convention of
progressive Farmers was held on 16th,
17th, 1Bth and 19th November, 1967 at
Delhi under the name ‘All India Higher
Agricultural Production Convention' orga-
nised by National (Crops) Tonnage Club
of Farmers of India.

(b) The purpose of the Convention was
to exchapge experience and information
amongst the Progressive Farmers themselves
and the Scientists with a view to devise
measures for increased tor agricultural pro-
Jduction in the country. The subjects dis-
cussed was New Vistas in Agriculture, Mul-
tiple Cropping by Intensive rotation, Deve-
lopment of command areas of major and
medium irrigation projects and factors for
maximising production.

(c) Steps suggested to increase agricul-
tural production are bcing finalised by the
National (Crops) Tonnage Club and can
be placed on the Table of the Sabha when
received by the Government.

Survey oF UNEMPLOYED PERSONS

3868. SHRI SHRI CHAND GOEL :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether any survey has recently been
conducted by Governmeni to find out the
number of wholly unemployed and partially
unemployed persons in the country; and

(b) whether the unemployment is the
result of non-availability of work or unwil-
lingness to work on the part of the unem-
ployed persons ?

DECEMBER 12, 1967

Written Answers 6244

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Under the. National Sample Survey pro-
gramme conducted by the Government of
India, data regarding employment, unem-
ployment and under-employment are collec-
ted. The latest results published are for
the 16th round of N.S.S. covering the period
July, 1960—June, 1961,

(b) Mainly due to non-availability of re-
munerative work,

QUARTERS FOR EMPLOYEES oF P. & T.
DEPARTMENT

3869. SHRI SHRI CHAND GOEL : will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred Question No. 2143 on the 28th
November, 1967 and state the details of the
scheme drawn up to construct quarters for
the employees of the Posts und Telegraphs
Department ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : At the end of the
Third Plan there were about 12,500 units
of staff quarters and about 490 quarters
were under comstruction, out of which 300
units were completed in 1966-67.

Sanctions for conostruction of 1485 units
of stafl quarters costing Rs. 2.15 crores
have been issued since 1-4-66 as shown in
statement ‘A’ laid on the Table of the
House. [Placed in Library. See No, LT—
1965/67].

In addition to this, approvals for acquisi-
tion of lands at a cost of Rs. 2.08 crores
have been issued as shown in Statement
‘B’ laid on the Table of the House. [Placed
in Library. See No. LT—1965/67). More
sanction will be issued subject to availability
of funds.

DirecT TRUNK DIALLING SYSTEM BET-
WEEN DELHI AND CHANDIGARH

3870. SHRI SHRI CHAND GOBL:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is a proposal under
contemplation to introduce direct trunk
dialling system of telephonnes between
Delhi and Chandigarh; and

(b) if so, when it is likely to materialise 7
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) By the end of 1968.

InpiaN Ot CorPORATION (BoNus DispUTE)

3871. SHRI MAYAVAN :
SHRI 5. C, BESRA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Government
have referred the bonus dispute between the
Management and the Workers of the Indian
Oil Corporation to the National Industrial
Tribunal, Bombay for adjudication;

(b) if so, the reasons thereof; and

(c) when the final decision is likely to
be taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes. The reference has since been transfer-
red to the National Industrial Tribunal,
Dhanbad.

(b) The dispute involved a question of
national importance and was also of such
a nature that industria] establishments situa-
ted in more than one State were likely to
be interested.

(c) As soon as possible after receipt of
the Tribunal's award.

WasTAGE oF FOODGRAINS DURING Pre-
HARVEST AND PoOST-HARVEST STAGES

3872. SHRI YAINA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government bave appointed
any expert committee to assess the wastage
of foodgrains during pre-harvest and post-
harvest stages;

(b) whether the Committee has submitted
any report to Government; and

(c) if so, the main recommendations
thereof and the action taken by Govern-
ment to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government have
appointed a Committee to assess wastage
L96LSS/67—4
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of foodgrains during the post-harvest stage
only.

(b) The Committee has so far submitted
only an interim report,

(c¢) The recommendations contained in
the interim report and the action taken
thereon are given in the statement laid on
the Table of the House, [Placed in Library.
See No. LT—1966/67.]

SurpLY oF FERTILIZERS

3873. SHRI YAJNA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that adequate
quantity of fertilizers have not been supplied
in time agriculturists in many States and
particularly in Punjab and Haryana this
year thus adversely affecting the prospects
of hybrid seeds to a great exteat; and

(b) if so, the steps taken by Government
to gear the Government machinery to re-
medy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise.

IMPORT OF TRACTORS

3874. SHRI YAIJNA DATT SHARMA :
Will the Minister of FOOD AND AGRIM
CULTURE be pleased to state :

(a) whether Government have any
scheme under consideration to give import
licences direct to the farmers' co-operatives
for obtaining agricultural machinery in view
of high prices charged by individual impor-
ters of tractors and other agricultural im-
plements; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), There is as yet
no formal scheme to give import licances
to farmers' Co-operatives, bug with a view
to ensure supply of tractors and spare parls
at g reasonable price, import and djstribu-
tion of Zeter-2011 tractors has already been
entrusted (o Agro-Industries Corporations.
The question of entrusting them with the
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same activities in respect of other makes of
tractors is under consideration. If farmers'
Co-operatives are formed, issue of licences
to them can be considered,

LoaNs 1o FARMERS' CO-OPERATIVES

3875. SHRI YAINA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether Governmens$ propose to re-
duce the rate of interest charged on co-
operative loans advanced to the farmers'
co-operatives; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). At present loans
are advanced by thd Reserve Bank of India
to the cooperative credit structure for ad-
vancing to farmers for scagonal agricultural
operations and marketing of crops. These
loans are provided, in respect of short-term
loans, at a concession of 2% below the
bank rate and in respect of medjum-term
loans 14% below the bank rate. In addi-
tion to borrowings from the Reserve Bank,
the cooperative structure raises resources by
collection of share capital and  deposits.
Broadly speaking about 40% of the resour-
ces used for lending to farmers at the level
of primary credit societies come from the
Reserve Bank and 60% are raised from the
other sources. The rate of interest charged
by primary credit societies has to take into
account the lending rate of the Reserve
Bank, the interests payable on deposits and
the operational expenses at the three levels
of the credit structure. State Governments
have been requested to rationlise the rates
of interest charged at the primary level by
improving the operational efficiency of the
cooperative banks and societies, so that the
primary borrower does not pay jnterest at
more than 9% or so.

EMPLOYEES' STATE INSURANCE
CORPORATION

1876. SHRI RABI RAY : Will the Minis-
ter of LABOUR AND REHABILITATION
be pleased to state :

(a) whether the employers have agreed to
increase their special contribution to the
Employees’ State Insurance Corporation;
and

(b) if so, the details thereof ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). The Employees' State Insur-
ance Corporation (on which employers are
represented) has decided unanimously to re-
commend to the Central Government to in-
crease the rate of Employer's Special Con-
tribution in implemented arecas from 2%
to 3% of the total Wage Bill with effect
from the Ist April 1968,

MEMORANDUM FROM TELEGRAPH TRAFFIC
Crass IV EmMpLOYEES UnioN

3877. SHRI RABI RAY : Will the Minis-
ter of COMMUNICATIONS be pleased to
state ;

() whether Government have received
any memorandum from Telegraph Traffic
Class IV Employees Union for redressing
their grievances;

(b) if so, what are their main demands;
and

(c) the steps taken by Government to
fulfil them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Yes.

(b) the main demands were narrowed
down to three pamely :—

(i) Grant of proficiency bonus to all
telegraphmen;

(ii) Creation of posts of Overseers as
a permanent measure in all Cen-
tral and Divisional Telegraph
Offices; and

(iii) Raising of the pay scale of Mun-
shis.

(c) Discussions were held between the
Director General of Post and Telegraphs
Department and the Union's representatives
and in respect of the Union's demands at
(i) and (ii) the orders have been to some
extent liberalised. It had not been found
possible to agree to the demand No. (iii).

fofera  a<rame safe
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MonNoroLY PROCUREMENT OF FOODGRAINS

3880, SHRI MADHU LIMAYE:
SHRI K. M. MADHUKAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) in how many States the policy of
monoply procurement has been adopted for
the procurement of maize, jowar, paddy

ete.;

(b) the main features of this scheme,
State-wise;
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(c) the prices fixed for these foodgrains;
and

(d) the agency through which the food-
grains will be procured ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) In three States. In Assam,
Maharashtrg and Orissa on paddy and on
jowar in Maharashtra.

(b) A statement is laid on the Table of
the House.
(c) (In Rs, per quintal)
Assam Paddy 5625
Maharashtra Paddy 5600

Jowar Common 43-00
Medium 5400
Superior 56 -00

Maize—FAQ  Between

47-00
and
5500
Orissa Paddy 48 00
(d) In Assam the agencies are the Food

Corporation of India and the Apex Co-
eperative Marketing Society. In Maha-
rashtra purchases are being made by the
State Government om its own account
through Apex Co-operative. In Orissa the
Food Corporation of India is being entrus-
ted with entire procurement work.

(b) A statement is attached.
STATEMENT

1. Assam :

In Assam, paddy is being procured on
the State Government account under a
monopoly system. Purchases are made at
the potified prices. Food Corporation of
India is procuring paddy through the mar-
keting Cooperative Societies in the surplus
areas from January, 1967,

2. Maharashtra :

The State Government is procuring
paddy/rice and jowar through a system of
monopoly procurement and monopoly pur-
chase. A levy on producers in respect of
paddy jowar and nagli on acreage basis is
in operation, based on surplus production.
Purchases are being made by the State Gov-
ernment on jts own account through Apex
Co-operative f.e. Maharashtra State Coop.



6251 Written Answers

Marketing Federation Ltd,, at the purchase
prices specially fixed for the purpose of
procurement.

3. Orissa :

The State Government has adopted a
system of monopoly procurement of paddy
and rice. The Food Corporation of India
is being entrusted the entire procurement
work.

CoTToN PRODUCTION

3881. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the production of cotton in the
country in 1966-67;

(b) estimated production of cotton for
the year 1967-68;

(c) whether there will be any need to
import cotton this year; and

(d) if so, how much and of
varieties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The total production of
cotton (lint) in India in 1966-67 was esti-
mated at 4931.3 thousand baled of 180
Kgs. each.

(b) Firm estimate of production of cot-
ton for 1967-68 will become available at
the end of the agricultural year, However,
according to present indications, production
of cotton is likely to be better than last
year,

what

(c) Yes, Sir.

(d) Approximately 9.76 lakhs bales of
cotton generally of staple length 1-1/16"
and above,

ELecTION PETITIONS

3882. SHRI MADHU LIMAYE: Wil
the Minister of LAW be pleased to refer
to the reply given to Starred Question No.
157 on the 30th May, 1967 and state :

(a) how many eclection petitions have
been disposed off by the High Courts
within the six months period; and
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(b) the number of bye-election caused
on account of deaths, resignation, setting
aside of elections or for any other reason
to-date ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) 113 election
petitions out of 396 were disposed of by
the High Courts within the six months
period.

(b) 64 bye-elections to the House of
the People and the State Legislative As-
semblies have been  caused till to-date
since general elections, 1967.
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REHABILITATION OF EAST PAKISTAN
REFUGEES

3885. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) how many East Pakistan refugees
have been settled in the Andaman Group
of Islands and how many more refugees
will be settled there;

(b) the steps taken for their economic
rehabilitation and educational development;
and

(c) whether any special attention has
been given to recruit East Pakistan refugees,
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particularly those coming from sea coast
and the riverine areas of Bast Pakistan, to
the Indian Navy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) end (b). From
among the old migrants 2,861 families were
settled in the Andaman Group of Islands
between 1949 and 1963 under old coloni-
sation scheme. From among the new mig-
rants about 500 families have been moved
to Betapur in Middle Andaman and Neil
Island for settlement during 1965, 1966
and 1967. An inter-departmental Team,
which was constituted to draw up an inte-
grated resource development programme
for the Islands, has given its report, The
programme recommended by the team visu-
alizes the doubling of present population
of about 75,000 and creation of additional
employment opportunities to extent of
about 25,000 during five years. Migrants
from East Pakistan and repatriates from
Burma and Ceylon will be the main source
for this increase in population, The de-
velopment envisaged is in the field of
agriculture, plantation, forestry, forestbas-
ed industries, fisheries, etc.

New migrant familie¢ have been provid-
ed living accommeodation, educational medi-
cal and other facilities and are engaged on
developmental works in the island pending
their rehabilitation,

Clearance of land for settlement of new
migrants is already in hand. As soon as
clearance and demarcation of land s
completed, they will be given rehabilita-
tion assistance for settlement on agriculture
and plantations.

The families already in the Islands have
been provided adequate educational facili-
ties and while implementing the future de-
velopment programmes care will be taken
to see that suitable educational facilities are
provided to the settlers sent there.

(c) No.
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PREFERENCE TO LocaL PeorLe ror Emp-
LOYMENT IN CENTRAL GOVERNMENT Ds-
PARTMENTS AND PUBLIC UNDERTAKINGS

3891, SHRI S. KUNDU: Will the Mini-
ster of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have laid down
any guide-lines for giving preference in
employment in the Central Government
departments and Public Undertakings to
the people of the States where such estab-
lishment exists and undertakings are locat-
ed a¢ against the people of other States;

(b) if so, the broad details thereof and
how they are implemented;

(c) whether some State Governments
have protested against the employment of
the people of other States in such under-
takings;

(d) if so, the names of the States who
have protested; and

(e) the action taken to provide employ-
ment to the local people in preference to
others 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). No. However, persons whose
lands are acquired for setting up a public
sector undertaking or Defence project, are
given preference for employment against
Class [V vacancies and vacancies for skil-
led workers, clerks and other non-techni-
cal staff on comparatively low scales of
pay, in the undertaking/project.

Also, vacancies occurring in Central
Government Departments carrying emolu-
ments of less than Rs. 200 p.m., proposed
to be raised to Rs. 210 (basic pm. or
those occurring in the public sector under-
takings of the Government of India carry-
ing a salary of less than Rs. 500 p.m. are
notified to the local Employment Exchanges
in the first instance.

(c) No.
(d) and (e). Do not arise.
CREDIT T0O AGRICULTURAL LABOUR

3892, SHRI DEORAO PATIL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have any pro-
posal to make the credit available to the
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agricultural labour against personal secu-
rity or assets that are to be created;

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no such proposal.

(b) The question does mot arise,
ELECTRONIC COMPUTERS

3893, SHRI S. M. BANERIJEE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether Government are aware that
several labour organisations, both in the
private and public sectors, are resisting the
introduction of electronic computers;

(b) if so, the steps taken by Government
to safeguard the interests of workers; and

(c) whether any tripartite meeting is
going to be held to discuss the issue 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Government are aware that some
organisations employees have protested
against introduction of electronic compu-
ters.

(b) Government policy in this regard
has been that the introduction of electro-
nic devices should be selective, that the pro-
cedure on rationalisation evolved at the 15th
Session of the Indian Labour Conference
should be followed in all cases of installa-
tion of electronic computers and that there
should be no consequential retrenchment.

(¢) No, Sir, but the subject was discus-
sed at two recent meetings of the Standing
Labour Committee,

EARNINGS OF FARM AND FACTORY LABOUR

3894. SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the annual earnings of factory labour
in 1966 and the comparative earnings of
farm labour; and

(b) whether the higher earnings of fac-
tory labour are paid from profits or from
prices 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) While comparative information about
earnings of farm labour is not available,
annual earnings of factory workers earning
less than Rs. 400 per month, during 1966,
for certain Industry Groups/States in res-
pect of manufacturing industries are given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT—
1967/67].

(b) The earnings are determined by a
variety of factors such as, wages, hours

worked, skill, productivity, conditions
under which certain type of work is per-
formed, cost of living, etc,

EMPLOYMENT OPPORTUNITIES

3895, SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the steps taken by Government to
stimulate private enterprise employing lab-
our by loans and subsidies to create em-
ployment potential in order to implement
the Directive Principles in the Constitution
for providing employment opportunities
and minimum wages; and

(b) whether Government have considered
the West German Scheme of Tax Certifi-
cate for the direction of new labour op-
portunities ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) For large and medium industries in the
private sector, financial assistance in the
form of loans is made available by insti-
tution such as the Industrial Development
Bank of India, the Industrial Finance Cor-
poration of India, etc. One of the impor-
tant objectives of the programmes for de-
velopment of village and small industries
is to create large scale employment op-
portunitics,. The programmes  consists
mostly of schemes of assisance like finan-
cial aid, training, technical advice, supply
of improved appliances and machines on
hire purchase terms, comomn service facili-
ties and factory accommodation, etc. The
gchemes of assistance include loans and
also some subsidise. The estimated outlay
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in the public sector on the promotion of
these industries is indicated below :—

Estimated outlay in

the Public Sector

(Rs. Crores)
First Plan 44
Second Plan 191
Third Plan 223
In addition, considerable funds have

been made available by private sources,
including banking institutions.

Some tax concession was granted by the
Fipance (No. 2) Act, 1967 to New indus-
trial undertakings mainly employing dis-
placed persons or repatriates, These pro-
visions would take effect for and from the
assessment ycar 1968-69,

(b) No.

UNEMPLOYMENT RELIBF TO FACTORY
Lasour

3896. SHR] LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the nature of
employment or retrenchment relief provid-
ed under the relevant laws to the factory
labour.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
The Industrial Disputes Act, 1947 pro-
vides for compensation to workmen in the
event of lay-off and retrenchment. Under
Section 25C of the Act, lay-off compen-
sation is payable at the rate of fifty per
cent of the total basic wages and dearness
allowance, In the event of retrenchment Sec-
tion 25F provides for one month's notice
in writing or wages for one month in lieu
of notice and, in addition, compensation
equivalent to fifteen days' average pay for
every completed year of service.

YT § TR ¥ w0 gAY A
® TEE™
3897. %o g wwmw 3¢ :
st fragwre e ¢
=t TR i
St T AT
= gy :
7 gma awr giw S gg Tar AN
T w5 fF :
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UNEMPOYMENT

3898. SHRI BABURAO PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of people unemployed
in the country on the (i) 31st March, 1956,
(ii) 31st March 1961, (iii) 31st March,
1966 and (iv) 31st March, 1967;

(b) the reasons for this progressive in-
crease in unemployment in spite of three
Five Ycar Plans;

(c) the prospects of solving the unem-
ployment problem at the end of the Fourth
Five Year Plan; and

(d) whether the targets set up by Gov-
ernment in regard to employment have
been fulfilled and if not, the reasons there-
for ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) As on 31st March, 1956—5.0 million

As on 31st March, 1961—7.3 million
As on 31st March, 1966—9.8 million
Source : Planning Commission.

No estimates for subsequent period¢ are
available.
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(b) Labour foree has been growing at a
faster rate than employment opportunities
generated by successive Plans,

(c) and (d). Since a final view has not
beea taken of investment to be made in
different programmes during the Fourth
Plan period, it is not possible to anticipate
the employment position at the end of
Fourth Plan.
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VANASPATI INDUSTRY

3905. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that for the
Vanaspati Industry, India has to be de-
pendent on the soyabean oil from U.S.A.
and on the sunflower oil from U.S.S.R.;

(b) if so, the reasons therefor; and

(c) how much such imports have been
from those countries so far and how much
foreign exchange has been spent thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Some quantity of soya-
bean oil has been imported from the U.S.A.
and sunflower oil from the U.SS.R. during
the past oils in the manufacture of vanas-
pati.
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(b) Because of a short fall in the pro- (c) The quantities imported and the
duction of groundnut and other edible oil- forei ch . .
seeds due to drought conditions prevailing o B0 eXchange expenditure incurred
in the last two years. thereon are indicated below :—
Soyabean oil Cottonseed oil Sunflower oil
i—""_""""""A = A Al - —
Qnty. Amount@ Qnty. Amount Qnty  Amount
(tonnes) (Rs./lakhs) (tonnes)  (Rs./lakhs) (tonnes) (Rs./lakhs)
1965-66 48,116 9-53 8,165 nil nil —_
1966-67 31,275 3822 nil — 16,000 199-99%
1967-68 (up 64,465 8097 nil _— nil -
1o Nov.)

@The amount

of foreign incurred on freight not covered by

resents expenditure
rupee payment fnc::mm under PL 480 pro- cedures, No foreign exchange expenditure

was incurred on cost of oil

% Represents the c.if. value of 10,000 tonnes of sunflower oil

The

-
6000 tonne received as free gift, but made available, on payment, to the vanas-
pati mdmtr'y:&a?e sale proceeds being uti- lized for relief of drought affected areas.

ExPORT OF VANASPATI

3906. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of countrics to which

Vanaspati is exported;

(b) the quantity exported annually coun-
try-wise; and

(c) how much foreign exchange India
carns thereon annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Exports of
vanaspati are restricted since July 1964,
only limited quantities being released for
export, The names of countries to which
vanaspati was exported during 1965 and
1966, and the quantity exported to each
are shown in the statement laid on the Table
of the House, [Placed in Library, See
No. LT-1968/67.)

(c) 1965: Rs, 53.0 lakhs (approx.)
1966 : Rs. 30.0 lakhs (approx.)

ResearcHes IN 1L.C.AR.
3907, SHRI SHIVA CHANDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the researches which are being made
by the Indian Council of Agricultural Re-
search;

(b) the success which has been achieved
so far in these researches;

(c) whether any rescarch has been un-
dertaken on soyabeans; and

(d) if so, the success achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR] ANNASAHIB
SHINDE) : (a) The ICAR. is the
national apex organisation for the pro-
motion, financing, conduct and super-
vision of major agricultural research
projects throughout the country. It has
sponsored and is spomsoring a npum-
ber of ad hoc research schemes and
also All India Coordinated Research
Projects in the field of crop and soil scien-
ces, agronomy, agricultural engineering and
in the various branches of animal sciences.
Those in the field of crop sciences aim
at the improvement of major crops or
groups of crops, such as rice, wheat, maize,
jowar, bajra, pulses, potato and other root
and tuber crops, vegetables, fruits, oilseeds,
soyabean, cotton, jute and several others.
The projects in soil science and agronomy
aim at strengthening the new strategy for
intensive agricultural production through
systematic researches in soil structure and
goil chemistry in relation to soil fertility
problems, in fertilizer use, micronutrients
soil testing and water management for
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minimum crop production, and in techni-
ques of multiple cropping with a view to
harvesting the best possible yields per unit
area of land per year. In agricultural
engineering, basic and adaptive research on
agricultural implements and machinery are
being taken up. In animal sciences, coordi-
nated projects have been formulated in the
fields of animal production, animal breed-
ing, animal diseases and animal nutrition
and will cover researches on milch cattle,
poultry, piggery, sheep and goats and
other important economic species of

(b) Gratifying results have emerged out
of the crop improvement projects, which
where initiated on a very modest scale
during the past few years. A number of
high yielding, fertilizer responsive varieties
which were evolved under these projects
have been released for general cultivation.
Meation can be made of the following re-
leases :

‘Wheat : Lerma Rojo, Sonora 64,
Sharbati Sonora Kalyansona,
Sonalika, Safed lerma, S, 331,

Rice : Taichung Native 1, Taichung 65,
Tainan 3, IR-8, ADT, 27.

Jowar: CHS. 1 and CHS, 2.

Bajra: HB, 1 and HB, 2.

Maize : Hybrids Himalay 123, Ganga 101,
Ganga 3, Ganga 1, Ganga Safed 2,
Deccan, Ranjit and Hi-starch and
‘composites’ Ambar, Jawahar,
Sona, Vijay, Vikram and Kissan.

Potato : Kufri Sindhuri, Kufri Chander-

mukhi.

Rescarch on soil fertility and fertilizer
uge have shown the higher responses per
-unit nutrient in the case of newly-developed
varieties, Optimum doses of fertilizers re-
quired for production have been worked
out. It has aleo been found that for dwarf
wheat best time of first irrigation is at
the stage of crown root formation. The
researches on micronutrients have shown
widespread deficiency of zinc in many
soils.

As regards animal sciences, new vaccines
have been developed for protection against
livestock discases, Crossbred cattle and
sheep with higher level of production have
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been developed. Valuable results have
also been achicved in the field of animal
nutrition and diary technology. Other re-
sults of researches obtained from resear-
ches in animal sciences is given in the at-
tached list.

(¢) Yes, The Indian Council of Agricul-
tural Research has started an All-India Co-
ordinated Rrearch Project on soyabeans
from list April, 1967. Under this project
there are four main centres at Delhi, Amra-
vati (Maharashtra) Katrian (Kulu Valley)
and Coimbatore. There are two special
sub-centres at Agricultural Universities Pant
Nagar and Jabalpur. There are thres sub-
centres at Majhera (U.P.) Poena (Maha-
rashtra) and Kalyani (West Bengal),

(d) A world collection of soyabean varie-
ties has been tried out at several locations
in the Himalayan and other hill areas, in
the northern river-ine plains and also in
Deccan,

The results available so far indicats that
it is possible to grow a good crop of
soyabean almost all over the country and
suitable varieties are now available to suit
the various tracts, Final selection of the
varieties is in the process. Work has also
been taken up on determining optimom
agronomic practices as regards spacimg,
manuring, mixed cropping and bacterial
inoculation.

Results of Researches on Animal Sciences

1. New vaccines developed :—
(a) Tissue culture Rinderpest
vaccine,
(b) Mixed vaccine against sheep and
goat pneumonia,

virus

(c) Technique for  immunization
against round worms in poultry.

2. Development of high producing cross-
bred animals :(—

(a) Sindhi/Sahiwal Cow X Brown
Swisg,

(b) non-descript cow X Jersey.
(c) Indigenous X Rambouillet cross
sheep for plains and hills,

3. Proeess for manufacture of rapid cur-
ing cheese from buffalo milk,
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4. Proces¢ for sweetened condensed milk
from buffalo milk,

5, Manufacture of bacterial rennetas subs-
titute for calf stomach rennet.

6. Process for prolonging the storage
life of ghee,

7. Development of a pilot plant for conti-
muous manufacture of khoa.

8. Improved technique for removal of
burrs from wool.

9. Development of waste materials as
live-stock feed.

ACREAGE UNDER PINEAPPLE PLANTATION IN
ANDAMAN AND NICOBAR ISLANDS

3908. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) the total acreage under Government
Pineapple plantation in Andaman and Nico-
bar Islands;

(b) the total produce of this plantation
during the period from 1964 to 1967,
Yearwise;

(c) the average price of pineapple in
the market; and

(d) the total amount realised for the
produce from the Government Pineapple
Plantation during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The requisite in-
formation is being collected and will be
placed on the Table of the Sabha.

LEGISLATION TO PROHIBIT DISCRIMINATION
AGAINST SCHEDULED CASTES AND
SCHEDULED TRIBES

3909. SHRI P. R. THAKUR : Will the
Minister of LAW be pleased to state:

(a) whether Government propose to
enact a legislation prohibiting all forms of
discriminations against the Scheduled Castes
and Scheduled Tribes in private employ-
ment including provisions for complaint
procedures, public hearings, issuance of
orders and enforcement powers through the
court as well as penalties for non-com-
pliance; and
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(b) if so, whether the provisions of the
proposed leglislation will be applicable to
labour unions and trade and professional
associations as well as to employers 7

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) No, Sir.

(b) Does not arise,
PRICE OF SEED POTATOES AT SIMLA

3911. SHRI G. Y. KRISHNAN : Wilt
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the price of seed potatoet to
be sold at Simla has been fixed and if so,
the rate fixed;

(b) whether it is a fact that even the
co-operative authorities at Simla are not
adhering to the fixed rates;

(c) if so, the reasons therefor; and

(d) the action proposed to be taken in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, The rates fixed for
seed potatoes were as under :

Period A L A 1l
Grade Gradce

Basic price for] 75 Kgs. (gross) per bag.
Upto the 15th

November 50 -00 7500
From 16th to

30th Nov. 92 -50 77 -50
From_ Ist to 15th

Dec. - 95 -00 80 -00
After 15th Dec. 100 -00 8500

(b) Yes.

(c) One of the essential conditions for
the supply of seed potatoes on the fixed
price has not been fulfilled which was to
the effect that the indent and 50% advance
money, in the case of private and coope-
rative organisations, should reach the
Kailash Cooperative Marketing & Supply
Federation, Simla by the 25th Sept. 1967
so that the Federation could make agree-
ment with the growers for the supply
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of seed potatoes, if need be, by making
advance payment to them. Owing to very
high demand of seed potatoes the prices
have gone up. As the Federation has to
pay the market price to the growers, it is
not possible for the Federation to supply
seed potatoes at old rates,

(d) In view of the reasons explained in
part (c) of the question no action is pro-
posed to be taken in the matter,

T WY IATHT Tar INE ¥ gond

3912 SY g¥N W FOAT : I
are aqr wfw 7= 7g 797 7 FOr H AT
f&:

(%) ¥ I gra WA NaW
ofgelY &9, 999 AT WETH &Y
g a&T #1 fogwr A a6t &
sfaw 99dr 34 =t IFTE AMT AT
faaft e & fed 17 ;

(&) s ¥ 7@ femar AW
FAMET; AT

(7) WCFR ETT ITEFT AT FT
1967-68 § AW fFaw A7
T Ffe Iowwr meard fwd
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(@) a9 40

KeraLA’S REQUEST FOR TRAWLERS

3915. SHRI E, K. NAYANAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Kerala Government
have asked the Central Government for as-
sistance to get 10 trawlers for exploiting
Kerala's fishery resources; and

(b) if so, Governmeat's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In connection with
a proposed to construct trawlers indigenous-
ly the Government of Kerala have intimated
a requirement of six trawlers, and the
Central Government is taking steps to ar-
range the supply. A proposal for import
of four more trawlers is under comsidera-
tion.

Foop IMPORTS UNDER PL 480

3916. SHRI D. N. PATODIA :
SHRI M. L. SONDHI :
SHRI D. C. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that about half
a million tonnes of PL 480 foodgrains still
outstanding will not be delivered this year;

(b) whether it is also a fact that the
U.S. Government has serious objections to
the Zonal system prevailing in India; and

(c) if so, Government's reaction there-
107?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) On the 1st December,
1967, about 9,74,000 tonnes of foodgrains,
out of the quantitics covered by PL 480
agreements entered into so far, were yet
to arrive in India, Of that quantity, about
5,50,000 tonnes is expected to arrive by
the end of December, 1967 and the balance
in January, 1968.

(b) No, Sir.
(c¢) Does not arise.

BurrFeErR SToCK OF FOODGRAINS

3917. SHRI D. N, PATODIA :
SHRI M. L. SONDHI :
SHRI SRADHAKAR
KAR :
SHRI D. C. SHARMA :

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the extent to which the stoppage of
suppliy under PL-480 will affect the over-
all food position in India in view of a good
crop this year;

SUPA-
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(b) the programme of Government for
building sufficient buffer stock of food-
grains; and

(c) the quantity of foodgrains which
will be imported during the current year
for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No stoppage of supply
under PL-480 is expected,

(b) If the arrivals of foodgrains from
abroad under PL-480 and commercial
purchases materialize at the expected rate,
it is proposed to build up a buffer stock of
3 million tonnes of foodgrains by the end
of 1968,

(¢) According to arrangements so far
made, about 9.3 million tonnes of food-
grains will be imported during 1967, a part
of which will be reccived in India in 1968.
It will not be possible to utilize much of
it for the purpose of building up a buffer
stock.

LEvY SYSTEM IN STATES

3918, SHRI R, K. AMIN : Wil] the Mi-
nister of FOOD AND AGRICULTURE be
pleased to state :

(a) the system of levy introduced in each
State for the procurement of paddy during
the current seasom;

(b) the proportion of total crop which
Government propose to collect through
levy, State-wise; and

(c) the reasons for different systems and
different proportions of the estimated crop
per acre in each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT- 1971/67).

(b) Information is being collected and
will be laid on the table of the Sabha.

(c) The mode of procurement to be
adopted by the various State Governments
during 1967-68 Kharif Cereals was discuss-
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ed in the Chief Ministers Conference held
in Delhi during September, 1967, It was
decided that the methods of procurement
be left to each State Government to decide
keeping in view the local conditions and
the procurement target suggested by Agri-
cultural Prices Commission.

GUR PRICES IN GUJARAT

3919, SHRI R. K. AMIN ;: Will the Mi-
nister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether it is a fact that the prices of
Gur soared up very high in Gujarat on ac-
count of the policy of Maharashtra Gov-
ernment to ban the export of Gur to Guja-
rat; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a )and (b). The Government
of Gujarat have informed that the prices
of gur which had risen to Rs. 400 per quin-
tal have declived to Rs, 230/Rs. 250 per
quintal due to good arrivals from Uttar Pra-
desh and some arrivals from Maharash-
tra.

ETaTR AT § smfuwn  sew
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ACREAGE OF UNCULTIVATED PADDY LAND IN
ANDAMAN [SLANDS

3921. SHRI R. K. SINHA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total acreage of uncuitivated pad-
dy lands in South, Middle and North An-
daman Islands, separately;

(b) the portion of this unguitivated land
which has remained so, for the last § years
and for the last 3 years;

(c) the reasons for such lands remaining
uncultivated; and

(d) the remedial steps Government pro-
pose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The Information
is being collected from the Andaman and
Nicobar Islands Administration and will
be placed on the Table of the Sabha in due
course.

BuiLping FOrR P & T OFFICE AT JATNI
(Omi1ssa)

3922. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government are aware that
the Posts and Telegraphs Office at Jatni
in Puri Division is functioning in a rented
house for the last 30 years;

(b) whether Government are aware that
land was acquired for constructing the
building of its own some years back; and

(c) the steps which Government pro-
pose to take to house this Post and Tele-
graphs Office in its own building ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND OOMMUNICATIONS
(SHRI I. K. GUIRAL) ; (a) Yes.
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(b) Yes. Land has been in PAT posses-
sion since 1958,

(c) Sanction for conmstruction of depart-
mental Post Office building costing
Rs, 1,19,000/- was issued on 2-8-62. Ten-
ders were invited five times, but the rates
quoted were very high. The possibility
of getting the work executed through the
State P.W.D. is now being considered.

QUARTERS FOR P&T STAFF AT JATNI
(Omissa)

3923, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state the steps
taken to construct staff quarters for the
staff in the PAT Office at Jatni?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : There is a pro-
posal to construct 7 units of staff quarters
on the departmental site at Jatni, Plans
for this have been finalised,

SCARCITY OF RICE IN AsSAM

3924, SHRI B, N. SHASTRI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the scarcity
of rice in September-October last in Assam
was due to low procurement price and
mishandling by thc Food Corporation of
India; and

(b) whether it is g fact that the pro-
curement price of paddy and selling price
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of rice by the Food Corporation of India
have been fixed in such a way as to give
& large profit to the Food Corporation of
India ?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir
(b) No, Sir.

TELEPHONE ADVISORY COMMITTEE FOR
ASSAM

3925. SHRI B, N. SHASTRI : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) when the Telephone Advisory Com-
mittee for Assam Circle was constituted;

(b) when the term of the Committee

will expire; and

(c) the names of non-official members
of the Committee 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) In Assam
Circle, Telephone Advisory Committees are
functioning at Shillong and Gauhati. Thesc
Committees have been re-constituted this
month.

(b) The, term of these Committees will
cxpire on 30-11-68,

(¢) The names of non-official members
of these Committees are given below :—

Shillong

Name
(1) Shri G. G. Swell, MP
(2) Shri Ramkumar Chaudhury
(3) D1. 8. C. Deb
(4) Shri Mahan Singh
(5) Shri Durgeswar Saikia, MLA
(6) Shri Ranjit Naug
(7) Shri Purnananda Chetia

Representing
Members of Parliament
Trade & Commerce
Medical Profession
Prominent Public Worker
State Vidhan Sabha
Press
Unrepresented Interests.

Gauhati

(1) Shri Dhireswar Kalita, MP
(2) Shri M. M. Oberoi

(3) Shri P. N, Chaudhury, MLA
(4) Shri Baharul Islam

Members of Parliament
Trade & Committee
State Vidhan Sabha
Unrepresented Interests.
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Jure CULTIVATION

3926. SHRT B. N. SHASTRI: Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) the total area under jute cultivation
in Assam at the end of last agrarian calen-
dar year;

(b) the total production of Jute during
the above period; and

(¢) whether it is apprehended that jute
cultivation will decrease in the next year
due to uneconomic price of jute?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Estimates of area
and production of jute in Assam for 1966-
67 and 1967-68 are as under :—

Area Production

(000 ("000
hectares)  bales of
180 Kg.
each)

Year

1966-67
1967-68

991
1049

136
146
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(c) if so, the steps Government has taken
to open these Public Call and Telegraph
Offices there 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFATRS AND COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Telegraph
facility on Phonocom basis exists at
Purna-cuttack, but no Public Call Office
exists there.

(b) Yes.

(c) Arrangements for conversion of
Phonocom tor Morse system have been com-
pleted. Orders for posting a signaller at
Purna-cuttack have already been issuved.
Morse Telegraph working will commence
when the signaller joins. The opening of
a Public Call Office Purna-Cuttack has
also been sanctioned.

PropbucTion oF Marme Frsn

3928. SHRI D. N. PATODIA :
SHRI Y. A. PRASAD:
SHRI N. K. SANGHI :
R. R. SINGH DEO:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any scheme has been for-
lated to augment the production of

(¢) To provide incentive to the gro-
wer to increase jute production, minimum
support prices of jute have been raised
to Rs. 107.14 per quintal for the current
season as compared with Rs. 93.75 per
quintal for the previous season. Steps are
being taken to support the prices of jute
at this higher level

Pustic CALL AND TBLEGRAPH OFFICES TN
PurNa CuTTACE (Om1sSA)

3927. SHRI A, DIPA : Will the Minister
of COMMUNICATIONS be pleased to
state :

(2) whether Government are aware
that there is no public Telephone Call Office
and Telegraph office in  Purna-Cuttack
(Orissa) with a population of about 20,000
people;

(b) whether any requests have been
made to Government for openicg thess
offices there; and

marine fish; and
(b) if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) Yes, Sir.

(b) The major schemes fornmlated to
increase marine fish production in Tndia
relate to:

(i) mechanisation of fishing crafts.
(ii) supply of fishery requisites,
(iii) Use of larger trawlers for the

exploitation of off-shore fishe-
ries.

(iv) Establishment of deep sea explo-
ratory units, and

(v) provision of landing and berthing
facilities.
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[Shri Armasahib Shinde]

During the Fourth Five Year Plan it
is tentatively proposed to introduce 8000
small mechanised boats in addition to the
existing fleet of over 5000 boats, at an
estimated cost of Rs. 38.40 crores which
includes provision for schemes relating to
supply of Fishery requisites of items like
synthetic fishing twine, hemp twine, manila
ropes, sail cloth, floats, navigational aids
fish finding equipments. salt etc.

For the exploitation of the off-shore
fishing grounds it has been proposed to
introduce 200 medium and large boats for
which a tentative provision of Rs 13.65
crores has been made in the current plan.

Very little information is available on
the location and extent of fishing grounds
in due deep sea region. These areas have
to be properly explored and charted be-
fore commercial fishing can be taken up.
For this purpose, & Deep Sea  Fishing
Station has been established and this station
and its sub-stations have already carried
out cxtensive surveys in the inshore and
off-shore waters upto the 40 fathom line.
This survey is now to be extended to the
distant deep water regions, for which larger
vessels will be required and g provision
of Rs. 6.35 crores has been made in the
Fourth Five Year Plan.

A problem closely connected with the
mechanisation programme is the develop-
ment of minor ports and provision of land-
ing and berthing facilities at major ports.
About 30 minor fishing ports will be de-
veloped. Survey reports have already been
prepared for the location of fisheries esta-
blishments in the major harbours. A pro-
vision of Rs. 17 crores has been made for
this scheme.

SHEEP BREEDING FARMS IN RATJASTHAN

3929. SHRI D. N. PATODIA :
SHRI N. K, SANGHI :
SHRI R. R. SINGH DEO :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is g fact that Government
have approved the setting up of a few
Sheep Breeding Farms in Rajasthan to-
wards the begining of the Third Plan;

(b) if so, the number of such farms
which were approved:
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(c) how many of them have been esta-
blished so far; and

(d) the progress made in regard to the
rest of the farms?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Information is
being collected from Rajasthan Govern-
ment and will be Jaid on the Table of the
Sabha in due course,

LABOUR BUREAU, SIMLa

3930. SHRI C. CHITYBABU ;: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to shift the office of
the Labour Burean, Simla to Faridabad or
to some other place around Delhi; and

(b) if so, the reasons for non imple-
menting this decision so far ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) No.
(b) Does not arise.
LaBOUR BUREAU, SIMLA

3931, SHRI C. CHITTYBABU: Wil
the Minister of LABOUR AND REHA-

BILITATION be pleased to state :

(a) the names of officers of Labour
Bureau, Simla who have set up orchards
in Simla or in its suburds in Himachal
Pradesh in their own names or in the
names of the members of their families;

(b) whether these officers had taken
prior permission from Government to set
up such orchards; and

(¢) if not, the action Government pro-
pose o take in the matter 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c), Information is being collected
and will be laid on the Table of the House.
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Locx-ouT IN BURN AND Co., HOWRAH

3932, SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the management of M/s.
Burn and Co. have declared a lock-out in
their  factory at Howrah from the 22nd
September, 1967 as a result of which ten
thousand workers have been rendered un-
employed;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
resolve the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI [IATHI) :
(a) to (¢). The matter falls in the
State sphere. According to available in-
formation, following a pen-down and tool-
down strike on September 21 by the
workers of the thres shifts, numbering
about 10,000, over the demand for im-
mediate payment of 18% puja bonus, the
management declared a lock-out from Sep-
tember 22. The State Government have
been trying to bring about a settlement.

PROCUREMENT OF FOODGRAINS IN MANIPUR

3934, SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the quantity of foodgrains to be
procured in Manipur during 1967-68; and

(b) the total Central allocation of food-
grains for Manipur during 1965-66 and
1966-67 to meet the food deficit there ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Manipur Adminis-
tration propose to procure 16,000 tonnes
of paddy from the current crop. No other
foodgrains are to be procured in that
territory.

(b) The quantities of foodgrains actually
supplied to Manipur from Central stocks
during the financial years 1965-66 and
1966-67 were as follows :—

(Figures in "000 tonnes) -

Rice ‘Wheat Total

67 08 __15
55" T44 99

Year

1965-66
1966-67

6290

. . FINANGIAL ASSISTANCE TO AGRICULTURR

INSTITUTIONS

3935. SHRI RAJ DEO SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Indian Council of Agri-
cultural Research in order to encourage
agricultural studies offers financial assis-
tance to agricultural educational institutions
in the country; and

(b) if so, the amount given to the States
during the current year, Statewise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) Yes.

(b) A grant of Rs. 129,488.00 has al-
ready been released to the University of
Udaipur in Rajasthann during the current
year. Release of funds to other Agricul-
tural Universities and colleges is under
active consideration.

IMPORT OF FOODGRAINS

"3936. SHRI M. MEGHACHANURA :
Will the Minister of FOOD AND AGRI-

CULTURE be pleased to state :

(a) the total amount of foodgrains im-
ported by India under PL 480 agreement
from U.S.A. during 1967; and

(b) the amount of foodgrains yet to be
imported under PL 480 agrecment ?

THE MINISTER OF STATE TN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 5.3 million tonnes upto
the end of November, 1967.

(b) About one million tonnes.

IMPoRT OF DIESEL TRACTORS

3037. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether diesel tractors are being
imported;
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(b) if so, from which countries and the
number to be imported during the years
1967 and 1968; and

{c) their imported cost and sale price
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir

(b) Arrangements have already made
for import of 4,000 DT-14B tractors from
the USSR and 2,000 Zetor 2011 tractors
from Czechoslovakia during 1967, Of the
2,000 Zetor 2011 tractors, 1,000 will be
imported in build-up condition and 1,000
in CKD packs to be assembled in India.
No decision has been taken about import
of tractors during 1968.

(¢) The CIF, price of a Russian DT-
14B tractors is Rs, 5513, The C.LF. price
of a completely built Zetor 2011 tractor is
Rs. 9373 while the CIF price of a CKD
pack is Rs. 9017.

The selling price of a Russian DT-14B
tractor is Rs. 6931 export depot. The built-
up Czech tractors will be sold by the State
Agro Industries Corporations at a margin
of 15% (approximately) on the CIF price
plus other incidental charges on the basis
of actuals.

BoARp FOR FISHERIES

3938. SHRI MANGALATHUMADAM :
SHRI p. VISWAMBHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have any pro-
pasal to constitute an autonomous Board
with headquarters in Kerala to intensify
fishing, its allied industries, propagation,
marketing and researches similar to Tea,
Coir, Rubber Board etc; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise,
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RESBARCH ON LIVESTOCK DEVOLOPMENT

3939. DR. RANEN SEN : Will the Mi-
nister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Indian Council of Agri-
cultural Research has drawn up 21 all-
India co-ordinated projects for research on
livestock development;

(b) if so, the main objective of these
projects; and

(c) the estimated cost thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b)Y The object of the coordinated pro-
jects is to take up investigations on pro-
blems of all-India importance in various
disciplines of Animal Sciences by locating
units of the coordinated projects around
eminent scientists in the various Institutes
and Agricultural universities so that by
application of the findings, increased pro-
duction of livestock and livestock products
may be achieved.

(c) The estimated cost of these projects
is Rs, 160 lakhs.

IrrigaTiON Facwimies THROUGH Co-OPE-
RATIVE SECTOR

3940. SHRI NITTRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any amount has been paid
to the State Governments for having irri-
gation facilities through co-operative sector
this year; and

(b) if so, the amount allotted State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The Co-operative
Land Development/Mortgage Banks ad-
vance long-term loans to the agriculturists
for purposes like sinking of wells, repairs
to old wells, purchase and installation of
oil engines, electric pumps, levelling and
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terracing of land, etc. Upto the end of
the 3rd Plan, these banks mainly depended
on the support which was given to their
debenture issues by the public sector insti-
tutions like the Life Insurance Corporation,
State Bank of India and Reserve Bank of
India. With the increase in the programme
of loan advances by the Land Develop-
ment/Mortgage Banks and the increasing
demand on the finances of the above men-
tioned public undertakings from other ins-
titutions, the Government of India decided
to contribute to the debentures of these
banks through the State Governments
mainly for irrigation to maintain the tempo
of increased agricultural production.

(b) A total provision of Rs. 15 crores
has been made for the debenture pro-
gramme during 1967-68.

The amount allotted for the current fin-
ancial year and the amount released upto
7-12-67 are given below :—

(Rs. in lakhs)

Sl. State Tentative Amount
No. allocation  sanction-

for ed
1967-68 upto

7-12-67

1. Andhra Pradesh 166 82 -860
2. Maharashtra 333 118-285
3. Guajarat . 217 158-650
4. Madras o 97 41 -875
5. Haryana .. 14 13995
6. Kerala .. 16 3050
7. Madhya Pradesh 96 18 -400
8. Mysore i 155 54770
9. Punjab i 32 25-580
10. Uttar Pradesh .. 221 101000
11. Bihar h 86 2000
12. Jammu & Kashmir 5 1600
13, Orissa . 20 —
14. Rajasthan 2 18 12000
15. West Bengal .. 16 —
16. Himachal Pradesh 6 —
17. Pondicherry 2 —-
ToTAL 1500 634 065

DrougHT CONDITIONS IN Onissa

3941. SHRI A. DIPA : Will the Minister
of FOOD AND AGRICULTURE be pleas-
ed to state:
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(a) whether Government have recently
received any report from the Orissa Gov-
ernment regarding the recurring drought
conditions in that State; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Orissa Gov-
ernment have reported that as a result of
a dry spell from the later part of September
in large areas of the State and inadequate
rain in the month of October, the kharif
crop, particularly the medium variety of
paddy crop, has been adversely affected in
its flowering season. The late variety
of paddy crop is also reported to have been
affected. To save the standing crops, at
least partially, small earth dams &across
nullas, rivulets and other water sources, are
being constructed by the State Government
for diverting water for irrigation to the
affected fields. Pumps are also being made
available by the State Government on hire
to cultivators.

The State Government had organised
some relief works to meet the situation re-
sulting from the last year's drought and
intended to close them on 1-10-1967. They
decided to extend these works il
10-11-1967. Construction of incomplete
pucca wells undertaken on account of last
year's drought is being continued for com-
pletion by 31-3-1968. This is being done
not only to complete the incomplete works
but also to privide relief to the people in
the areas affected afresh by drought.

The State Government have asked the
local officers to carry out a survey for assess-
ment of damage to the paddy crop and
loss in the yield. This survey as likely to
be completed by the middle -of January,
1968.
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COMMITTEE ON SUGARBEET CULTIVATION

3943. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any Committee has been
appointed by the Indian Council of Agri-
cultural Research to make a comprehen-
sive review of the possibilities of sugarbeet
cultivation in the country;

(b) if so, the details thereof; and

(c) when the Commitee is likely to
submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASHIB
SHINDE) : (a) Yes.

(b) Constitution of Expert Committee
of the ICAR on Sugarbeet Cultivation,

1. Dr. A. B, Joshi, €hairman,
Dy. Director General (CS).
ICAR.

2, Dr. J. S. Kanwar,
Dy. Direcor General (85),
ICAR.

3. Dr, R. L. Paliwal,
Director of Experimental Station,
Agricultural University, Pantnagar.

4. Shri R. R. Panje,
Director,
Indian Institute of Sugarcane Re-
search, Lucknow.

5. Shri S. C. Gupta,
Director,
National Sugar Institute,
Kanpur,

6. Dr. K. Kanungo,
Head of Division of Agricultural
Economics, Indian Agricultural Re-
search Instituts, New Delhi.
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The terms of reference of the Commiites

(i) To review the recent work done
in Indian on Sugarbeet cultivation and to
assess the agricultural, technological and
economic prospect of the cultivation of
the crop in the country.

(ii) To suggest items of research on
sugarbeet, which may be carried out under
the suspices of the Indiam Council of Agri-
cultural Research, on varietal trial on &
regional basis, breeding. agronomy, pests
and diseases and technology of processing.

(¢) The Committee will have its first
meeting on the 17th January, 1968 and will
submit its report shortly thereafter.

SEMINAR ON PHILATELY

3944, SHRI K. P. SINGH DEO :
SHRI CHENGALRAYA NAIDU:
SHRIMATI TARA SAPRE:
Will the Minister of COMMUNICA.-

TIONS be pleased to state :

(a) whether it is a fact that a Seminar
on Philately was held recently in New Delhi
to consider the question regarding improve-
ment in the Indian stamps;

(b) if so, the recommendations made in
this behalf; and

(c) the reaction of Government there-
107? . Bt

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I_ K. GUJIRAL) : (a) Yes.

(b) and (c). Various recommendations
were made for the improvement of Indian
postage stamps and their sale, The recom-
mendations cover broadly the following
subjects :—

(1) Promotion of philately,
(2) Designing and printing of stamps.
(3) Sales promotion and publicity.

They are under consideration of the P&T
Department.

CoAaL WaGE BoARD AWARD

3945, SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
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(a) the names of the collierles which
have so far implemented the award of the
Corl Wage Board and the names of those
which have not implemented the award so
far; and

(b) the steps taken by Government
against those collieries which have not im-
plemented the award so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Tnformation is being collected.

(b) Does not arise at this stage.

TELEPHONE EXCHANGE CENTRE IN ICHHAVAR
Town

3946. SHRI JAGANNATH RAO JOSHI:
Will the Minister of COMMUNICATIONS
he pleased to state :

(a) whether it is a fact that a Telephone
Exchange Centre was sanctioned sometime
back for Ichhavar town in Sehore District
(M.P,);

(b) if so, when it will start functioning;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No. No
sanction has been accorded for opening of
a Telephone Exchange at Ichhavar town in
Sehore District. The opening of a Public
Cell Office at Ichhavar town has, however,
been sanctioned.

(b) and (c). Owing to a general short-
age of stores, particularly of copper wire,
the opening of this Public Call Office and
similar schemes has been delayed in execu-
tion. It is now proposed to use indigenously
produced aluminium wire for early execu-
tion of this scheme. It is, however, not
possible at this stage to indicate precisely
when the PCO will start functioning,

ScALEs OF RESEARCH PERSONNEL N ICAR

3947, SHRI R, BARUA : Will the Mi-
nister of FOOD AND AGRICULTURE be
pleased to state :

(2) whether Government are considering
to revise the present pay scales of the Re-
search Personnel working in different insti-
tutes under the Indian Council of Agricul-
tural Research; and
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(b) if so. what are the proposals in this
regard and when a final decision is likely
to be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The proposal provides for rationali-
sation of the pay scales of the agricultural
scientists into a few broad categories, Full
details of the proposal are still being work-
ed out, The proposal could not be finalised
so far due mainly to the ban imposed in
June, 1966, in the wake of devaluation,
against any upward revision of pay-struc-
ture at any level, The matter is under the
consideration of the Government,

INDIAN VETERINARY RESEARCH INSTITUTE,
IZATNAGAR

31948, SHRI R. BARUA : Will the Mi-
nister of FOOD AND AGRICULTURE be
pleased to refer to the reply given to Un-
starred Question No, 7477 on the 1st Au-
gust, 1967 and state :

(a) whether the grant of Selection Grade
to the Research Assistants working in the
Indian Veterinary Research Institute, Izat-
nagar and other research institutes has
since been finalised;

(b) if so, whether the salaries of the
staff have also been fixed as a result there-
of and arrears of pay accruing from the re-
fixation of their pay scales paid to them:
and

(c) if the reply to part (a) above be
in the negative, the reasons for the Jelay
in finalising the same and how long it will
take to settle the matters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise,

(¢) The promotion case of the Research
Assistants could not be placed before the
Departmental Promotion Committe as cer-
tain additional information required is a-
waited from the Indian Veterinary Research
Institnte. It is expected that the matter will

- be settled shortly.
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RELIEP MEASURES IN DROUGHT AFPRCTED
AREAS

3949 SHRI R. BARUA : Will the Mi-
nister of FOOD AND AGRICULTURE he
pleased to state the total number of foreig-
ners who are still engaged in the relief mea-
sures in the drought-affected areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The information is being col-
lected from the State Governments con-
cerned and will be laid on the Table of the
Sabha as soon as it is received,

AuToNoMous CORPORATIONS UNDER THE
MinisTRY OoF FooD AND AGRICULTURE

3950. SHRI K. N, PANDEY ;: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many public sector or autono-
mous corporations have been established
under his Ministry;

(b) the Advertising Agency which is con-
ducting their Publicity and whether it is
wholly Indian-owned; and

(¢) how much commission has been paid
to them upto 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Six.

(b) Of the six autonomous Corporations
only the National Seeds Corporation, which
normally conducts ite publicity department-
tally, sometimes takes the assistance of
M/s. Newsflald Advertising Private Ltd.,
which is wholly Indian owned, for this
purpose. No advertising agency is conduct-
ing publicity for the other Corporations at
present,

(c) No commission has been paid to
M/s, Newsfield Advertising Private Ltd, by
the National! Seeds Corporation.

RICE REQUIREMENT OF KERALA

3951, SHRI K. P. SINGH DBO: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) whether it is a fact that the Kerala
Government have requested the Central
Government to allow the State to make di-
rect purchase of rice from any foreign
country or from other States in India to
meet the shortage of food in Kerala State;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) In a recent latter the Chief
Minister of Kerala demanded that if the
Centre could not meet the full rice re-
quirements of Kerala, the State should be
allowed to obtain rice from wherever it
was available within or outside the coun-
try.

(b) It has been explained to the Chief
Minister of Kerala that Government of In-
dia are taking all steps to import as much
rice as is available in the international mar-
kets even at very high prices. The surplus
States within the country are also being
pressed for supply of as much rice to the
Central Pool as possible. He has also been
told that to allow bilateral deals between
States would not be in the interest of any
State and for a rational distribution of the
scarce rice resources it is necessary that
all surplus rice available both from internal
and external sources is distributed through
the agency of the Central Government,

AUTONOMOUS CORPORATIONS UNDBR MrINis-
Y OF Foop, AGRICULTURE, COMMUNITY
DEVELOPMENT AND CO-OPERATION

31952, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the firms of auditors or chartered ac-
countants which are conducting the audit of
all the public sector or automomous corpo-
rations established under his Ministry since
their establishment; and

(b) how much amount has been paid to
them as fee upto 19667

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OCOMMUNITY DEVELOPMENT AND
QOOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) The required information

is given below :—

. Central Fisheries Corporation Ltd., Cal-
cutia :

M/s. 8. K. Ghosh & Co,,

Chartered Accountants,

Calcutta

were appointed to conduct the audit of ac-

counts of this Corporation for 1965-66 and

1966-67.

2. The National Seeds Corporatiun,
Delhi :

The National Seeds Corporation con-
menced functioning from 1-7-63. The ac-
counts for the period 1-7-63 to 31-3-G4
were audited by P, R, Mehrta & Co., Char-
tered Accountants, The accounts for the
year 1964-65 and thereafter have been au-
dited by Mehra Khanna and Co., Charter-
ed Accountants.

3. Modern Bakerics (India) Lid.,
Delhi :

M/s. B. R, Maheshwari & Co., Charter-
ed Accountants, Delhi were the auditors of
the Company for the financial year ended
31-3-67,

4. Central Warehousing Corporation, New

Delhi :

—

New

Now

J. C. Bhally & Co. and P. R. Mehra &
Co.—for the year 1957-58 to 1960-61.

T. R, Chadda & Co. & V. Sehai & Co.—
for the year 1961-62,

V. Sahai & Co.—for the years 1962-63
lo 1965-66,

5. Food Corporation
Delhi :

M/s. Brabmayya & Co. Bangalore—for
1964-65 & 1965-66.

M/s. G. Basu & Co., Calcutta, M/s, Aj-
mera & Co., Jaipur, and Mr, Thakur & Co.
New Delhi—for 1966-67 years,

(b) Rs. 1,14,200/-.

of India, New

PuBLIC SECTOR OR AUTONOMOUS CORPURA-
TIONS IN THE COMMUNICATIONS DEPART-
MENT

3953, SHR1 ARJUN SINGH BHADO-
RIA: Wil the Minister of COMMUNI-
CATIONS be pleased to state ;

(a) the number of public sector or auto-

nomous Corporations established under his
Department;
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(b) the firms of auditor or chartered Ac-
countants which arc conducting their audits
since their establishment; and

(¢) the amount paid to them as fee up
to 19667

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) There arc
two public sector undertakings under the
control of the Department of Communica-
tions, namely the Indian Telephone Indus-
tries Limited, Bangalore, and the Hindus-
tan Teleprinters Limited, Madras

(b) and (c). A statement giving the in-
formation required is laid on the Table of
the House. [Placed in Library. See No.
LT-1972/67),

PusLic SECTOR CORPORATIONS UNDER MINIS-
TRY

3954, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) how many public sector or autono-
mous corporations have been established
under his Ministry;

(b) the firms of auditors or chartercd
Accountants which are conducting their av-
dit since their establishment; and

(c) how much amount has been paid to
them as fee upto 1966 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
3

(b) Messrs. Vaidyanath Aiyer & Co,,
New Delhi is one case and Messrs. G. Basu
and Co, Calcutta in the second case. In
the third case the Audit is done by Comp-
troller & Auditor General of India.

(c) Rs. 33,150.

PADAUK TIMBER PLANTATION IN ANDAMAN
ISLANDS

3955. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total acreage of padauk timber
plantation in the Andaman Islands and the
estimated tonnage of padauk there;

(b) whether any decision has been taken
to stop extraction of padauk;
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(c) if not, the reasons therefor; and

(d) whether there is any proposal to sup-
Ply padauk for local bona fide house-build-
ing purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information
is being collected and will be placed on the
Table of the Sabha in due course.

CLOSURE OF SUGAR MILLS IN WESTERN

u.pP,

3956. SHRI E, K. NAYANAR ;

SHRI K. ANIRUDHAN :
SHRI BHOGENDRA JHA :
SHRI PRAKASH VIR SHASTRI:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of Sugar Mills closed
in Western Uttar Pradesh due to the non-
availability of Sugarcane;

(b) the total number of workers affected
by the closures of the mills; and

(c) the steps taken by Government to
open the mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Five mills are temporarily
closed on account of the strike by cane
growers who are demanding a higher price
for cane

(b) Does not arise, since closure s
temporary,

(c) The State Government is making
cfforts to get the mills re-started through
negotiations with the help of district autho-
rities.
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SUGAR SHORTAGE IN DELHI

3958. SHRI HARDAYAL DEVGUN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is an acute shortage
of sugar in Delhi after the 60 per cent of
decontrol;

(b) whether the rates of sugar have
gone up conmderably; and



6305 Written Answers AGRAHAYANA 21, 1889 (SAKA) Writtan Answers

to be taken to remove this shortage of
sugar in the market and bring down the
joes 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir, The decontrol
has been in respect of 40 per cent of the
sugar production.

(b) and (c). The prices of sugar in the
free market have declined to some extent
with the increase in arrivals. They are
expected to get stabilised with the arrival
of further stocks and future releases of
sugar for free sale,

RECOMMENDATIONS OF WAGE BOARD ON

IRON ORE INDUSTRY IN GoOa

3959. SHRI YASHPAL SINGH : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the iron ore industry im
Goa have requested for the exemption from
the obligation to implement the recommen-
dations of the Wage Board; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) A representation was received from
the Goa Mineral Ore Exporters’ Associa-
tion requesting that implementation of the
recommendations of the Wage Board
might be held in abeyance.

(b) The request made by the Association
has not been acceded to. The Association
has been requested to advise its members
to implement the Wage Board's recom-
mendations.

Foop ImporTs UNDER PL 4B0

3960. SHRI YASHPAL SINGH: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether supply of three million
tons of foodgrains to India under PL 480
during 1968 is dependent on the fulfilment
of certain conditions;

(b) if so, what are thosa conditions, and

(¢) the reaction of Government thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) to (c). The negotiations
for getting supplies of foodgrains during
1968 from the U.S.A. under PL-480 are
still in progress. The quantity which is
expected to be made available under the
next agreement is 3.5 million tonnes for
the first six months of the year. The con-
ditions which will be incorporated in the
next agreement have not yet been finalised.

WATERMEN IN THE ANDAMAN FOREST
DEPARTMENT

3961. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether non-gazetted staff of the
Andaman Forest Department is given in-
dent for watermen;

(b) if so, the charges for the same and
the market rates for watermen;

(c) whether this comcession is given to
the industrial staff also; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information
is being collected and will be placed on
the Table of the Sabha in due course,

Repair oF L.C.T. anp Forest CraFTs IN
ANDAMAN

3962. SHRI K. R. GANESH: Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) the cost of repairs of the L.C.T.
and other Forest Crafts of the Andaman
Forest Department separately for the years
from 1962 to 1967; and

(b) the reasons for the increase in their
repairs 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) and (b). The information



"

6307 Written Answers

is being collected and will be placed on
the Table of the Sabba in due course.

PAYMENT oOF TERMINAL GRATUITY BY
ForesT DEPARTMENT OF ANDAMAN
NicoBin ISLANDs

3963. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Andaman Forest De-

partment has stopped payment of Terminal
gratuity to the industrial staff;

(b) if so, the reasons therefor; and

(¢) whether Government's approval was
taken to discontinue this concession ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The information
is being collected and will be placed on
the Table of the Sabha in due course.

ScALEs oF Pay oF MaHAUTS AND FoREST

GUARDS OF ANDAMAN FOREST DEPARTMENT

3964, SHRI AMRIT NAHATA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have received
any representation to give appropriate
scale of pay to the mahauts and Forest
Guards of the Andaman Forest Department;
and

(b) if so, whether Government have
formulated any proposals in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), The informa-
tion is being collected and will be placed
on the Table of the Sabha in due course,

NORTH ANDAMAN FOREST

3965. SHRI AMRIT NAHATA : Wwill
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total arca of North Andaman
Forest uoder Messts. P, C. Ray & Co. (P)
Ltd.; )
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(b) the total estimated tonmage of tim-
ber in this area;

(c) the estimated price of this timber;
and

(d) the loss to the national exchequer as
a result of litigation with the above firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information
is being collected and will be placed on the
Table of the Sabha in due course.

6308

12,13 Hrs,

rJC;I\]’..I..I‘.NG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED AMERICAN INTERFERENCE WITH
THE LAST GENERAL ELECTIONS IN INDIA

SHRI H. N. MUKERJEE (Calcutta
Norith East) : I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and 1
request that he may make a statement
thereon :

“Reported American interf.rence with
the last general elections in India.”

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : Mr. Speaker,
Sir, 1 would invite the attention of the
House to the statement I had made on
June 15, 1967 regarding the use of foreign
funds in the General Elections. I had at
that time informed the House that a report
in the matter had been received from the
Intelligence Bureau and was being examin-
ed carefully. It would be recalled that on
December 7, 1967, the question had again
come up in the course of supplementaries
in response to the statement made by me
regarding the reported Russian interference
with the last General Elections in India. 1
had again informed the Housc that the
entire question of the use of foreign money
in the last General Elections was being
examined by the Government on the basis
of a report submitted by the I.B, It is not
possible et this stage to indicate the time
that would be taken in completing the
examination, but I would like to assure the
House that it would be done as expeditious-
ly as possible.

SHRI H, N. MUKERJEE : It is really
disconcerting that Government pursues @
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dilatory policy in this regard, because so
many things are happening from day to
day, From the time, some years ago, the
Time magazine said that the Americans
were spending 2,400,000 dollars to under-
mine Jawaharlal Nehru's position, to a
statement in New York Times of the 13th
June, 1967 to the effect, categorically, that
the CIA helped the right wing during the
clections in India, other things have hap-
pened : for instance, the appearance in the
Literary Gazefte of the Soviet Union, of
three articles, some of which have been
published in India also, by John Smith,
which I refer to because it mentions the
names of Ministers and Members of Parlia-
ment, whom I do not want to name, but I
see some of them here—some are members
of the Government, come belong to the
Congress, Swatantra and other parties. This
man mentions these names and he says, “I
wrote to India's head of State regarding
CIA activities in India”, These are being
published in a journal in a friendly country
which socially controls all publications.
Therefore, we should take seriously what-
ever happens there when pames are men-
tioned. In view of the fact that at the time
of the elections in February in Jammu and
Kashmir, the Congress Chief, Mir Quasim,
made a public allegation about American
intervention in the elections and also in
view of the latest fact that Mr. Ajoy
Mukerjee, till three weeks ago the Chief
Minister of West Bengal, has gone on re-
cord the day before yesterday as having
referred to the Education Minister in the
present puppet ministry of West Bengal,
who was a member of this House, as an
American agent—I am quoting from the
Amrita Bazar Patrike—since all these
things are taking place, may I know if
Government is going to take concrete
notice of these very specific allegations
which have been made from American
sources as well as from Indian sources ?
Government should be in a position to
make a very much more objective analysis

of the statement and tell the country about
it,

SHRI Y. B. CHAVAN : It is a very legi-
timate question that the hon. member has
put. Because these allegations are made,
it is difficult to go by these allegations and
that was the very purpose of this enquiry
that was undertaken, But the nature of the

L96LSS/67—6

6310
(C.4)

enquiry and the nature of the report are
such that one will have to examine it very
carefully and then arrive at some sort of
tentative conclusions, on the basis of
which, if further enquiry is needed, some
enquiry will have to be undertaken. I re-
member when we discussed this question in
the House in June, I had said that after
this enquiry is completed, if necessary, I
will discuss this matter with the leaders of
the opposition also. Unless it is done, it
will be fair neither to the persons against
whom allegatios are made nor to the per-
sons making the allegations nor to the poli-
tical parties here nor to national honour to
say anything.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The US Government is very
much interested in balkanising this country
as well as stopping the economic progress
of this country. How do they function ?
They have a Deputy Director of Projects
under CIA, which opérates and plants its
own hands in virtually every umit of the
US Government that is involved in foreign
countries, like the USIS, US Agency for
International Development, etc. They are
the people responsible for doing these
things. Before the last elections, it is mol
unknown to the Home Minister that they
made very heavy withdrawals from the
Reserve Bank of India for financing the
elections of chosen stooges—not for all and
sundry in the Congress or other parties,
but chosen stooges of the CIA who are
reliable American agents and who will deli-
ver their goods in this country.

AN HON. MEMBER : Name thern.

SHRI JYOTIRMOY BASU: Mr. S. K.
Patil, if you want to know. (Interruptions).

SHRI K. N, TIWARY (Bettiah) : On a
point of order, Sir.

MR. SPEAKER : He did not name any-
body.

SHRI K. N. TIWARY : He has named
Mr. S. K. Patil.

SHRI JYOTIRMOY BASU : I pave said
it on my own responsibility,

Wt vy fewd (WA%) : qg A
e # W T 8, v e ?
MR. SPEAKER : There is no point of

order, Mr, Mukerjee said, theére are a num-
ber of members here, but without mention-
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ing names. Here is a name being mention-
ed. There is no point of order, but I think'
hon. Members will have to be careful
about mentioning any names.

it ®o Ato forardl : IY Wt q@i 9
e 4 R, 99 o g s W
T w1 wfewiR §, 3 4 gaw e
wam ?

He is not here to refute it,

Wt T gga } !

MR. SPEAKER : I agree with the hon.
Member, Normally we do not mention
names of those who are pot here and who
cannot defend themselves, That is the con-
vention which we have been following, I

hope all sides will respect that convention
and be careful.

SHRIMATI SUCHETA KRIPLANI
(Gonda) : Sir, this is most objectionable,
that allegations are made against a Mem-
ber who is not here and who cannot defend
himself. We demand that it should be with-
drawn,

st 7y femd : 3 WO A & AT A
¥ @) Ay wEArd F oAr gE R

‘e TR § W E R )

SHRI THIRUMALA RAO (Kakinada) :
Sir, yesterday when a Calling Attention
Notice was read out by Shri Hem Barua all
the Members belonging to this party took
very serious objection to an hon. Member
meking a reference to activities outside.
Therefore, is it right that the very same
people should cast such aspersions and
pame persons who are not present here?
1 draw your attention, Sir, and the House
to this point.

MR. SPEAKER : I have already said
what is the normal convention that is fol-
lowed here. But the point here is, it has
been published in papers and it is mot an
allegation made here (Interruptions).

SHRI JYOTIRMOY BASU: Sir, US.
Embassy officials, a number of them, visit-
ed State capitals, As Shri Mukherjee just
now mentioned, the President of Kashmir
Provincial Congress Committee had openly
attacked these people saying that these
people had been there to influence elec-
tions. The Congress are also among CIA
aid receivers. The Economic Times, Bom-
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bay of 14th June 1967 says : “The inquiry

conducted by the Central Bureau of Inves-

tigation found Jan Sangh, Swatantra and

some Congress members having received

help as also Praja Socialists.”

MR. SPEAKER : What is the disclosure
that the hon. Member is making 7 Every-
body has read it, Come to the question.

SHRI JYOTIRMOY BASU : The Naga
Chief Minister of Magaland, Shri Angami,
on 13th MNovember, 1967 said that the
American Republican Party is terribly
anxious to upset things in India; so for
Nagaland they are deputing a special team
so that Nagas are kept on their toes,

SHRI PILOO MODY (Godhra) : Let
them upset things in United States before
they enter Nagaland.

SHRI JYOTIRMOY BASU : Under the
circumstances, may I know whether the
Home Minister will give us a categorical
assurance on the floor of the House that
within such and such date the inquiry will
be completed and the report will be placed
before the House ?

SHRI Y. B. CHAVAN : I have explain-
ed it before. I have mentioned it in this
House that our efforts will be to complete
it early. I have given this assurance that it
will be completed as expeditiously as pos-
sible. It is very difficult for me to indicate
any definite date.

SHRI JYOTIRMOY BASU : Will that
be within the next two or three yeafrs 7

st wrwwa fag (wrfan) @ wag
wgvw, W v & wit v § e o
foilE dgre & Jmait @Y a8 /e &
ATl ®Y qAT FT IqF FAH § AW
FG U] T A€ q@AT 9% § fE ww
TF 4G T 9T FT @€ w3,
T Y WH, Lo qIH IO AT a7 W qg
Haret ¥ arEsT A w46 7

MR. SPEAKER : The Minister has #aid
that it will be done as quickly as possible.

sft e fog A A A @
& suw ag e v % w017 qu frreeft
oy qtfefrw, g e A s § 7
w g ¥ % v & faeyw oo
Tk
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MR. SPEAKER : To Shri Jyotirmoy
Pasu's question he said that it will be com-
pleted as expeditiously as possible.

SHRI JYOTIRMOY BASU : That is an
pvasive answer.

SHRI INDRAJIT GUPTA (Alipore) :
‘The hon. Minister in his reply has referred
specifically to the question of use of foreign
funds, whatever the sources may be, in
general elections, The Calling Attention
‘Notice, if you see the wording, is not con-
fined to the question of funds but relates
to the question of foreign interference,
American interference, in general elections.
Therefore, the first thing I would like to
know from the hon. Minister is whether
this inquiry, which he has been telling us
about for some months now, which is going
on and God knows when the result will
come, is confined only to the question of
funds or whether it is also going into the
question of undesirable activities by certain
American personnel attached to the embassy
here or not attached—openly—who inte}-
fere in the elections? I want, with your
permission, Sir, to cmphasise the signifi-
cance of this because these articles which
have appeared, written by Mr. John Smith,
who claims to be a former CIA agent,
refer specifically to certain names of Ameri-
cans who, according to him, are CIA
agents, with whom he had worked also in
Delhi. He has stated that Mr. Joseph Leli-
veld, who is a correspondent of the New
York Times, has stated on 13th June 1967,
writing from Delhi, that the Indian Govern-
ment investigated the CIA activities dur-
ing the elections—I do not know, perhaps
be is crediting them with more than they
deserve—and discovered that USA has
contributed large sums of money to the
right wing parties, and that Jan Sangh and
the Swatantra parties received the largest
contribution, Now apart from this, let us
se¢ the names which he has mentioned.
For example, he says that Mr. Willian
Grimsley is now with the CIA in Delhi.
As 1 have no time, I do not wish to go
into the details. I want to know whether
these investigations are at all directed to-
wards the activities which have been al-
leged in various sections of the press, ever
since the general elections, regarding cer-
tain American gentlemen Shri Hiren
Mukerjee referred to just now in regard
to the Kashmir elections. One name which
was published was Mr, H. B, Schwaffer,

6314
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who was then the Second Secretary of the
United States Embassy. Has any investi-
gation been made in this direction 7 Is it a
fact that this gentleman was subsequently
asked to leave this country ? Then, Mr.
Leonard Weiss, who was designated as
Minister Counsellor of Political and Eco-
nomic Affairs, attached to the US
Embassy, he was found during the elec-
tions, sometimes in Bombay, sometimes in
Bhopal, sometimes in Calcutta, Has any
investigation been made against him ?
Then, a reference was made by pressmen
in our country to, what they call, task
force of the US Embassy officials during
the eclections, the names being Mr. W. C,
Grimsley, Mr, Herbert D. Spivack, Mr.
W. L. Compbell, Mr. H. B, Schaffer, Mr.

Edwin J. Pechouse, Mr. F. Rattesberg, Mr.
Jane Abell, Mr. R. H. Larson and sp on.
I found only this morning, while looking
through the telephone directory of Delhi,
that at least three of these names ware
mentioned here; they are listed in the Tele-
phone Directory—Mr. Herbert D. Spivack
at page 125, Mr, W, L. Campbell at page
62 and Mr. Edwin J. Pechouse at page
304, The fun of it is that they are not
listed in the official Embassy List; they
are listed in the alphabetical order as
ordinary citizens with the words “US
Emb" within brackets. In view of all this
evidence of the reports which have appear-
ed, where specific names have been men-
tioned—it is not only a question of funds
but that of contacts they were building up,
going round and meecting politicians, inter-
fering and so on—has any investigation
been made about this aspect of the question
and can he tell us about any of these
gentlemen, whether any of them have been
asked to leave the country ?

SHRI Y. B, CHAVAN : It is a general
question that he has raised. The inquiry
was mainly concerned with the forcign
money for election funds. You will re-
member, Sir, this inguiry was as a result
of certain discussion that took place in the
House itself, where certain questions were
asked and the emphasis then in the discus-
sion was about the use of foreign funds.
So, this inquiry was mainly connected with
the use of foreign funds, from all sides,
not only from the CIA but from the
other side also, Naturally, while inquiring
this they might come to some other facts
also. Alout the particular instances he has
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mentioned, it is difficult for me to
anything at present,

SHR1 S. M. BANERJEE (Kanpur) :
Shri Chagla had agreed to appoint a com-
mission,

SHRI INDRAJIT GUPTA : Has any in-
wvestigalion been made about this com-
plaint or allegation ?

SHRI Y. B. CHAVAN : I have no in-
formation about this particular matter at
the present moment,

SHRI NAMBIAR (Tiruchirappalli) :
In reply to an earlier question by me it
was staled that a certain portion of the
PL 480 funds is allotted to the American
Embassy for its expenditure here and the
balance is deposited in the Reserve Bank
of India in the Embassy account. Is it a
fact that during the course of the electionms,
or perhaps a few months prior to that,
from the funds that are allotted to the
US Embassy and also from the funds that
are deposited in the Reserve Bank in the
account of the American Embassy huge
amounts were withdrawn ? If the amounts
withdrawn were of a sizable quantity, may
I know whether the government would go
into the question, not in a general way but
specifically, and see whether these funds
were ever used for the purpose of pur-
chasing or influencing anybody in the
elections 7

SHRI Y, B. CHAVAN : He is indicat-
ing a lLine of investigation, I will keep it
in mind.

SHRI M. R. MASANI (Rajkot) : Sir,
yesterday you permitted Shri Ramamurti.

say

MR, SPEAKER : He has not made a
statement.

SHRI M. R. MASANI : Yesterday you
did permit him to say a few words,

MR. SPEAKER : If he writes to me, I
will consider it.

SHRI M., R. MASANI: We last June
also demanded an investigation, We join
with the leaders of other parties and say
that the findings should be published early
becausc these are cock-and-bull stories.

I AT FIAATT F T |

We want Government to make their find-
ings public...... (Interruption).
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it s fagrdt et ()
TS HEIRA, Tg TG TRHI AT § |
Wit A T w1 A foar ww § Wk
ST +fY s raw & o g oY
& foar | gy fowt oy Fiiw F ww
L R

MR. SPEAKER : What did 1 do about
Shri Ramamurti ? Did I not ask him to

write to me ? T will give a chance to ex-
plain 1f you write to me,

st sy fagr Y arwdd i g
R O | W T i & @ @
LU Eﬂﬂﬁ%i‘ﬁ?mmﬁr!ﬁm@r
@ & 99 & A UF a7 WO
ST T & fF sl ¥ g dar
foram 1 gy s “a Efear” § o ¥
% ag Bar at i gua w9 ¥ dar faar)
& qTF g AT AGATE

st dvy W S ar @ A
UECE G R

ot et fagrt Aot : g et g
¥ G A A FRet ¥ dur Aw<
AT A F A9 g7 oI & qATE
T qE T | ST 4 WA 87 W
fe o &9 F Qe & a1 o ¥ dar far
R a7 9 &9 ¥ W grw @ @ |
fardwit & dar ¥ oF WA & AR
R # wi ariR ad & e

Mmoo g hefe
Ceitsta oA St stiw FT @ & 7@ Jiw
qafer 7Y §, ag oriw 2w A Fawary dav
- ®T g%t F g g 5 g
2 ¥ frft o w fager fear o
o gaw Feui § @Er fear omq)
TP g farems s i WK gw
wwrt & | W WA arfae gY T Ay
™ T g e ¥ faw AR
E4

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 will only say that since
this mattcr is being brought up before the
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House often and several wild allegations
are being made, it is time that the Home
Minister publishes this document or puts
it on the Table of the House. That is essen-
tial.

SHRI RAJARAM (Salem) : Sir, I want
to bring to your notice that a Tamil shop-
keeper has been beaten by the so-called
anti-English agitators. . .. (Interruption)

MR. SPEAKER : You can write to me
and I will permit you. I will certainly per-
mit any Member but nobody can rise and
make a point, You have got the Rule
book. Will you kindly read the rules?

SHRI RAJARAM : I am more worried
about the lives of Tamilians living in
Delhi than about the rules and regula-
tions. A Tamil shopkeeper has been beaten
and Tamil papers have been burnt by the
so-called anti-English agitators,

MR. SPEAKER : Nothing will be
taken down,

SHRI RAJARAM :**

SHRI BAL RAJ
Delhi) :**

SHRID.C. SHARMA (Gurdaspur) :**
SREEKANTAN NAIR

MADHOK (South

SHRI1 N.
(Quilon) :**

SHRI J. B. KRIPALANI (Guna) :**

SHRI RAJARAM :**

SHRI BAL RAJ MADHOK :**

MR, SPEAKER : Now, order; order.
All of you will have to sit down. You will
have to follow certain rules. I cannot help
it.

1 really feel unhappy, This is becoming
a habit. Every day, after the Question
Hour, after the Call Attention Notice is
over, this is happening, a dozen people
getting up and shouting.

SHRI RAJARAM : The DMK, Mem-
bers do not do that always. This is what
is happening now....(Interruptions).

MR. SPEAKER : Not you alope. May
1 appeal to you to sit down ? It is not you
alone, This is what is happening everyday,
a dozen people getting up and shouting.
Where will it lead us? I am trying to
know where it will lead us, Last time,

(C.A)

when it was brought to my notice that
some pcople were beaten up, I immediately
said that the Home Minister may look into
it and do something. Now, everyday, all
these things are being said. It may be hap-
pening or may not be happening, I am in
the Chair and I do not know anything. All
I can Jo is to request the Home Minister,
whoever is in-charge of it, to look into it.
But if things arc raised like this, T am
only worried where it will lead us, (Inter-
ruption) 1 am on my legs, It may be so.
Three days ago, 1 requested the Minister
of State for Home Affairs—Mr, Chavan
was not here—saying that this is the com-
plaint and that he should look into it and
give us the information.

SHRI RAJARAM : If you do not get
an assurance from the Home Minister, you
and I may not be safe....(Interruptions)

MR. SPEAKER : 1 will take care of
myself; you need not worry about that.
(Interruption) No please; 1 am on my legs.
I am not saying about this thing or that
thing. This is becoming a habit everyday
after the Question Hour, after the Call
Attention Notice, and we are taking away
some time of the House, If you want, you
change the rules. I do not mind that. I am
in the hands of the House. But if you
want to raise something today and some
other thing tomorrow like this, this is now
going out of hand. Now, I request you not
to rais: any issue like this. After all, you
can take my permission and I will allow
it mysc!f. Sometimes 1 say, I will consider
it. Mr, Masani wanted something and I
said, I will consider it.

Now, may I request you to permit me
to go to the next item of the agenda? If
any Member wants to say something on
any issue, let him see me in my chamber
and take my permission and then say it
here, Of course. if any allegation is made
against an individual or anybody, like Mr.
Vajpayee getting up or some Congress
Member getting up and denying it on the
spot—I can understand that—he is allow-
ed, the interjection is allowed, and the
immediate denial of an allegation is
allowed. But not like this, everybody get-
ting up and shouting...(Interruptions) 1
am not going to call thg Minister because
you demand it, That is not proper. It is
not procper. I am not going to do it. May

**Not recorded,
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1 request the members to allow me to go
to the next item ? Or I will keep the House
sitting, Let any Member say anything;
nothing will be taken down, I only appeal
to the hon. members to allow me to go
on to the next item. If any Member wants
to speak now, it will not be recorded.
(Interruptions)**

12-41 hrs.

PAPERS LAID ON THE TABLE
TWELFTH SESSION OF INDUSTRIAL
COMMITTEE ON PLANTATIONS
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : On behalf of Shri Jai
Sukh Lal Hathi, I beg to lay on the Table
a copy of the Main Conclusions of the
Twelfth Session of the Industrial Commit-
tee on Plantations held at Madras on 19th
and 20th August, 1967, [Placed in Library,
See No, LT-1950/67].

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT AND INDIAN TELEGRAPH
(EtonTH AMENDMENT) RULES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
On behalf of Shri 1. K. Gujral, I beg to lay
on the Table :—

(1) (i) Supplementary Statements Nos.
V1 and VII

No.

No.

(ii) Supplementary Statement

(iii) Supplementary Staiement
VIII

Statement No.

No.

No.

(iv) Supplementary

X1
(v) le-r&plememary
(vi) Supplementary
[Placed in Library. See No. LT-1951/67].

Statement

Statement

Second Session, 1967 (Fourth Lok Sabha)
First Session, 1967 .(Fourth Lok Sabha)
Sixtecnth Session, 1966 (Third Lok Sabha)
Fifteenth ession, 1966 (Third Lok Sabha)

Eleventh Session, 1965 (Third Lok Sabha)
Eighth Session, 1964 (Third Lok Sabha)

(2) A copy of the Indian Telegraph
(Eighth Amendment) Rules, 1967
published in Notification No. G.S.R.
1773 in Gazette of India dated the
30th November, 1967, under sub-
section (5) of section 7 of the In-
dian Telegraph Act, 1885 [Placed in
Library. See No. LT-1952/67)].

NOTIFICATIONS UNDER THE ESSENTIAL
COMMODITIES ACT ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : I beg to lay on the
Table :—

(1) A copy each of the following Noti-
ficaiions under sub-section (6) of
section 3 of the Essential Commo-
dities Act, 1955 :—

(i) The Madhya Pradesh  Rice
Procurement (Levy) Third
Amendment Order, 1967, pub-
lished in Notification No.
GS.R. 1754 in Gazette of
India dated the 27th Novem-
ber, 1967,

(ii) G.S.R. 1755 published in
Gazette of India dated the 27th
November, 1967, rescinding the
Uttar Pradesh Paddy (Restric-

tion onm Movement) Order,
1961.
(iii) The Roller Mills Wheat Pro-

ducts (Price Control) Amend-
ment Order, 1967, published in
Notification No. GS.R, 1776
in Gazette of India dated the
1st December. 1967.
A copy of Notification No.
GSR. 1775 published in
Gazette of India dated the 1st
December, 1967, making cer-
tain amendment to Notification
No. G.S.R. 1842 dated the
24th December, 1964, under
section 12A of the Essential
Commodities Act, 1955.
[Placed in Library. See No. LT-1953/67].

NOTIFICATION UNDER THE EMPLOYEES'

ProviDeNT Funps Act

SHRI D. R. CHAVAN : On behalf of
Shri S. C. Jamir, I beg to lay on the Table
a copy of Notification No. GSR. 1716

(iv)

**Not recorded.
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in Gazette of India dated the
11th November, 1967, under sub-section (2)
of section 4 of the Employees' Provi-
dent Funds Act, 1952, adding “Tent mk
ing Industry” to Schedule I to the said
Act, [Placed in Library, see No. LT-1954/

67).

COMMITTEE OF PRIVILEGES
FourTH REPORT
SHRI KHADILKAR (Khed) : I beg to
present the Fourth Report of the Commit-
tee of Privileges.

12.43 brs,

PUBLIC ACCOUNTS COMMITTEE

TWELFTH REPORT

SHRI M. R. MASANI (Rajkot) : I beg
to present the Twelfth Report of the Pub-
lic Accounts Committee on the Excesses
Over Voted Grants and Charged Appro-
priations disclosed in the Appropriation
Accounts (Civil) 1965-66 and Action
taken by Government on the recommenda-
tions of the Public Accounts Committee
contained in their Forty-fifth Report
(Third Lok Sabha) relating to Excesses
Over Voted Grants and Cherged Appro-
priations disclosed in the Appropriation
Accounts (Civil), 1963-64,

12,43% hrs.
STATEMENT RE: TUTICORIN HAR-
BOUR PROJECT

MR, SPEAKER : Dr. V. K. R. V. Rao
to make a statement,

THE MINISTER OF TRANSPORT
AND SHIPPING (DR V. K. R. V. RAO) :
Should I read it out or shall I lay it on
the Table of the House ?

MR. SPEAKER : He can lay it on the
Table of the House,

DR. V.K. R. V. RAO : I beg to lay on
the Table of the House a statement on the
Taticorin Harbour Project. [Placed in
Library, See No, LT-1955/67),

1244 hra,
STATEMENT RE: EARTHQUAKE IN

WESTERN INDIA
ot el weArw (aea gfeaer) ¢
oW AR, A7 wEar & W &

a1 #{ ogA-wE o &
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oft derer arfew (zaawrer) o
7RG, A1 76 AR F{ HA-UTRW Afew
fr g

MR. SPEAKER : Yesterday there was
a very shocking earthquake in Maharashtra
and a large number of people died.
Naturally, not only the Members of this
House but the whole country is anxious to
know what the details are. May T request
the Prime Minister or the Home Minister
to make a statement sometime today ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : May I just say a few words 7
I do not have much information just now,
but I should like to say a few words if
you will allow me,

I should like to express my deep dis-
tress at the great human tragedy which has
been caused by the earthquake in western
India, It is one of the severest we have had
and certainly the biggest ever felt in that
area, It has resulted, as the hon, members
know, in a high death toll, We do not, as
yet, have the full figures because it is only
as they remove the debris and the infor-
mation comes in from towns and villages
that the full extent of the loss will be
known. But we know that there had been
extensive damage to property, The Home
Minister happened to be in Maharashtra
when this news reached him and he flew
immediately to Koynanagar. Yesterday
when the news came to Delhi, our Minis-
ter, Dr. K, L. Rao, rushed immediately to
the Koyna Dam. According to present in-
formation, no damage has been done to
the Dam.

1 should like to read out a report which
has come from the Director-General of
the Meteorological Department, He says :

‘A major earthquake shock took place
at 04 hours 21 minutes Indian Standard
Time on the 1ith December, 1967, The
epicentre of this shock has been located
about 115 kilometres south of Poona
near Koyna. According to the records
of the Delhi Observatory, the magnitude
of the shock was 74 in the Richter Scale,
which will class it as a major shock
capable of causing severe damage near
the epicentre. Available reports indicate
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that the shock has been felt widely up-
to Surat in the north and Bangalore in
the south, Poona city was severely
shaken. Radio reports indicate that 1500
people were injured and about” 105 were
killed, as far as we know.”

1 have received a piece of news just now
and that is that the tremors were again
felt in Bombay around 11.58 a.M. and in
scveral areas, people came out of their
houses, on finding their doors and windows
rattling.

May 1 express my sense of deep sorrow
at this calamity and request you to convey
our sincere sympathies to the families of
the bereaved ? (Interruptions)

MR. SPEAKER : May I request the
Prime Minister or the Home Minister that
as and when they get any additiona] infor-
mation on this today evening or tomorrow
morning, whatever is received at a later
stage, they may kindly apprise the House
of this,

S A SRS w7y,
q O AET SIgar g S g
qqAT AT FA qgE T AT @,
NI@WIT A o T F afa
N 99 W F 97| qW q@r = fE
T T TF TG F AT AT FA G
W) T G T AR A T Y
9 7

st Toree fag (Tgaw) : @vfa &
framyTmR IR E)

sft ool A : T g 7 Al
Famiy s ey g F 9 @
1T I At FTE 7

AW o A OF qET WA
TG AT WEA § | T A @S
& wirelt & WTE-TE & T § e
forest dwE1 #1 a # W A g W)
A W TG A WA | WA q
faerelt ¢ awan § fis wiia il agi a3
A woAT wfedwe & a1 @ g, T@®
IEN q@ A F@ A Rl @ |
H ®T g w7
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it oty Ty : gficamom § dvfee &
TR AR I AT MR Y w@
ft @ et 73

MR. SPEAKER : Mr. Randhir Singh,
may T request you not to repeat this? 1
appeal to you again not to get up like this
every minute,

st Ton1T fag © a7 o) gE vt
m R | ffeew a8 € e o weh
X off g Ty T

MR. SPEAKER : May be so. Even then
you should not get up every time. I think
appeals are not heard by you.

SHRI RANDHIR SINGH : Sir, T will
submit to whatever you say, but you must
hear me,

it gfaT wtet - AT FEE A
Y ST Q7 &, IEH AR K F Ig TGO
st g, fir g wa< wrk Y fF 39
BY2-AIE AT g T8 g 9 | YIS
oY FTHIC A TH RIS FAET g Y,
drevreifoeey 4, T TIH AT FA &
fag 1 ag o it fr I &

st wax s e (Rt w=21) ¢
agr < w1 ot e el @ € ?

st e fag s Y (WRER) ¢
agi ¥ i & el & farg wa fam
2?

MR. SPEAKER : Mr. Nath Pai,

SHRI K. LAKKAPPA (Tumkur) : Sir,
the Prime Minister has stated that so far
as Mysore is concerned . . .

MR. SPEAKER : Mr. Lakkappa, 1 have
pot called you. I have called Mr. Nath
Pai. You cannot shout like that,

SHRI NATH PAI (Rajapur) : Sir, the
tragedy is too big to make any‘kind of
partisan allegations. But there is a very
important  matten. Hon.  members
laughed when Mr. Fernandes asked whe-
ther there was any intimation. I do not
know, Earthquakes do npot issue warnings
before they take place, Sir, there is some-
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thing which is very serious, This Govern-
ment was warned by a Member of this
House coming from Maharashtra after go-
ing and seeing, that for three months in
the past there had been tremors coming,
that a fissure has been noticed in ome of
the mountains which go straight . . .

SHRI RANDHIR SINGH : What about
the place where the tremors are there for
the past three years?

SHRI NATH PAI: I am not going to
be bullied like this,

SHRI RANDHIR SINGH : Who are
you ?

AN HON.  MEMBER : Throw him out.

SHRI NATH PAI: Every time he gets
up and speaks in this House. Sir, why don’t
you stop him ?

oft T g : 9g wa qaws & Ao
o F ?

st g fewd (<) : s g,
WY §F @27 7 qHt srear dad s wmg
o @ 1 g9, ag w9 a@ @
E S

SHRI RANDHIR SINGH : Who is he ?
‘What do I care for him ?

SHRI NATH PAI: Mr., Speaker, Sir,
do 1 have your permission to proceed or
not ?

Mr. Speaker, I am constrained to do so
‘beeause the occasion is too serious. I do
‘m®t accuse them of anything, Here is a
letter written by Mr. Anand Rao Chavan
to the Minister, Mr. Rao, ip which he
says :

“On the 13th September, 1967 earth
tremors occurred in the area at about
12 noon_ These tremors were of a very
severe intensity . , .

This is dated 12th September.

“, .. and caused considerable damage
to the residential houses of the villagers
round about Koyna dam including the
project building at Koyna Nagar. A
number of residential houses were badly
shaken and walls thereof dislodged
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from the wooden frame work. Besidls,
the walls of several houses collapsed
while of some others cracked.”

This was an incident that took place on
13th September. Then, there was an inci-
dent again which took place on the 13th
October, The letter further says :

“It is in my opinion necessary that
some seismographic and geological ex-
perts of the Central Government should
be deputed immediately to study and
investigate the causes of the shocks that
are occurring for a long time."

Here was a clear warning, not from news-
paper reports, but a member of the Gov-
ernment who has visited the scene of the
tragedy warns and says and also Writes
that somebody should go and inspect the
area; he even offers to accompany Dr.
K. L. Rao. I think this letter was written
on the 4th. Mr. Rao replied that a team
would go.

In view of this may I knmow whether
these unfortunate victims could not bave
been saved by being evacuated in time ?
The earthquake would not have been pre-
vented by Government action; I am very
sure of that, But lives could have been
saved because there is enough evidence to
show on Government's own documents
that these unfortunate victims could have
been evacuated. May I know whether that
team was sent, whether the Minister went
and what steps were taken to evacuate the
people of the affected area 7

MR. SPEAKER : Now, the hon, Home
Minister.

st ik foy : qR Wt fame
&fae | s TR AT § T N T
WA &’

MR. SPEAKER: He
something about Koyna ?
oft vorefi Ty : orgh W= AT § ITAT
MWW IMAd@E
g
SHRI SURENDRANATH DWIVEDY

(Kendrapara) : This is regular obstruction
of the proceedings of the House,

wants to say

MR. SPEAKER : We are talking about
Koyna now.



6327 .Earthquake in

"t Torede Fw < F gy gy § ot WK
o ¥ AT 3nE Wi @ & aut W a}
@e?

MR. SPEAKER: I am sure the hon.
Member knows where Koyna is. T am sure
he knows the location of Koyna,

it vorelte Fm - 5T F 66 A 3
“ﬁt.. .

SHRI D. C. SHARMA (Gurdaspur) :
How could Shri Nath Pai get hold of that
letter addressed to Dr. K, L. Rao?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I would give
whatever information is known to me per-
sonally; since I have not seen that letter,
I would not be able to give information
specifically on the point raised. But I may
say that I had also some information
about it; I would certainly make a men-
tion of it here that what happened in
September and October was kpown to me
also, I had some discussions with the Chief
Engineer here and I had also some discus-
sion with the Maharashtra Government as
to what they were doing about it. The
Maharashtra Government gave me infor-
mation about the appointment of the ex-
perts committee. As regards the nature of
the report that they received etc,
naturally hon. Members would expect a
reply from Dr. K. L. Rao when he comes
back. But I would like certainly to give
some information about the relief mea-
sures taken, because naturally the House is
concerned about knowing what relief
measures have been taken.

When [ reached there yesterday morn-
ing with the Chief Minister, the whole
scene was a tragic one, There was a lot
of human suffering which was involved;
the members of the staff and other people
who had been injured were rushed to
Karad which is about 35 miles from that
place, And all doctors and all the medical
facilities available in that town were being
made use of. Some voluntary associations
also including doctors with medicines were
rushed to that place.

The immediate problem before them was
to give medical attendance and to restore
the road communication and means of
transport; at some places, there were some
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sort of cracks which had developed in cer-
tain culverts, bridges etc. I found that a
group of NOCC students coming from
Chiplun had done some work there to
have some sort of diversion so that they
could restore the road communication and
transport.

The Chief Minister on the spot had
given orders to all the officers there, He
has given them a blanket order about the
spending of money; he has told them that
whatever money is to be spent is to be
spent first, and he would give full support
to whatever they do in the matter of re-
habilitation and they need not wait for any
sanctions and any orders in that regard,.
because the human suffering is the most
important thing which has to be alleviated
first, and in regard to spending whatever
is needed, he has given them full autho-
rity on the spot, The commissioner of the
Uivision was present there; the collector,
the DIG, the DSP etc. were all there.

There were two types of work to be
done there. One was the rehabilitation
work_ That was the most important thing.
Most of the officers there were paturally
treating it as the first priority. But at the
same time, the technical aspect also has to
be looked into. Though the dam is quite
safe—] went and saw it and saw it as a
non-expert; physically it appeared to be
quite safe—in view of the energetic shock
that it received, it is certainly necessary to-
go into the matter technically and find out
whether any stresses and strains have
developed there,

They have now divided the work intor
technical work and rehabilitation work.
After we left—because ] thought it was
much better that most of us, Ministess,
must leave the place because it was better
that those people started working there
systematically—they were starting technical
examination in the afternoon.

It is pot merely the Koyna Nagar which
has suffered; when I was leaving, we
started getting information of the involve-
ment of certain villages also round about
the hill tract, It is very difficult to give the
exact number of deaths etc. Some died in
hospital also, We started receiving news
about deaths in hospital also.

So I would make a request to the
House, To get precise information of the
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type we want, we must allow some time
for the local administration also because
instead of devoting their time to fthe col-
lection of statistics, they have to look to
the immediate requirements first. In case
we receive any further information, we
will certainly inform the House

SHRI K, LAKKAPPA : On a point of
clarification. What about the Mysore area?
When he makes his next statement, will he
say something about the situation in
Mysore also ?

SHRI J. MOHAMED IMAM rose—

MR. SPEAKER: He
statement tomorrow.

may make a

12564 hrs, )
INDIAN COINAGE (AMENDMENT)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, C.
PANT) : On behalf of Shri Morarji
Desai, I beg to move for leave to intro-
duce a Bill further to amend the Indian
Coinage Act, 1906,

MR, SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Indian
Coinage Act, 1906",

The motion was adopted.

SHRI K. C. PANT : I introduce the

Bill.

12.57 brs,

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION RE.
OFFICIAL LANGUAGES—conid.

MR. SPEAKER : Upto yesterday, out
of 15 hours allotted for general discus-
sion, we have taken about 10 hours so
that 5 hours remain, Some of the parties
have not yet spoken. The Swatantra
Party has got still 27 minutes, the Jan
Sangh about 24 and the DMK 12 minutes.
As regards the Unattached members, three
or four have spoken. They have got 16
minutes.

SHRI D. C. SHARMA (Gurdaspur) :
What about Congress time ?

am

it wy femd (<) : g o oft
rmﬁaﬁ‘r‘a’mww:

MR. SPEAKER : He has got all the

time of his party.

it 7y v : dfeT agw w1 Tl
7 58 g ¥ A9, fiu-dT
Cel R AR UG R
T R

MR. SPEAKER : He has not taken any
time. The Communist Party (Marxist)
also have not taken any time. These are
the two Parties who have not spoken yet,
the SSP and Communist (Marxist).

SHRI NATH PAI (Rajapur) : May I
suggest that before the first round is com-
pleted, you do not call a secand member
from the same Party ?

MR. SPEAKER : Yes, Naturally the
Congress Party also has got time, My prob-
lem is not with parties' time, Parties will
get their full quota. There is absolutely
no difficulty. The SSP have given two
names, Shri Patel and Shri Rabi Ray; the
Communist Group (Marxist) have given
Shri Ramani's name,

I bave already allowed 3 Independents
to speak. If there are 12 names more, [
do not know how I can accommodate
them. At the most I can allow one more
Independent,

Shri Piloo Mody was on his legs, He
bas already taken 25 minutes, If he wants
to take extra time, he should remember
that he will be cutting into ths remaining
time of the Swatantra Party. After lunch,
we shall let him resume his speech.

If he takes all the time left for his
Party, the other speakers from his Party
will be cut out,

SHRI PILOO MODY (Godhbra) : I will
take 7 minutes.

12.59 brs.
The Lok Sabha adjourned for Lunch t#l
Fourteen of the Clock.
The Lok Sabha re-assembled after Lunch at
Fourteen of the Clock.
[MRr. DEPUTY-SPEAKER in the Chair]

OFFICIAL LANGUGAES (AMEND-
MENT BILL AND RESOLUTION RE.
OFFICIAL LANGUAGE—Contd.

SHRI PILOO MODY: 1 was saying
yesterday that in the Soviet Union it was

*Published in Gazette of India Extra-ordinary, Part II, Section 2, dated 12-12-67.
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necessary, at least Stalin bragged that it
was necessary, to do away with ten million
people to make Russian into the national
language. 1 tried to make a similar cal-
culation as to what would be the conse-
quence of such enforecement in India. For-
tunately in India we do not have the same
political system as they do in the Soviet
Union, where the right of protest is res-
tricted to strictly after death. In India,
where processions and morchas, freedom
of thought and expression, are very much
a way of life, linguistic transformation
could only be brought about by a very
heavy and severe loss in life, calculated by
me at approximately 30 million people, Can
any sane and rationa] person advocate that
this should be the type of activity that we
should be indulging in ?

Yesterday I also pave some facts and
figures which I had taken some trouble to
calculate accurately. A lot of my friends
have taken objection to the figures that T
have calculated. I would seriously suggest
to them that, instead of interrupting me
now, when I am giving these facts and
figures, let them challenge them, let them
prove otherwise. 1 would be very happy
1o sit with them, and it would give me the
greatest pleasure if I was wrong, because
if I am carrying a wrong impression, 1
would like to be corrected, but I do not
think that figures can be altered by merely
shouting a speaker down, This is after all
a Parliament, and in a Parliament it is ne-
cessary that we exchange views, It is ne-
cessary that we persuade each other, Un-
less we can do that with a certain amount
of freedom, you will find "that Parliament
bas become a closed society of closed
minds.

Let us face up to the reality, and the
reality is that in India language is a prob-
lem, to be treated as a problem, to be
solved as a problem because the unity of
India is at stake, Keeping in mind the
criterion of problem solution, the first step
should be, if 1 may suggest, a reform in
script.  All the language of India should
be made to conform to one script, so that
it would be possible for you, Sir, to be
able to read Bengali, and for me to be able
to read Tamil, and for my friend Shri Vaij-
payee to be able to read Telugu, This will
set into force in the country an integrating
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force. It is necessary that at some place,
somewhere in this country, we create an
integrating force, and I feel that the grea-
test integrating force in this country would
be if we had a common script.

I have also taken some trouble to work
out such a script. I call it the Romanagari
script, because it adopts the Roman alpha-
bet to the Devanagari phonetic system.
It has the advantage of keeping in tract an
alphabet which will leave a window open
to the outside world and produce a script
which any portable typewriter would be
capable of using, in any language. Out of
ithis, if such a reform were to be under-
taken, would emerge the language of India,
which you might call Bharat Bhasha, rich
with all manner of expressions from Tamil-
nad and Punjab, Bengal and Maharashtra
including some Adivasi expressions thrown
in for flavour and sophistication.

1 feel that if such a reform were under-
taken it would take about two years t0
prepare the script for the kindergarten age,
and from there on about 18 years for a
generation to come through school, during
which period the script would become uRi-
versally acceptable and understood throu-
ghout the country. .Allowing about 10
years for the integrating process, we will
see the origin of a rich Bharat Bhasha, It
will be a Hindi very much more akin to
what ] speak than to what my friend Mr.
Vajpayee speaks. So, he may lo that ex-
tent object to it, but, at the same time, if
it brings the whole country together, I
think that he will overlook the inconve-
nience it causes him.

Whatever we decide, let us carry the
pation with us, Let us carry the people
with us, Let us at least carry these Mem-
bers of Parliament with us.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, it is very difficult to carry
him.

SHRI PILOO MODY : If there is any-
body who can carry me at all, it must be
Mr. Gupta.

Sir, 1 am opposed to this Bill not be-
cause it gives English another lease of life
—1I have no fear of that. For those who
believe in education and progress, English
will survive all onslaughts, I do not op-
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pose this Bill because it does not go far
enough towards giving sanctity to the assur-
ances of Nehru and Shastri. I am against
this amending Bill because it is not a con-
stitutional amendment, and because it does
not replace the relevant articles of the Con-
stitution regarding language. We oppoOse
this Bill because it deals with assurances
instead of contemplating action. It ram-
bles without persuasion, It neither appea-
ses nor pacifies. Therefore, please, in the
name of God and country, withdraw this
Bill. Withdraw this Bill and call a mora-
torium on all discussion regarding languages,
and institute action along the lines that I
have suggested.

If I may be allowed to conclude by quo-
ting the Prime Minister herself : at least
what she is reported to have said in Bom-
bay, she said :

“Let us have a dialogue between all
vital elements of our socigty. Let there
be criticism and a clash of ideas not
to destroy or to denigrate but to sti-
mulate and energise.”

MR. DEPUTY-SPEAKER : Shri Thiru-
mala Rao. I would request Members from
this side to confine their remarks to 15
minules as far as possible,

SHRI THIRUMALA RAO (Kakinada):
Mr. Deputy-Speaker, Sir, I rise to suppori
the resolution as well as the amending Bill
that have been presented to this House
with such modifications as I think will carry
the largest section of the pation behind
it. This is a problem that has been with
us for a considerable time ever since India
became free.

It is not an easy task to convert this
huge continent with an ever-growing popu-
lation of 50 crores to ome course of action
or to take to one system of language. His-
torically speaking, our country had lost its
unity and freedom nearly from the 13th
century onwards. Then there was a series
of conquests. A number of civilisations
had tried to limpose themselves on this
country and give its own colour and con-
tent to the nation as a whole, After the
Hindu kingdoms disintegrated, the Muslims
had come to stay in this country, There-
fore, they tried to assimilate whatever this
country could offer to them and also to
give @ new turn to the culture of this coun-
try. After the Muslims, the British came.

The British had no intention of staying in
this country. They were empire-builders,
and exploiters of this country. Therefore,
they brought their language as an imstru-
rent of oppression as well as administra-
tion.

If you see the earlier notes of Macaulay
and Trevylian, they wanted to introduce
English in this country to create an admi-
nistrative machinery in which a minority
section of the population will have a vested
inte;est perpetually as separate from the
masses.  In their famous minutes giving
the reasons why they started the three Cen-
tral Universities at Calcutta, Madras and
Bombay through the Universities Act of
1857, Mr. Macaulay had said that you
must see that the English language is so
firmly rooted in this country that it will di-
vert the attention of the Indian people from
their culture and the love for Indian culture
is destroyed by the English language, They
have partly succeeded in that, Another pur.
pose of this Universities Act was to create
the pen-pushers, the clerks, to run the ad-
ministration in such a way that thers will
be a minority class of vested interests in
this country which will not have much to
do with the masses, but wil] have to depend
for their career and prosperity and liveli-
hood on the British Government, They
have succeeded to a large extent in this,
but they have not calculated the effect of
world forces which the whole of the Indian
sub-continent is subjected to. After the
war of Indian independence, the Indian
National Congress was established by In-
dian leaders with the assistance for foreig-
ners and Britishers like Hume, Wedderburn
and Cotton, The creation of the univer-
sites not only inculcated a desire of seivice
and created clerks to run the administra-
tion, but it also widened our outlook and
we have imbibed certain liberal principles
of freedom from the literatures, That was
the effect in the 19th and 20th centuries
and Raja Ram Moban Roy and several
other savants imbibed the best of the west
and tried to incorporate il into the best
of the east. Therefore, you cannot elimi-
nate completely the effect of the English
language on the country and put the clock
backwards towards what is called obscuran-
tism:.

Almost all the records of the Indian
National Congress are replete with British
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[Shri Thirumala Rao]
eloquence. 1 had the privilege of listen-
ing to the speech of Lokamanya Tilak
when I was hardly 15 or 16, when he was
released from prison, in the Lucknow Con-
gress. We have had the pleasure of lis-
fening to the famous oratory of Surendra-
nath Banerjee, Annie Beasant and all those
people who were the fore-runners of lhe
feedom movement in this country, though
they were moderates, From their moderate
movement, Gokhale and Tilak differed wi-
dely and then a new movement under
Mahbatma Gandhi sprang up. It was said
that when Tilak was about to give up this
body, Mahatma Gandhi went and saw him
in Sardar hotel in Bombay and embraced
him and the spirit of freedom which Tilak
had inculcated in this country was con-
veyed Lhrough the spirit of Tilak to Ma-
hatma Gandhi, That was the feeling we
had when we heard that Mahatma Gandhi
bad inkerited the freedom movement from
the fore-runners of this great country.
All the literature that inspired us in our
younger days was in English. The famous
book of History of Indian Independence by
Savarkar—that was a proscribed book which
we used to keep under our pillows and
read —was the greatest inspirer of the youn-
ger generation for freedom in this coun-
try. Therefore, there is no use running
down the English language. But I want to
say that you must have a proper sense of
propoition in allotting the place for English
language in the present generation and in
the present set-up. Gandhiji's Young India
was the most beautiful example of terse,
correct and noble English. Shri Srinivasa
Shastri, who styled himself as a great En-
glish {eacher, who was enamoured of the
British and who hitched his wagon to the
star of the British, tried to correct the En-
glish of Mahatma Gandhi, but he could
not imbibe the true nationalist spirit—I
mtan the extremist or the non-cooperation
spirit of Mahatma Gandhi. But still we
owe, to some extent, our university educa-
tion, our public careers and all that to our
inspiration and knowledge of certain things,
But after Gandhiji came into the field
and non-cooperation movement was spread
all cver the country, the Indian languages
have come into their own, People who
took pride in speaking in English to many
Indian audiences were not allowed to make
pse of English to talk to the Indian mass-

DECEMBER 12, 1967

(Amdt) Bill & Res. 6336

es. 1 may tell you, if you permit me or
if I can persuade myself to make my speech
in Telugu, 1 will be more at home to con-
vey my ideas most effectively and in the
flowery language which I can command than
I am able to do in English, That is how
we are able to contact the masses on a
large scale. When we were hardly 22 or
23 years old we were able to handle audi-
ences of 20,000 and 25,000 because we were
able to convey our thoughts and our emo-
tions in our own mother-tongue, Therefore,
there is nothing like mother-tongue. The
freedom movement was so much conducted
with our Indian languages that the whole
movement, sacrifice and suffering, the move-
ment of idealism and practical politics have
all been built up on our regional langusges
like Telugu, Tamil, Hindi and Malayalam.

After attaining freedom the Constituent
Assembly was formed on the basis of the
widest franchise possible accepted them. It
passed that Hindi should be the naticnal
langusge of India.

SHRI C. K. BHATTACHARYYA (Rai-
ganj): ‘Official language’, not ‘national lan-
guage’.

SHRI THIRUMALA RAO: Well, peo-
ple are now accustomed to identify office
with nation. Anyhow, I stand corrected.
Whatever the meaning of the word, what-
ever the actual connotation of the word,
whatever the dictionary or constitutional
connotation of the word may be, the spirit
behind the Constitution adopling Hindi
was that the masses of India one day or
another should have a common language
of communication between one province and
another, Several members of the Consti-
tuent Assembly are present in the House, I
am one of those who were present there. I
took my humble part in shaping the Con-
stituticn. There the resolution was adopt-
ed ahnost unanimously after discussion.
There were several members not oniy of
the Congress Party but people representing
several parties in this country. Several in-
telleciual leaders were present in the Con-
stituent Assembly. They have shaped this
Constizution.

ot THAAE qTe :(qUTENT) I
oW qERY, § Saear A B
TgaT § WX g ag & s g gt
owfre & ag dfaem & v owfr
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W F19 FQ@ &) qg T, A §9
I EfaET & W oY § WK o
Y gowTT wfasTT & weia afsa fedt
oY Y T & " A R
A & Y a7 swaewr T i @, S
W g T & 1§ qawwr wgan § 5
IAC A F Q FAL, A T AN
fag W1 W @7 FAT H1 AT 9T
144 W7 A & AW T §F ¥% A
g@wr 4 froae feor 8 wefag
oY gaaTfe §%C IOW & T § ™
¥Wa 39 9T gt Fa=re A nfgw Wi
IEY A% & AT G FIH-HA A

g

MR. DEPUTY-SPEAKER : He has made
the ani.ouncement. It is all right, But, it
has rothing to do with the order of this
House,

st 73 fad : g9 aX § & W@
FET TG

MR. DEPUTY-SPEAKER: Will he
point out how we are concerned ?

ot wy fand: fodt oF g &
sfrgt w1 fadid 1€ fgar & *,
gaEre 7@ fFar, fedt f1 w af
fwar, frdr #Y aro aff, |0 i
firay o awar &7 W w B T
wore & dfagi | 9O w?dw & ar
fagre & v frar o wwar &7
{ MR. DEPUTY-SPEAKER : The point is
this. They have come to Delhi with the

intention of breaking the law, So, the law
will take its own course, What can I do ?

it wg farad : g3 oF ¥ Ao wiv-
FIT AT 8, g Wy g

t MR. DEPUTY-SPEAKER : To
the law ?

st wg forad : q& v § oww
freTer €7, wraw v @, W B S
# af e mfrrge g ¥

break

MR. DEPUTY-SPEAKER: That is
true. But, is it a fundamental right to
break the law ? If the hon. Members says
that to break the law is one of the funda-
mentel rights, then I will accept his con-
tention,

ot e o (qd) 9T 144 WY AT
41w & faems §)

| TR Ty : A O S
fordr @t &1 51 @ Al 7
wu fegma ¥ ¥ fear, s aver ar
3 ft, I FreTe e T A |
ag FwwT e R oY s fag Y of fire-
R fiFa o W) q@ duTaE qwe
Ferw EW At g g ?

MR. DEPUTY-SPEAKER : 1 am very
sorry thal two Ministers of the State had
to Le arrested. But, beyond that, 1 have
no remedy. So, let us continue with the
debate .

st v faad : IRIT afrger dn &
ST AT | TR ST A A W
aag’?

st aew fagd @A (F9TW-
qR) : IUTSAE AEKA, TF dafE A
Gy &Y AT @1 F WE R W e
g7 | 7 @ T & agwa A e fam
W g SIAT AT | FAfT AT TS
T § 6 56 wE A fawre s @
g

AR A Q) T {1 e
Y WNE FA @A A )
¥ I forsy 2w & oF 5fY o
feeeht & o frevare w7 o A gk,
T AT & wIRw & e A e
I dfasT & qETE FET ™
WX ag § g™ frowme frar mar )
W FAT 52 ¥ N TF FAEIW AN
21 oF o R firefr gfore e #Y wier
e fear ar- - -

sit vy fema : s wizr wiay A

A !
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it e fandt amwdat w5 & fawg
FrEaT G g 9% AP ¥
TAI AT | 99 T[T &7 $§ 59
W FTA A A FE FA v o
0T | AT TH ¥ oF GRT gET
92T T § | WERIHERT N W W
A I W CHIL & WK g wer |
T FIA JIET I ATH T W HEFGT
# froa e sTom @ W &
=AY of % 7 gz gwd & | AU fA¥Ew
7% & fr o A & =@ g w fafw
HATAG, A WAEG AqqT FL WK
TR WTESOF GHE Al 2 & qTAT OF
T 2|

it Ho HYo TANT (FTAYR ) : 75 FAT
aqr 78 g e QA faw fmwnzgo
£ | M@ FE W AT gAg § AS
faeeft # ond g &7 ameFT MW g1 nar
frfrrage e am s @
e feg awg & gfew a=i 7 sasr
a1 war ¢ | feet srg 9 amd gfes
&, favdfY srorg o< a® Fiedaerd g, fast
Mg 9 AT €F I @F g § |
1 come from Uttar Pradesh. Two Cabi-
net Ministers of Uttar Pradesh, the Labour

Minister and the Finance Minister, who
came here have presented a memorandum
to the Rashtrapathi, They have presented a
memerandum to the Speaker. They hnave
presented a memorandum to the Chairman
of the Rajya Sabha. They want something
to b« done. They wanted to present the
thinking of the UP Government headed
by Shri Charan Singh in the matter, That
is all what they have done, When these
two Miusters were coming here, they vere
surroundcd by people and they werc ar-
rested by tle police. I only want that this
matler should be discussed herc and the
Pritne blinister should make a statement
on it.

it g femd coFgeT FT wA@ AT )

MR. DEPUTY-SPEAKER: I have
heard...... (Interruption)

st wy foed : F aver A€ g 95
AaH I AT
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SHRI THIRUMALA RAO: Sir, 1 am
on mv legs and I should request you to
consider whether in the midst of my speech
they can interrupt and raise anything they
like. Lect them raise their point after I
finish my speech. It does not arise in con-
nection with my speech.

MR. DEPUTY-SPEAKER : [ entirely
endorse yom view, There is no point of
order. They want to highlight certain hap-
penings cutride...... (Interruption)

ot R S (Frr—afi) -
TH waS q¢ agd gy =ifgg | e
AT g o difeg | gew @ agw
@17 |

ol TRAAE TRE : T AT AR
FIT AT FT 724 | 78 3% @ &1
e 1 FHT 97 I3 FT 9w TAT A
FTm Afgq | § UF AT T I
IEIFATARATE |

MR. DEPUTY-SPEAKER: [In the
rame of a point of order they want to high-
light certain incidents outside. As Shri Vaj-
payee hus just now pointed oul—I] was sur-
prised that he should take up this attitude
..... (Interruption). They came with the
intention of breaking the law...... (Inter-
rugptivn). ‘They should have communicated
directly with the Central Government Was
it not proper to communicate with the
Government here? That channel was
open. But they want to break the law,

SHRI 5. M. BANERJEE : Why should
ycu presume that 7

MR. DEPUTY-SPEAKER: This is
somethiog that I cannot understand. Shri
Vajpayee is the leader of a parly.

it srze fagrdt awat ;g A7 a=-
T a7 FO 6 I FTLA Qe ar
TEY e |
MR. DEPUTY-SPEAKER : Can any-

body interrupt like this ? Let him finish
...... (Interruption)

SHR! THIRUMALA RAO: Sir, I do
net want to take much time of the House
because many Members from my party want
to speak.
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The Government that came to power as
a result of cur achieving our freedom was
charged with the responsibility of imple-
menting what the Constituent Assembly
had passed, They tried their best and wc
must take into consideration the factual sit-
vation io the country, It was so difficult
to impiement the Resolution about making
Hindi the universal language in this coun-
ry.

SHRI RAJARAM (Salem) : Universal ?
You send jt to the moon !

SHRI THIRUMALA RAO:
a pandit in English.

SHRI RAJARAM :
pandit in Telugu.

SHRI THIRUMALA RAQ: I bow to
Shri Rajaram's claim that he is a pandit
and I shall stand corrected. If there is
anything wrong, you point it out to me in

I am not

You are neither a

the end, I will learn afterwards, I may
commit some mistakes, So, leave that
alone, I use it in the broad sense that it

is a language which is to be used by the
vast majority of the people and for admi-
nistration.

You see the set-up in the States. There
were so many languages. You seée the po-
pulation position. I have been calculating
as Shri Hanumanathaiya calculated yester-
day. If you see the mumbers, actually the
majority of the people speak a language
which is not Hindi but still the largest
minority, one chunk of population, speaks
Hindi, Therefore the other languages are
in the minority groups.

Telugu, Kanarese, Marathi, Malayalam
and Tamil—these five languages are called
panchadravida. They have got dignity. They
have got a genius of their own. They have
got a history behind them. Swati Tirunal
of Malabar has composed Telugu songs
and kirtans after the fashion of Thyagaraja.
There are several Tamil savants who have
composed in Telugu, There is the Amuk-
tamalyada of Krishna Deo Raya. He was
a Kanarese king but Telugu also claims
him as its great leader. .

Therefore, before the British came there
was so much commonness, oneness and
common habits of language among the
South Indian States and there was linguis-
tic integrity. Today they feel a litle diffi-
culty in accepting Hindi suddenly and that

L96LSS/67--7

everything should be done in Hindi as soon
as possible. It is not possible because we
have developed our languages for com-
munication, for journalism and for imter-
communication between one State and an-
other and it is very difficult to ignore them:
and replace those languages with Mindi in
a period of 15 years, You must realise the
difficulty.

Now, with your three-language formuls,
you want all the universities to start teach-
ing university courses in their local verna-
cular languages. Tamilnad is anxious for
it; the Malayalam is there; the Tamil is
there and so on. They want to teach all
these languages to our boys and produce
graduates in local languages. What about
English ? English has been there all over
for scientific studies, for research studies,
and in fact, all our fame has rested on the
knowledge of English hitherto either by
Jagdish Chandra Bose or by Rabindranath
Tagore or by C. V. Raman or by Narlikar
only recently. Therefore, it is a very diffi-
cult matter, You have to understand the
difficulty which the whole nation has to face
in completely adopting itself to Hindi for
administrative purposes.

The present English-educated people have
got a vested interest, the 1.A.S., the I.C.S.
and other cadres of services, who have been
recruited on the basis of English language,
and they are the instruments of the imple-
mentation of our schemes. Therefore, thers
is a natural difficulty and & hitch which
results in delays. That we have to take
care of. So, what I suggest is that the rea-
lities of the situation have to be faced by
my friends, the Hindi enthusiasts, also.
Ask a Hindi-knowing officer to evolve a
note, what he wants to put it, in Hindi.
Can he put it correctly what he has been
noting in English today ? This is a disad-
vantage, ecven for the Hindi-knowing offi-
cers. But there is a type of people who want
to be neither here nor there and who want
to easily get into the services, Here is the
Agra University. There are PhDs, galore
in Hindi; there are M.As galore in Hindi.
But in our part of the country, there are
more failures in the vernacular languages
among the University students than in other
subjects. Telugu boys fail in Telugu; Tamil
boy fail in Tamil.. ..

o wu femd
FH |

afa s & aga
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‘SHRI THIRUMALA RAO : . ... though
it is their mother tongue, This is the state
of our education. We are proficient nei-
ther in English nor in Hindi nor in the
vernacular languages. You must come to a
stage where proficiency is achieved in one
language. Therefore, what I suggest is—
these are the amendments suggested—that
for sometime you must allow, for higher
services, both English and Hindi as a com-
pulsory language for appearing in the exa-
minations. Where correspondence is bet-
ween a Hindi-knowing State and a non-
Hindi-knowing State, the translation of the
Hindi documents should be followed from
the originating place,

As you will agree, the language is a
most delicate emotional instrument in the
make-up of a nation. You cannot go on
saying, simply because you have got the
strength of numbers behind you, “I can im-
pose it on anybody or I will ride rough-
shod over others.” But I know most of the
people, even the DM.K. people, do not
want English permanently. They do not
want to give up Tamil, They are introduc-
ing Tamil at the higher stage of education.
They have to depend on a language which
is to be adopted by the vast majority of the
people, if not today, at least tomorrow.
Therefore, 1 hope the House will accept
the amendments that are being proposed
and see that the controversy over this issue
is quietened down once and for all.

ot =g ford : Iremy wElEw, AT
F SqIEAT T A § |
MR. DEPUTY-SPEAKER : Under what
rule is he raising the point of order ?

ot wy fomd : fagw 340 ¥ aaia
& 73 Fa9 51T ARgAT § fF I@w
W AT F A A e 1 9F § )
9 {1 7% § 6 $1§ Zfws F1 Fq
aNET F T AT TR0 qT AT
gl widT frogare &1 =% 1 T/ foe
£ IR § F{ FIAm grar Wi
Fvgng T @At A s a2
#Y agq ¥ AT |

MR. DEPUTY-SPEAKER :
whether he is in order or not.

oft wrg fermd : fgmr 109 a1 340 0

I will see
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MR. DEPUTY-SPEAKER : Rule 340 is
not applicable. The hon, Member has stu-
died the procedure very well. He is one of
the well-studied members of this House and
if he takes a flimsy ground, it is not fair.

o AN AW : IITEqE HGIAA,
Hfqum 1 A7587 194(2) 397 T3
g:

*(2) No member of the Legislature of
a State shall be liable to any pro-
ceedings in any court in respect of
anything said or any vote given
by him in the Legislature or any
committee thereof, and no person
shall be so liable in respect of the
publication by or under the au-
thority of a House of such a Le-
gislature of any report, paper.
votes or proceedings.

“(3) In other respects, the powers, pri-
vileges and immunities of a
House of the Legislature of =&
State, and of the members and the
committees of a House of such
Legislature, shall be such as may
from time to time be defined by
the Legislature by law, and, uatit
so defined, shall be thoss of the
House of Commons of the Parka-
ment of the United Kingdom, and
of its members and committees

MR, DEPUTY-SPEAKER : No, no. Is
it applicable here? Will he point that
out to me ?

st aret s : faege W g

IWe wRM @ ¥ Aify § s
gerar 1 3w Aifa F1 07 W F T F fag
g #wr one & | ¥ ENFT ARA, DUl
T aeg awr ¥ wsgw § fadr ) IR
% fadae fzar, faad Ig 3oL 0w
qeTe A Aify w7 dw faar | o Aot
FeETe F A FY A T A 7 AW AR
& & faum ®Y @YF w99 I AHS
FY FreT FTa §, Y 9 OF ;@I
agw are wifaafas qane a7 omar g,
fore® X F g7 ITTH 1T RS § )
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SHRI MANOHARAN (Madras North):
Systematic efforts are being made to
obstruct the proceedings of the House.
(Interruptions)

MR. DEPUTY-SPEAKER: How is
article 194 applicable here ? Any one who
has an elementary knowledge of the Con-
stitution will point out that it does not
apply here.

SHRI KRISHNA KUMAR CHATTERJI
(Howrah) : On a point of order. You are
here to uphold the Constitution and the
rule of law. JIpso facto, his point of order
is out of order. But even then, you are
allowing this discussion.

MR. DEPUTY-SPEAKER: As Mr,
Manoharan said—he is right—obstructions
are placed in the name of points of
order....

SHRI MANOHARAN: Then why should
you waste the time by allowing it ?

MR. DEPUTY-SPEAKER : But one
thing, I would like to make very clear.
This body is supposed to be the custodian
of the Constitution. ... (Interruption). He
is perfectly within his rights to question.
But T would only appeal to the hon. mem-
bers not to raise any point of order on
flimcy grounds.

it Wk wTAEIW : gw g fF a-

FTCHT 1T Y FH-H-F7 OF qav7 ) faar

AT |

MR. DEPUTY-SPEAKER :
admissible, Mr. J. H. Patel.

st I SR SF R wH T
Rt &1 IAT WEW 7 ATGNH, AY W
A% gt T FregaTe #0497 |

ot wqwTE 2w (W) : ag Fear
arefter @t ¢ f& st aaew agi ol
g7 faceafat a1 fadw w7 § o
Iux W2 # frowrT 79 F7 guar
EC |

=t ofy g : 7@ 97 et gfea
it #Y Frreee firam s

SHRI J, H. PATEL (Shimoga) Srarted
speaking in Kannada,

It is not

SHRI S. M. BANERJEE : Before he
starts, I would like to submit..,.

MR. DEPUTY-SPEAKER : He is inter-
rupting the proceedings,

SHRI S. M. BANERIEE: On a point
of procedure.

MR. DEPUTY-SPEAKER : I am herc
to safeguard his interests, He may pleasc
resume his seat.

SHRI S. M. BANERJEE: Let him
speak whatever he likes. Whenever he
spoke in Kannada in the past, the Prime
Minister and the Speaker both assured
us that there will be some arrangement for
simultaneous translation,

MR. DEPUTY-SPEAKER : Mr. Baner-
jee, that js not the point just pow. Mr.
J. H. Patel.

SHRI SHEO NARAIN (Basti): On a
point of order, Sir. Either he must speak
in English or in Hindi. (Interruptions).

MR. DEPUTY-SPEAKER : He is frec
to speak in any language he wants to, The
hon. Member may speak in whatever lan-
guage he likes.

SHRI SEZHIYAN (Kumbakonam): Sir,
arrangements should be made for transla-
tion of their speeches also, They have
also been elected by several lakhs of
people and we should know what they are
speaking. (Interruptions)

MA. DEPUTY-SPEAKER: This is a
matter which you can take up with the
Minister of Parliamentary Affairs. When
this matter was raised . . .

SHRI S. M. BANERJEE : Why did not
you give that reply to me ?

MR. DEPUTY-SPEAKER : .... it was
isuggested by Mr, Limaye himself that
even if no translation has been supplied
in advance, a Member should be allowed
to speak in his language. And I very well
remember that I have given that ruling,
on that occasion.

SHRI V. KRISHNAMOORTHI (Cudda-
lore) : We have been telling that we will
make arrangements. Let him seek our
help. We will provide as many transla-
tions as possible in all the languages,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNICA-
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TIONS (DR. RAM SUBHAG SINGH) :
The hon, Speaker invited the leaders of all
political parties regarding this matter and
of all the political parties agreed in regard
to the suggestion that was made by the
Hon'ble Speaker and, therefore, the onus
of not taking any action lies on the leaders
including the leader of DMK Party to
which Mr. Krishnamoorthi belongs.

st vy fomd 7, 71 faegar @ @)
fFT qgT 7 gAwT a9 faar g fF
TR-Y-7eT IH I FTAATET FY AT |
SHRI V. KRISHNAMOORTHI  rose—

MR, DEPUTY-SPEAKER: Mr. Krishna-
moorthi, please sit down. Let him con-
tinue,

SHRI V. KRISHNAMOORTHI : Sir,
the dignity of the House is much more
than the hom. Minister’s, When a debate
is going on like that and when  other
Members are not able to follow, let the
Minister take the responsibility, we will
provide translations in all the languages.
Why should a member's speech go un-
heard ?

SHRI MURASOLI MARAN (Madras
South) : Sir, you please allow Mr. Fer-
nandes to go into the glass room. He
will do the translation for the benefiy of
all of us,

SHRI J. H. PATEL (Shimoga)
in Kannada.
st wfwaw Foddr (@ron)
W HEIW, A FEET Sraam
FEFA § | G raNmT FTE | g WY
FTAAT ISAT A & |
off ok FEARAY : F ATE FTEFO
gy #g | AfFFaEH TR A
¥\ ag "wg FAT g0, gL F ¥
gt | g Fww A A AR |
MR. DEPUTY-SPEAKER : That is not
possible.
SHRI J. H. PATEL spoke in Kannada.
st quare Feg (3g0gA) ¢ oA,
MY FIT F T TW W fag ¥ 72
feraree Fm e g o oo fawr & o

spoke
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AT AE qFG & | §F T AT AAA
2, B9 WIT &% g qr AT § @R,
WTT F FATT I FAN KA FUT AT ¢ |
TR TF 199 &1 §97 T fe7 A Tgmn
a%, AfHT 5a% e 9 o2 vy araw
AT AT |

it wy fomd - 7 Siw Ag @ E, @
HIeq TEAT AIfeq |

SHRI D. C., SHARMA : I support him.

wft e s e ¢ ITeRE wEEY,
T gamarer fag o ¥ oY wwTa O fawar
&, i v awdA Far g, g 0F et
& & SN AT AER §, S AW A
faerar arfgg 1| ag et e § fomr
qFY ETOF & oA & g1 # w9
faa =70 Tw gww fag & ardar F®W
fa F9-¥-F7 919 92 3qv7 Ig fegd,
arfs st aeew g7 9 A AR §
I U AT A AR ¥ 9w faee
3T * ATHA T §F | BT OF e A
¥ &7 g, 9T TH 9 TO-A-FS FEAl
I1gd &, AfFT 9 aF IAHT qWG AGY
faar g |

oft ferAromer : SuTewE AgEA, A1
gt 7 9T g & oft s fagrd
AT 7 TF 9T 30 W AGT &, AfFA
A% 36 92 Wit G, Afww cgarg FHE
q garr AT ax fedfrgw 7€) fFar
@ 73 & g0 qEE &1 awda saav g
Y 7z g ¥ faer w1 awad 36 92 #%
fear o 1 ag ECETT & Saw-Tr &
T E |
SHRI NAMBIAR (Tiruchireppalli) : I
submit that till the end of the session this
should be discussed, till we disperse, and

we should not do any other work, only
this.

SHRI S, 5. KOTHARI (Mandsaur) :
Let the Government withdraw the Bill,
we wjll not require any time, otherwise
there will be no end to this discussion.
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MR. DEPUTY-SPEAKER : It appears
from all quarters of the House, everybody
wants extension of time. Many members
have suggested extension of time. I would
like to know the views of the Minister
of Parliamentary Affairs.

SHRI S. XAVIER (Tirunelveli) : We
have sufficiently discussed this Bill. Don't
waste time. There are more important
problems like the food problem and un-
employment problem.

ot Tgife fag wed (aFvaed)
IIETA W, gH AT F0EG2T Feaor
& < Faas dsur 60 F Fraw §, gw
g W 7 § 5 7oA aga qreramy
TArZ AT & FAT A qrieay § IAe wfaw
7 fAq3 F F07, g A F) ATWT
7fl fas qrar &1 § 0GR A
&1 IF ¥ fAAz7 F7ar AT g A q
AT g fw gark w7 9T 58 97 agEa
g & ga fa= %1 awg agrar 17 AR g2
ALAT AT g T JIAAT ATGAT §, IAHT
a3 fEar st | oF 9F F a8 W
& wrm w1 Ifagrias fAdagrwy. ..

MR, DEPUTY-SPEAKER: You are

endorsing the suggestions made by others.
Please resume your seat,

SHRI 5. XAVIER : The sooner the dis-
cussion is closed, the better for the House
and the country.

15.00 hre,

Mo T guw Fag : ITremer wgiam,
AT 737 & fafaa =1 & =ze)
AQN T qAraq fagas 9% 3 aq9
T F FAq g § 1 S | A
Tg T99T 9F¢ 1 § 6 £7 o< g agmar
Tq AT G FL ZATL ST forg Ao
F oY g7 /i F1 G947 fFar g, gafag
A AT HTHT g8 AR 7 Frorg gy, A
g T g1

MR. DEPUTY-SPEAKER : With the

eoncurrence of the House, let us, as you
suggested, have about four hours more,

SHRI KANWAR LAL GUPTA: Five
hours,

SHRI A. S. SAIGAL (Bilaspur) : Four
hours,

SHRI KAMALNAYAN BAJAJ (War-
dba) : Do not bargain.

At #1 Faiw fzar Hfod o s« f
F¥T AT F AT § T 4 TH 9T q@T
grieg

MR. DEPUTY-SPEAKER: As Shri
Sheo Narain is insisting on five hours, the
House accepts five hours, (Inferruption)
Do not waste time in interruptions. Let
Mr, Bibhuti Mishra start his speech.

it farwfr fory (WM RY) @ SuTemE
wg1zg, foa a0F & ag TorwET 99-
a7 fadas aga F qraq a4
fam &9 7 @mr ™ § 7@ = wmar-
iy &iF ¥ a=ai ¥ fgad A afz
ag data fagas g &9 § FA7 @
ar g ot fudr &f7 H qag agew §, I
FHIT 79gT w0 5 1@ fadas &
faarsgram ey | g faaaw &
AqaT ®7 7 @A forg a0 *1 g ¢,
I T 7 gA fg=r 67 & ageq am
farradf wasa &1
JareRer AEIET, fet ATy S

7 farear #v aregw gy wrar 1% ¥ gt
F geat F1 FFT FEIC AT FAnit 7
g Agt fanett #c afoorm ag g
fardl &7 ¥ IrdIgaTT &hT =T T
Fr ¥l F aF & afgd | om@T
gafag 4 Tgar g f s g faaas
q FH gOR | F 0F 99 faegw
ez #T il gara €t qHo Fo &
qrgaY srgar et o zferor vrrar-wmet
wrf & frdt ag T ETEr A § 1 S
gaTa wYE mwver A § 1 aw g fed
o, w1 st oF, A oo o a AR
A 93 | SR g R RTET AR
o ¥w gwgT frgas & A ey
F1) ga falad $TRE WITTH A
#rawr ag § fr o< ag oot = § qw
faear mar aY gark fg &7 & Twsi wy
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[ farefer formt]
AT AVFICET & SWg Ay (oo |
39 guFT T o g AL, FTOT AR ]
f& 3w %1 qgedl aniaar 3 Fag N
1857 ¥ €T W1 I9H §T F1E AT &
faf T AT F AW F feeT Ageaqo
T @I THE FTOT AT F ZoH®Y
AZ { L AT TATAT, T SR &Y Z7TT
guar fawst f& ador gz gam fw
EATY forer wwoT Y wE e I A
® HAFT T TR AT * fopar S
FAFAT TN, IrAE TIOME AT
AT AT A AT G | agT & SART1 *1
farerr & forq Sremme feaam sfdei & 998
AT TIET AT TR wE A+t
g

39T WENET, § AAAAT ATGAT §
fw o=@ g% WA 1 wanfimar @ T2
qTX & {7 gy AT o F w@miEar
TR & AT & 9gA FT qg A9 §, T4 AG
afag g 7 FEFT &7 NS oA
AT FHST F TIAG 7 Fg7 97 % a8
TR A, Fe, TaqT AT qg T
fgrgeam & ampfy adf @@ awe )
59 &W § A(f @ aTet A7 59 W A7
AT WA §, 77 WA wrar ) fggw
7 wmpfa @@t 9= fegeT WA
fergeara #Y st srafors: wrome FT9-
FIH q T FTATRAT F9T, 9T 20
1 WAt & fggeary wT § gafeaq
F &7 A= F41 Ay fergear &
@t g dfeFq smaw W@y,
AT &g aEt F W A1 aer qfesi
! 3B T& o & foma e =3 an at gt
AN g7 & a7 fa?w F @@ §1 3@
a1¢-X S =Ry § g o g
R I FFO ) fmagdm
aleo o Tqo s g9 AW & WSl
¥ WTAT ®Y FETAT A WgA 7 T avg
& oo A g qrE afaw W oaww
Y F JArea EIHT ATHT B AT WY
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fegmm & ad @A WA g
qﬂu*ﬁot’_’ﬂ'eﬂﬁ‘l’mﬁm‘
ferg 3oz am F¢ 34§ A AT g AT
q 9 TG AT BTG Y AR AN F
w1 dar O 4 IE a ¥ o +@
T U FT FTH-FT IAHT WG TWET
fedt w99 & wer § wwr@e qar
FCRE | IITF IO WiEh A wEr
f& ga aemm 7 aga Fare &1 T wT
72 & a1 go e § f% @ =
fergeam, arfeer &1 97 gam a1 3w
T ag wuTd ¥Rt S ge a ?
70 A § f wew o) -a<t fefumi pfaw
F7T 79 & *v% wfaw www 7 A
fez afi rawarg | sfemeaam s
aeft @ f waafa foramsit, worsha feg
st e & faeT wrferer 7 9= fomar
gt ar€ o, 3 3% & famar o At
sraT a1 afgw g g fow qiman
T AHETAT $ A1 TAT AT 9aS gfar
frafy Y ot g T FG gl A7
tfagmw & dra 7 awe wmas fag go
% | EORIT W91 §, R § 98 qgq
framdt A & adt st &1 7 A
areit ¥ St gy fggrar ¥ Ava A g
3% fergear €1 FAar T4 A% AL T
a1t & | fgrgeama #7 o ardT Jar
TAEY FF GG FCAACAT TR
& a1 agerT Wean g 5 o
fergram @ wega wran €Y | wEOEE
F FTHT IAT WITA | g7 597g oY ®/H
fed aite agt & &wt ¥ agf aferwr &
AMFT ATH VG Fraw (54, d@@a @
g § garT 41| A fgi fergemm
1 S gfagre ogr g I 4 A
fedr 7 guit | &few srargaw 97 §
ATFT I 9T 9T &7 fear AT da
FY oFaw ¥ gev faar | AFE F gepA
FY g7 7T WY AT T TH 2 T ATHFT
dega AYT AT W FT FEATIA FI
o | ST & g8 AW F AT ATHT WY
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A% ¥ wrAifaas 1 AW
fear 1 Fa AR w7 W T A
 sfafeza frar ate agi & <l
WO A qaETd ANefal s mew
s ¥ fag, s et FAE F g,
a1 ATy ¥ fAq e qaer # AT
i fgrgeamit siws wreT 9@ #
AT EA A | F AT I ¥ q@-
AT Agan g e qfaw & @
fet fandy AdY & | T o9 7w @
e g aferor w7 wrd &Y feger @
I AT AVl T AT 25 ¥ FATRT
areaTs €1 STaeT ) & fgedY @ e |
O qZ3! W KA AYFTEY & 707 Gy
AT 3 faret £ wdife GaT G & I
TFIfasTc @ giaT § 3% 98 @ &
qgAaT 3 fot &1 w-a-A agen
scfag s A @I A Ims A &
AE-TTE Y ATHTY A FT ¥ATH FW
§ @1 TA% gH 3% 77 %5 § fw fard
) AT TF ITHT IILFT T ALY ForeAT |
FRTL AGTSHT F gHTL AW & &9 AT AT
WTST & & ¢ T F G Y AIE A
T fergeaT &1 a=a e AE |
Ty Y & 1917 F ¥ fAw F @
& | arar A AO # geg @ af 4
wwieroft & ot F s 7@ fora afen
el F fogerdt & wwowr v
Wt S 3 Fer 6w A & I
¥ wni ) Aegd § oA F
q 0 ST &7 wEr ogNrd §OETC
g s o g Y e § afew
T R TR F S qwd
ﬂﬁmﬁ'ﬂolﬁo@oﬁm
¢ 9 e A B g § o @
WOFTC WA § | W gFiwa 4 & fn
TG O1F ¥ I afaw A OEy g
fodar st Y fegam & &
e ¢ 5 fegem &1 T s
AT & gra W AfFT { quAT Sw
g f6 20 @@ #t wrArdy ¥ X o o

gk @ o o g gwm v oat
= g et & w foer 7 et
T ¥ qug § gy dqra w7
7 & it g A Fadet e A
wAY § AT ww oy § BF owrer
O & 99 i $7 firaT a1 9w &Y
g fr aFr oud T oA & SO )
10 4g ¢ fF gweq <= & <Y s
safeg @, €10 SHHW WX arET
F A ATET F AT g AGT X
TEF WA F FT GHES § W A9
SR BT GHE T IHA W 3T 0
W G € e faedn g awr
S TR AR F@ A A g fr ag
MmN AN Riga AR F
TG | I WA s feE, 1w
F e & fgama ¥ 4 g waar T W
FE) ag T A @) A A @ E?
IAHY g1 T T e @ @ g e
FE TG WA a7 AEY A @ € e
degfem g gy waar wafaa 7
Wi & &g wTget § fF o s
WA ATl A g™ & qrq w9 AW
s qg e

# e wvgan g i d for awr
ATeat & Fr e 7 3 1 ag A A
FRIT AT AT R FAE )
age e fegY Ay @ 7 Fiw € a7
FTT 4t at ga fedt #7 oo W
Hifean 7 Tamar av fe o= = o
§ ety wER @ ™ @ IER
fedr ®Y hferw @ fear ) fagre &
g & fag fr o difeasr @&
a1 § o frar | AfF o Y I Ag
2 5 ozt o F @ g feew w-
forgama T AT AT AR AR OF T
|Tq Ty &Y S § Afew o e wv
AT g1 T &Y "o F g Frr awy
g

ot Wyl fiersd: W EHTL AT EY O |



©355  Official Languages
it farerfi ot - g W AR A g
¥oaey A g W oAw W oow R
T | AT S G |
UF WA W : 99 I ATE I
NmIAFAT R

sft firmTomo ;w0 aF framrEt
1

sit fawfa fomr : STy wEEw, oF
FUTE WO TgT TCHTEY § 5 v T,
IEiM wEaT § uF o@ § foar 9 fF
AXqgrar | IgH I=iA T ar fF 500
TG 7 o &=y war A Ov awdr g,
T W7 ALY &Y AT § | T Wy A
Tt e F w9E ad & F & I
qeaT fF aEE oI9S 4% e S 98
7 9 fF ST @ & @ @
W oagy ¥ et e @ W gw
T #1 der fasam & 36T |9 F &
ff ag wiT @ W ¥ I 19, AR
g A gt fafres 7 gu € wmifs @
W ¥ TF gH A1 7 gHEy & foram
g am A wfe 5% g G
#Y 1 gw AW A awETaT §G% STy
@ & s A g wEmT | AeeE-
&9 Wg" A gAY FA™Al W AT
forar s FaT FT IR fggem Wi
qifeea™ &1 wFE & g4I AW A A
fear | g\ @ A F@ @ &, faw
WA TA W & | 0 AW A Sl 7
& frar & | 3w g ¥ arg q| w0
gt @ e fneh Fa & g9 Y ag 7 qar
g faa e @8 wra A gerd
LR CEAR GG E R cA LR
a# g, W v wnw ¥ A qan
& STIH AT ATEAT § R g e &=
' w7 oA I ow ¥ wfaw ¥ fag
TR ST | SR w1 AR ?

"y aa & § fF o 0T A

qgeew fagre € &1 AfeT W R
T fin ¥ sorerEy § feaer omig
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fagre & st ® st g€ &)1 vy
W AT & Y STy Wi g o |
T W A gATe fady o Eer w%
R W T8 g aTE & WY S
F @ §, 9% W S8 woren A ¢, o
it AT FT wTET ] | 4y wwr AN
T EATST & | §W @I 9O WG & @R
A E | F WTOR A FAT ATEAT
6 ST TW wES A 99N g G T ay
FULATE 7 FHfow #1913 F 90 A%
EY @A A AR F @ &, T |
T, AT F T=1 1 AT O 7 TqAH
FT T TE FHI S F FOT—
SHRI NAMBIAR : I see; this is against
communism. The cat is out of the bag.

oft fawfa fow : 7 T} oW &
2| R 759 9« IEr qoit A& )
faernlt @t famw &1 F% sgfe R
FTET S AT I g q

WS HIEA T T qWG AW A G
<& A i g e ar, Afw g
af &1 F e " § fF #faae
# gt S dfrae dwa fafres g9
uT @ afea gw e &, fodge Tl
gl suﬁqua_

sft dto wo wwl : FFEm@ A a@ R

oft frnfy fw : frema
21 @ sfawa s, g @ §
fedt 7 fft ag &, SToEmT &, @
§= ¥ a7 il W13 ag & Ty afegat
9T &3 9y § WK F formd Tm AT A g,
IEH FT AL T & | AAfataew w1
IgT AF AT §, SPT AT § FEATq
g wTfed | AT o O ¥ @
o T fgdy éit & forg afe & It
wrardy & fogry & wier faifa w2 &)
®ATT WT9A Qar far & AT s e
§ 7 T @ ST | FEY AN H
& a3 wew & vy W § e A
aTgaT fie & 38 AT 9 | ST T A
WY GFTA ¥ Ave gy A A A F gard
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| WOETC ¥ IR ag Ty war & el
™ @w et F s goer 7 i a]
ST fFaT §Ya A W REEY 99 QAN |
FfeT gl aTFT W aeEY § ol
&, wwwfenE s & @O & A
WY FTeq GHHT AIE & T & 50
o= fFar | ww 3F fF ww feel w1
FeHT Fee fefaam & qrg grar & o fly
&1 9% fefawa & | o wreaT 9% fefaaa
# 98 g7 § I9S1 A wEE 7 ) g
TENE | T W 2w § fr fafreec 49
IAAT §, AATAY AMAT | AP WA
) B IR A AT § 4T
T AT ATEaT § i W W wres
FAR T T w A
FRYfAew A @ AR A A A
|EIT, WY TART I TE THA |

SHR1 P. RAMAMURTI (Madurai) :
Mr. Deputy-Speaker, Sir, I do not want to
import any emotional overtone in this dis-
cussion. Already this problem has been
apitating different sections of the people in
different ways and, I believe, if we look at
the problem from emotional overtones we
will not be able to find a solution to the pro-
blem. It is, of course, a very strange thing
tha; twenty years after independence this
Parliament should be discussing what
should be the language of the medium of
education for the people of this country,
what should be the language in which the
citizens of this country will get their
justice from the courts, what shall be the
language in which the administration of the
country will be carried on. It is certainly
a very strange proposition that today we
are discussing. I do not think in any
other country that has become free this
kind of discussion took place twenty years
after independence has been reached. But,
anyway, we are where we are, and we have
to find a solution to this problm. How
are we to approach this problem ? Yester-
day, when Shri Dange was speaking about
this problem, he had stated the mistake
committed by the people, the powers that
be, in the development of the Hindi lan-
guage; they imported too much of Sanskrit
words and it was the Raghu Vira Hindi
that was mainly responsible for the pre-

sent situation. I do agree that we cannot
develop Hindi on the basis of importing
Sanskrit words; but, that is a different
matter.  The causes for the present dis-
pute are far more fundamental than the
import of Sanskrit words.

Today when we are talking of the unity
of this country let us recognise that this

.country was never united politically except

during the period of the British, Before
the British came to this country, we were
divided into so many principalities, with
cver so many kingdoms. This has been
our history, There might have been cul-
tural unity but cultura] unity does not
mean political unity, For the first time in
its history this country was united political-
ly, forcibly united, under the British. But
that did not lead ta the unity of the people.

It was actually during the struggle
apainst the British imperjalists that people
speaking different tongues, living under the
domination of the British  imperialists,
came together. The unily of the people
of this country was really forged in the
course of that struggle. Therefore, we
have a tremendous reservoir by which we
could build further unity, thus cementing
the unity that has already been achieved.
But what did we do during the last 20
years ? Let us also recognise that when
we are talking of the unity of this country,
this country consists of a number of lin-
guistic groups. Ip other lands, each of
these groups will be a nationaljty, In
Europe everyone of these people, speaking
a distinct language and inhabiting a com-
pact territory, they are nation-States, So,
each one of the groups in our country,
who speak different languages are also like
that. When that is the position, let us
realise that the unity of this country can
only be forged on the basis of the willing
co-operation of the entire people, and not
on the basis of forcing anything on the
people. Therefore, when we today ap-
proach this whole problem, we have to
remember that here is a multi-lingual coun-
try with people who have developed their
own languages.

I have every respect for people speaking
different Janguages. 1 like Hindi and 1
have every respect for the Hindi language.
Similarly, I have every respect for Mala-
yalam, Telugu and other languages, After
all, the languages are the creation of the
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[Shri P. Ramamurti]
people. It is the pcople who are inhabiting
a particular territory that create a language

in the course of their social development.
The English people criated the English

language. It is not just a few literatteurs
that created the English language. Simi-
tarly, every language gvoup in the whole

world have created these languages. There-
fore, in rcality, when we are respecting
the languages we are respecting the people
who have created those languags. Let
us, therefore, not think in terms of this
language being developed or that language
not being developed. After all, every
language will develop, provided it is piven
the opportunity to develop. And if that
opportunity is not given, it is not the fault
of the language or the pszople who had pot
been given that opportunity.

Unfortuately, in our country that oppor-
tunity had been denied to all these different
languapes during the British regime by the
British imperialists, During that period
over everyone of the languapges, be it
Tamil, Hindi, Hindustanj or Marathi, the
British people imposed their restrictions.
They imposed their restrictions by means
of the language of the administration, by
means of the medium of instruction and
by means of the language in courts and
thereby they prevented the normal and
natural growth and devclopment of these
languages.

It was precisely during the  struggle
against the British imperialism; when that
struggle took a mass charucter, after the
20s that the people, the very leaders of the
national movement began to address the
people in Tamil, in Hindi, in the various
regional languages. Th: movement also
took a mass character when people addres-
sed them in their own languages. I re-
member that Shri Rajagopalachari, a very
great Tamil speaker now, in 1920 could
not address a meeting in Tamil at all, I
know that. I know also that Shri Srini-
vasa Ayyangar could no; address a meeting
in Tamil in 1920. Even I myself could
not address a meeting in Tamil then and
it was only in 1932, for the first time that
1 addressed a meeting in Tamil.

SHRI KAMALNAYAN BAJAJ: You
are not bigger than Rajaji or Srinivasa
Ayyangar. Why do you say “Even I
could not address” 7?7

DECEMBER 12, 1967
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SHRI P. RAMAMURTI: I was

taking ap example.

When 1 first addressed a meeting in 1933,
Comrade Jivanandam, one of my collea-
gues, afterwards said, “I am translating
what Ramamurti spoke in Tamil.” That
was the position in which I was in 1933.

What I want to poin; out is that a lan-
guage develops as a result of its usage
by the people for all the purposes for which
people communicate with each other. After
all, when did all these modern European
languages develop ? They developed npot
duging the period of feudalism but after
the overthrow of feudalism and after a
new industrial society began to develop
when commerce developed, when all these
things developed, when the people inhabii-
ing a particular territory used that langu-
age for all the purposes for which human
communication was necessary in that terri-
tory. namely, for administration, for courts,
for literature, for science, for economics,
for history, for medium of education—for

everything, That is how the English lan-
guage and all other modern languages
developed.

Similarly, our languages also can deve-
lop if that opportunity is given to every
one of these languages. Tt is no good say-
ing that none of our languages is today
developed enough to bc the media of
instruction. After all, a man learns to
swim actually by getting into the water
and not by learning all the rules of swim-
ming, If we have got to develop our
languages, the first and the most elemen-
tary thing is to see that our languages
pecome to be used for every purposes for
which communication is necessary. This
is the elementary thing. This is the whole
questjon.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : That is what we are wanting to
do.

SHRI P. RAMAMURTI: In 1947 when
we had that opportunity, what did we do?
Did we recognise that the languages spoken
by the different people of this country
are equals ? The fundamcntal question is
whether the framers of the Constitution
themselves recognised thult the various
languages spoken by the people of this
copntry are equal. Was the equality of
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the people, the equality of ihe people speak-
ing diffcrent languages and the equality of
the lunguages spoken by different people
recognised 7 I am afrpid that the framers
of our Constitution did mnot recognise
that.

SHRI J. B. KRIPALANI (Guna) : No.

SHRI P. RAMAMURTI : I will tell you.
I have pot the Constilution, There is an
cntire provision regarding tlie official langu-
age—articles 343 1o 350B. What js there ?
Ilindi language shall be the official language

after 15 years. Very cood. 1 am not
going into that question. But then what
about the other languages? Were they

recoznised as languages equal to  every
language including  Hindi?7 Absolutely
not. The Constitution provided—I  will
just read out to you one particular pro-
visjon :—
“Subject to the provisions of articles
346 and 347, the Legislature of a
State may by law adopt any one or
more of the languages in use in the
State or Hindi as the language or
languages to be used for all or any
of the official purposes of that State :"
I am talking of the State. Why should the
Constitution, for example provide that a
State, which does not have Hindi as its
language of the people, also can provide
for Hindi to be the official language of
that State ?  Ii is exactly here that the
framers of the Constitution themselves did
not realise the need for elevating the lan-
guages of the various regions to their own
level and to their own status, That non-
recognition, unfortunately, has been carried
further.

1 will read out to you another provision.
The final articles in this Chapter says that
it shall be the special responsibility of the
the Central Governmert —after all, the
Central Government is the common govern-
ment of the entire people, the Tamilians,
the Hindi-spaeking people, the Gujarati-
speaking people, of every pcople—to deve-
lop the Hindi language. Why is it not
put down there that it is the special respon-
sibility of the Centre alo to develop all
the other languages that are spoken by
the people of this country because then
alone can the people understand that the
equality of languages has been recognised
in fact and in word ? Unfortunately, this
has not been done,

If these languages are to come to their
own, the most elementary thing that is
niccesasry is that there should have been
lLinguistic States right from the beginning
Lecause in a composite linguistic State how
can the languages of the people become the
official language of the Siate ? Therefore,
the framers of the Constiwtion did not
think in terms of the peuple’s languages
coming into their own from the very begin-
ning, It required a greai amount of struggle
in which blood was shed in order to make
taem accept the elementary demand that
for the development of ds.nocracy and to
see that the languages of the people come
to their own, it has become neccssary to
have a tremendous amcunt of struggle to
impose upon them the ac.eptance of the
right of linguistic States. Unfortunately,
this has happened all these years, It is
because of this fact that, unfortunately, a
icertain feeling has arisen that, possibly,
the people who do not want to develop
our languages, who have not taken it to
be their responsibility to develop our
languages, want to impofc Hindi language.
Unfortunately, that feeling has arisen,
‘There is no use of shutting our eyes to
the fact. This is the reality of the situa-
tion. Therefore, I would appeal to my
friends from the Hindustani-speaking areas
to look into the entire pulicies that have
been pursued all along in the matter of
education, in the matter of various other
chings. While these thinps were going on,
for example, why did not the Central
Government, when dealing with the people
speaking different language: in their areas,
do a simple thing like this? Is it a very

difficult thing for the Postal Depariment
lu issue money order forms in Tamllnad

ifit. Tamil, in Andhra in Telsgu, in Maha-
rashtra in Marathi, in Mystore in Kannada
and so on 7 They will not co that, (Inrer-
ruption)  After all, the pecople of that
area will bhave to understand the money
crders forms. Even the British Govern-
ment did issue the moncy order forms,
along with English, in languages of the
various States. But what did our Govern-
ment do? The moment our Government
came, all money order forms, throughout
India, whether Tamilnad or Assam or
Kerala or anywhere else, were only in
Hindi and English. Does it not create
irritation ? Have you not created a feel-
ing of irritation ? I have gone along the
Highways of Andhra. Take, for example,
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the National Highways of Andhra. I
have seen on the National Highways of
Andhra the milestones, not in international
numerals which Andhra people can under-
stand, but in Hindustani numerals. Why
is that necessary ? Is this the way to win
the confidence of the people ? These are
the various ways by means of which the
irritation has been caused, not only irrila-
tion but a feeling that these people want
to dominate over us. That, unfortunately,
is a feeling created, that is there, and
unless that feeling is wiped out, 1 do not
think this problem can be easily solved.

I am not an opponent of Hindustani.
T understand Hindustanj; 1 speak in Hindus-
tani in my public meetings in Hindustani-
speaking areas and, therefore, 1 am not
an antagonist of Hindustani.

The other day, Dr. Sushila Nayar was
talking about great people and she was
quoting from Shri Satya Narayan of the
Dakshin Bharat Hind; Prachar Sabha and
various other people. These people had
spread the Hindi language. Yes. I also
had my part. But nonetheles, Shri Satya
Narayan does not today support the posi-
tion that you are taking. I would have
very much liked Dr. Sushila Nayar to
quote what exactly is the opinion of Shri
Satya Narayan today, The fact is that
even the very people who had taken part
in the spread of Hindi language in the
South have bitter experience. They find
that today a different approach to  the
whole problem has got to be there, not this
kind of approach. As far as the Dakshin
Bharat Hindi Prachar Sabha people were
concerned, they were doing it on a volun-
tary basis and they did not want to impose
Hindi. When Mahatma Gandhi talked of
Hindi, T dare say, he never wanted it to
be imposed on other people. I am sure
Mahatma Gandhi would never have been
a party to this kind of a thing.

This is ap attempt to, surreptitiously,
force it on the people. This is the kind of
a thing that has been causing the greatest

amount of irrigation and anger. (Infer-
ruption) A simple thing like this is not
being done even here. In this House,

where representatives of people speaking
different languages, meet here in order to
discuss different problems before them,
you make only Hindi and English as
the official languages of this House.
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Yo do not allow. It requires a tremendous
amount of struggle and the struggle is
even now not over, Even after 20 years,
this struggle is not over. A man who
does not know Hindi, for example, Com-
rade Nana Patel, who comes from Satara,
who is a hero of the Patri Sircar days of
1942, and who is a beloved leader of the
lentire people of Satara, has to keep mum
because he cannot speak in English or
Hindi. That is the position. The main
question, therefore, is this: Has the
Government of India recgnised these
rights ? Has the Government of India,
fall these twenty years, realised the need to
recognise the equality of people and the
cquality of different languages of this
country ?  ([Interruption).

SHR1I THIRUMALA RAO: I am not
interrupting. 1 am just giving him the
information. There were two Members
of Parliament from Andhra Pradesh who
did not know English but who were per-
mitted to make their speeches in Telugu,

and they got them published here. So,
that right is recognised here. ...
SOME HON. MEMBERS: No, no.

{Interruptions).

SHRI P. RAMAMURTI : It is not a
question of his being able to speak in
Hindi. It is not a question of anybody
being able to speak in a particular lan-
guage. It is the right of the Parliament
to follow what he is speaking. After all,
are we conducting democracy or are we
conducting a farce? If it is democracy,
I must be able to follow what my fellow-
members are speaking. What is this kind
of thing? That is why 1 say that this
Government, these people, have, all these
twenty years, failed to recognise the equa-
lity of languages of this country. That is
the root of the whole problem.

Having said that, I would like to say
this. Wonderful provisions are there in
the Constitution, Mr. Dange was referring
to the fact that Raghu Vira Hindi has been
imposed. There is that article, article 351.
What does it say 7 It says:

“It shall be the duty of the Union to
promote the spread of the Hindi lan-
guage, to develop it so that it may serve
as a medium of expression for all the
elements of the composite culture of
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India and to secure its enrichment by
assimilating without interfering with its
genius, the forms, style and expressions
used in Hindustani...."”

Remember, the Constitution framers said
that Hindustani was different from Hindi;
they had made that distinction there.

“....and expressions used in Hindus-
tani and in the other languages of India
specified in the Eighth Schedule....”

Hindi has to assimilate the words used in
Hindustani and the other languages of
India, although Hindustani is not a language
listed in the Eight Schedule.

“,...and by drawing....”

That is what I want to emphasize.

“,...and by drawing, wherever neces-
sary or desirable, for its vocabulary,
primarily on Sanskrit and secondarily on
other languages.”

Therefore, the enrichment of the Hindi
language should be done not primarily on
the basis of the living languages of this
country, not on the basis of the languages
which are spoken today by the people of
this country, but by drawing primarily on
Sanskrit which nobody in this country
understands. . . . (Interruptions).

SHRI RAGHUVIR SINGH SHASTRI :

I can speak and understand that lan-
guage. . ..
MR. DEPUTY-SPEAKER: Let him

argue his case. Have some patience.

SHRI RAGHUVIR SINGH SHASTRI :
Thousands of people can speak in Sans-
krit,

SHRI P. RAMAMURTI : Sir, Sanskrit
is a very good language, I know what
Sanskrit language is....

ft 1A g weRt : ITSqE AERE,
T Gar Qe A afgd | R wea
# dre # woraw & 9, & dera 7
A awar § | TR QAT T e
=ied |

I g, & wok fold A sgar
g1

.

SHRI P. RAMAMURTI 3 I know what
the Sanskrit language is. After ail I have
suffered by learning that language. The
very word ‘Sanskrit' means. ...

SHRI HANUMANTHAIYA (Banga-
lore) : On a point of information only. ...

SHRI P. RAMAMURTI : No, No. I am

hot yielding. ‘Sanskrit’ means

”m m!i
not a natural language, but well made,
an artificially created language. ([Infer-

ruptions),

SHRI HANUMANTHAIYA : His very
name is in Sanskrit,

SHRI P. RAMAMURTI : And how arti-
ficially created I know. What a wonder-
ful grammar it has which has made it a
most difficult language and every word
there, they revelled in making it more
difficult. I know the beatings I have my-
self received from my grand-father in order
to pronounce that word in Champu
Ramayanam :

frfi L .
e |
This one word, ... (Interruptions).

»fr wepfire ferg weelt : 7 o d Y
%, i oft, ag T g Q@ €

SHRI P. RAMAMURTI: I
yielding.

MR. DEPUTY-SPEAKER : Mr. Rama-
murti, whatever you might say about
Sanskrit—you may argue your case—you
should not hurt the sentiments of others
because Sanskrit is the background of all
the languages.

am not

SHRI V. KRISHNAMOORTHI :
ket him keep quiet.

SHRI P. RAMAMURTI: Therefore,
Sir. after all despite the great treasures of
Sanskrit language, let us realise why this
country did not advance. There was a
Bhaskara in this country who discovered
that the earth is round long before Galilee
discovered that the earth it round. Tt is

Sir,
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the Indian mathematicians who gave the
world the cipher without which mathema-
tical science could not have advanced. In
spite of all these things, why was it that
our country was not able to advance ? We
are not able to advance precisely for the
reason that the language in which the
sciences were taught, the language in which
these things were taught, was the monopoly
of a coterie of people who could learn
Sanskrit, who could learn the language for
10 years before they have access to the
knowledge and the common people of this
country were not allowed even to learn.
That has becn the bane of this country.
And let us not make that same bane even
now when we are thinking of the future
generation of our country. Let us, there-
fore, give up this English language as the
medium of instruction in our country
immediately. In this let us not depend
upon the Vice-Chancellors whose advice
cannot today be taken at all. They are a
prejudiced people. That is one thing.

When this has been the position, what
are we to do with the present situation ?
1 am only asking my Hindi friends to
realise this, When they realise this....

AN HON. MEMBER : They are ada-

mant. They cannot realise.

ANOTHER HON. MEMBER: They
are not adamant.

SHRI SHEO NARAIN: We are sup-
poriing this, (Inferruptions).

SHRI P. RAMAMURTI : Sir, I am not
yielding. . . . (Interruptions).

MR. DEPUTY-SPEAKER: Order, order.
order. Let him conclude,

SHRI P. RAMAMURTI: Therefore,
our position is that the equality of lan-
guages must be recognized always. There
must be a temporary solution till the time
when people can look at the problem with-
out overtones. Unfortunately, emotional
overtones are there existing today. Let us
look at this problem from a longer range
of view, Immediately in order to put an
end to these emotional overtonnmes, in the
present situation which is today kept by
the Bill, I would like to tell my Hindi
friends that they have a special responsi-
bility in this matter. After all they are the
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largest group of people speaking Hindi
language and if tomorrow by a mnatural
evolution, people will certainly, when this
problem is scttled, look at the problem of
the central administration not in an atmos-
phere of these emotional upsurges but on
the basis of practical necessity. Let us,
therefore, create those conditions that are
necesary to look at this problem from a
practical point of view and not from thesc
points of emotional overtones.

SHRI SHEO NARAIN : What is the
practical thing? Let him explain that ?

SHRI P. RAMAMURTI ;

e, & @ @ Og, IO s
STHY | W R TW A §F AT G X
59 |

The problem, therefore, is this. [ would
appeal to my Hindispeaking friends to
realise that it is their responsibility. When
their language is about to be the language
of the State, naturally, they will be open
they are looking at it from a prejudiced
angle. Let them think of the past hap-
penings that have happened during the
last twenty years when the whole approach
to the problem has been one of bungling.
Therefore, my appeal would be this, Let
us make a compromise; let us today agree
to the continuation of English for the
time being. Meaawhile, let us all coa-
centrate our attention in making the re-
gional languages as the media of instruc-
tion up to the highest level in all the
States,

SHRI KAMALNAYAN BAJAJ: Is he
ready to fix a time-limit ?

SHRI P. RAMAMURTI : Once that is
done, my hon. friend Shri Frank Anthony
will find that after five years or ten years
there will not be many people who would
be very proficient in English and he will
be fighting at that time, for that kind of
thing. Then, the problem will be looked
upon by the people as a practical problem
and then people will begin to ask ‘Which is
the Indian language through which com-
munication between us can be bettered 7'
then, 1 am sure that by virtue of the fact
that Hindustani happens to be the lan-
guage which in spoken by most people,
people will inevitably come to the conclu-
sion that Hindustani should be the language
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of communication between the people and
the Government,

SHRI FRANK ANTHONY (Nominat-
ed—Anglo Indians) : Hindustani ?

SHRI P. RAMAMURTI : Let us
that battle also.

sft dw et gw oY wEr w4
SHRI P. RAMAMURTI : 9 Sfqd

FATS |TY, WL |

1 would, therefore, say, that this is only
a temporary way by means of which the
problem can be solved for the moment.
But I want to say that even this Bill is no
solution to this problem at all. The funda-
mental problem is going to remain there,
and that fundamental problem can only be
solved on the basis of the recognition of
the equality of all languages in the matter
of communications between one State and
another and between one State and the
Centre. What prevents the Central Gov-
ernment from saying that Tamil Nad can
communicate with the Centre in Tamil and
they will have their own arrangement for
translation ? A few crores of rupees for
maintaining and developing the unity of
this country are mothing., It is the whole
approach today that is creating all kinds of
difficulties,

fight

Similarly, the right of every people to
‘address the Central Government and to
receive a reply in their particular language
must be guaranteed, but unfortunately that
is not guaranteed in the Constitution. But
it must be guaranteed, Similarly, the Cen-
tral Government must see to it that in all
those offices that are situated in the various
non-Hindi areas, the Central officials con-
duct their transactions with the people of
that area in the language of that area and
not in Hindi or English, For example,
why should the Income-tax Department
deal with the people of Kerala in English
or Hindi ? Why should they not deal with
them in the Malayalam language? Unless
we guarantee this right to the people of
this country on the basis of the equality
of languages and the equality of the diffe-
rent people speaking the different languages
recognised without any inhibition and with-
out any kind of reservation and on that
basis we try to arrange our affairs, fhere

can be no permanent solution to this pro-
blem, and this problem will lead to the
disruption of the unity of this country. I
warn Government that they have got to
change their present attitude and adopt this
basic approach that I have suggested. Un-
less this basic approach is adopted, I
would warn them that they will be res-
ponsible for the disruption of the unity of
this country, and nobody else,

MR. DEPUTY-SPEAKER :
das Jadhav.

SHRI J. B. KRIPALANI: I did not like
to interrupt the eloguent speaker, my hon.
friend, Shri Ramamurti. I hold no brief
for this Government. But 1 want to cor-
rect him on one or two points,

Shri Tulsi-

First of all, he must remember that the
Congress always stood for linguistic pro-
vinces,

SHRI P. RAMAMURTI : I said that.

SHRI J. P. KRIPALANI : Also, nobody
every spoke against Hindi before inde-
pendence, Nobody, not even Rajaji, mor
the people of the South, spoke against
Hindustani,

SHRI V. KRISHNAMOORTHI : There
was no question of language then; the ques-
tion was of independence.

SHRI J. B. KRIPALANI: I am oaly
trying to correct a misappreheasion which
may be created by the speech of my hoa.
friend by saying that the Congress stood
for linguistic provinces, Nobody objccted
to that, But Government took some Mme
in bringing that about. That is another
question. Nobody ever spoke against
Hindustani being the national language of
India. Therefore, even if the Government
did something wrong in issuing the circu-
lar, they did it because they thought that
this proposition had been accepted by the
whole of India.

SHRI V. KRISHNAMOORTHI : Before
1947, the only question before us was

independence.

SHRI S. XAVIER : Prior to indepen-
dence there was no necessity to oppose
Hindi.

SHRI J. B. KRIPALANI : I do not want
any discussion on this point; I only wanted
to correct a misapprehension.
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SHRI P. RAMAMURTI : There is no
correction needed. I never said what has
been attributed to me. The Congress
Government went against its own resolu-
tion. What am I to do?

SHRI RAJARAM : Even in 1937, we
opposed it in the South,

SHRI MUHAMMED SHERWF (Rama-
pathapuram) : Even in 1937, we opposed
Hindi, when it was imposed as compulsory
l:Ic,l:::atiu:u:. Acharyaji does not remember

st g am weE (ATwd)

IIETA WEIRA, IS F qHA AT TG
wrfEfas daee savede fas
SRR AT aF FHr agE gL & |
ag fa=r Y qgt 9« @, @A
HTHTT FT IZWA HT &, TH &6 1 GHATT
g 1 g sfae #Y g 343 #
ogr fomr & 5 W@ #Y T
el @ Wk 99 & sa-aTq uEEe

F & Wi F—aT FidegT #

far mr & 1 15 a9 TF A1 W TE

woam, ¥ 15 ad aR—eEa,

1965 ¥ faagar fy & ssfy

I W A T T T A

frrrer T, At 99 & faeme N amM-

fe o s swdmwATw

faQy fear | faw @19 aX feT 1963

# oF wr@ @, frad g omar e

e WET & & |/ ifae of =

@

15.49 Hrs.

[Suri C. K. BHATTACHARYYA in the Chair)

o 7t fa omar &, T & weof
T v 15 af o7 ferge &
form Ofa & ferr wmar s=elt o, ot
AfF & I @, o9 F 1963 &
g o fF ffmm @ ofem 2 el
Y, waiq 39 7 gw 7 fG=r f1 qwr
a1 9% 77 v far ot 5 foy faame
st &, Wt fgedy wraT Y ww Ay o
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g w1 w1 fefewedt 7 @, W fma
WA fr T | W 7 oaw o faw &
W FT w549 §, A g fremd
U A ol
fet w2z &, fomY fawper dar @ &,
39 %1 gpfeaa & fad g & s
=T ff X W oW W
feag 21 & 1 oY @ f@w
WA F @ A9 AT g AR
I & AT N I F Mfaiw @
3T & AR AN 3@ ¥ FANw @ g 8,
F 2, 3, 45T 5, T FAVA ¥ ATYA
R fr fet o WY e & fed
T A g WA @ gE

7g AT wEr & 5 AT 1 AT £ 0
fred 2-3 fer & o @ awr s
RN d7 U § A T 7 s
FETEEHE AL AT | g WHAT §
fs sw e ¥ @9 T A @
AT 9 7 wiwt F I qfaw w5
AW H gy O AN & 9 A 39
HTEET BT § 99 § g9 wIEeT §9 g
a7 e B SomRT A E ST ¥ AR
I NG AN A g a8 e ag @
T & wWwaT g |

ur A & & fr oo feedr wrk €
IO U SR g g A A &
ur # wrar Y ey A g€ @ | WA
F oA of ey S & ar Re §
39 Y GHEEAT IT F ATY HAMW W
IART HIA TG AF W H 0F HY
& o g faeaerd, gg sarerd fgsh
S+t & A @ Wi 98 99 A oEE-
Zrd, frg 20 a8 & ag Wl o fg=hr
WA AT § A T LT Afer AT ATE
ars s qn v fre® 2089 & fow
afx ¥ ft & o wifier g7l =l
d I qE ¥ qg i g A R
T Fg 990 § fF a0 ag w1
afeT o wgm & FF @ T H
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T & F1F, qoee & faanfy v
offw g TR 9T o A T
3% & fF w1 &7 w FT off qRET
o & AT s A A e
g T A e A ¢ wfww s
#3 TE1 ¥ A oF qeEw e
M F awar #r Fonfdr S & s
aar F fee f & s ¥ wf
faR i s wEmTT w5 A g,
q A &, 3w o= &7 agan, I
WS § W ag 99 faare & S S
F &W g | A0 g & fr ag s
ITHY TH & ALY AT | TAAT & ALY,
AF 9T aF 47 @ 4| aw 3w afs
¥ wumT-gE T N & FE A
AT 7 T | 39y Oy N agan g |
#7 gfeqor Wi & uwofiTo & Wrgqur
g W gl wrgE & off aw
g1 | I UF A9 gg A9C AT g
f& fier ST &1 AN F A g A
0% JEEET g1 aEr g Gl e
2 I G ¢ ar O A A
o & Afew ww Oft & oifem dqr @
& oY ag W HF avw @ ¥ g
e wrd § IR A wrdar § e
AT was & O goe
& um g, feh am f, = oW
TR g o aw ¥ gyt X ofee
A o § oa@ ¥ oy Rt A
& e w7 § | AfeT saE @mg-
Y T TE T g W f S
wwit &1 o @ ey A felr S
A wgA EG AR | FY 20 a9 T AN
IR fm Ay Id @ IO TR
a§f S W gw W fawaw § e T
W F Ay Fav ot & e o W
W ¥ AT @A A oy @ g e
G AT WA AT TOET W AT T
ok fem & o omd & gud fiens

L96L55/6 —8

T T i A ¥ o Wy @
A ET W A E ¢ A T ok
FI-HLF 77 § AT ® qAHE F I
ot ot &, & e A v e
Qar frelt #1 fawe ¢ 7 few Swe
a9 Iad oY fewea § Ay fowea ot
T A W | §9 AMAIG aTeq oY
TR areft ¥ wind i fe g
T ¥ w8 g & feed S
I WIEHE F @ & g qIH v
fs wrm & wWrr ¥ W 20 gwE
T fgw maAe ¥ afaw § § 1 afge
2 & 99 o= @ e & W .
R WU o0 $T § a1 I9 AT W7
AEA 9T | IE% A9-979 4% A O
at & i st wmar & @ 39 A afew
#AN W & &g gAr faw o o
Tl wé ot ag A of @ §
¥ F @ § qgar areiEera & }
&t &1 g §Fa g/ S & weqw ¥
qar€ T | IEN g aga fow gf wic
IEET qgAT qfwwe g T AT ay ofy
I I T WiE 9@ fa wewTa A
Al a1 | wE e gg § e aRey
¥ Tog & wid AT Y o Faowedt
AT a9 | efr ot | 3w gl &
E1R & FTT THATT GHT | JHH TG
T % ag fw it s whfed
a A i B § IR o a0 fode
& fe ot oft &) e & i & wified
dwr ®g Ia%  fad sfew a g
Wi € qTg § G T W AT
7 &, v 7 g, T A @ wear wiw &
& ar afeasdt e & &, fod s gre
® gg A9 Wi afes o o
i T @ T o g g
fir & oFTg T S &Y W daT g
aAa awe oft fagfafag 7 s fe
wroew % STl # oY st £y fwre
frar 71T § WYX ARATET WY, o agi @
&aw §, o Qoew &9 § axi s
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[sft Fereft T W]
¥ ferer grr @ 1 wefed o @i
ReFam§ gax 78 s 3
g Wit ¥ Y w2 g Al @
fr f=ht ai #t oF Sl & o

g ama ag § fr @ g frdas
F FRC A AW T § TH AT g
I § TR A FTA A w@r § IW
dfrdag@rgard| @R @ TR
s afe 2 S8 wfen & gfaw
1 - @ ¥ qrg fem §F ox-
wm! QﬂTG‘lﬁﬁmﬁl
o Wi § oz ¥ B ww &
it & ol ot wx § Afew fewear
g ¢ fr agar wfas o & s gfemw
% ar-fed 22w ¥ r-mEg ST
NN AFL | T aQ A A
frft w1 greEe S € @ A e
T f A Rgw ag At wwl
Frigafi e g I Ao & faa &
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wm fF aa-fet 22 ¥ 393 oF -
Freer grar & e ag v 2g o "
w f& e o=l & S i s W
oI 7 g 1 W swee fadas &
7= e Al o ow i §
TifE w3 wigRT ATeT-wTd Ty
¥ TX-SAGIT FTAT Y A1 I WA fgely
o F1 e graeEe ot w3 & W
F1 H9AT 0T

A2 ATHT F T § o e
T}, FEETT A R AT W A
o dd & 1 & g argar § 5
o fgdr ®1 g @, W o fady
B FqE FQ & A gFedmT F w0 w
Fae & A1 Wfgd | A 7 g
&1 qra7w ¢ ¥ fawey w%w R g wesy
gt &1 fedy & o ey w7 S &
Fiwame A FT qFaT & A A IEw
9T F@ B K AW AT | TR
fod &z & Wk 22w & &= § wfgd
W@t oox fgft § Wl IAET aclar &
dw w3 | A SR F -z v
Ja¥T giede agr §r arfe ey smer
Y aFF T 1 gg A FTO-Ard 9w
ot § 7y afafeq & fod 3w W@ &
™ faw & #gy ww @ fr oy aw d
T graey & agr Wil 5 =y WY
wdft | afew i ow foeew &0
T & 3y fearddz avat 7 o  auv
xw & g A N § o A
A WP FTH FT @ —ITW DAY
e @redt o¥E | g ot 3% 3T
TF T T F¥yEE § | 8@ " fagre
& ) fagre & ofr T ¥ ofem
agt wadr g § fagre 7 1 @yt fey
T HTEqW WTATAT § | WA ITH GAW
FrqEea R 3 1 ag A1 FemE §
TR s e afed o

varg s & v gar 2 7 o
ey d ¥
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2 w1 wr § & g o arw do

FY sTaTwar T § A AAAT A &
7w fermr ot wFar § | Szw A ¥
afefes & smea fg= o srireft T
#foa wgr & 1 w7 w9y agfema
2 @ § 5 W= w1 srmae wgm
FiEAw FIA T 39T AT 8, 79H
grft At WY ¥ a7 3§ 9@ FT AW
a3 | ¥ Toman g 5 o aw ¥ i
T A A &, I wafa A aref
/&

S qiF & g =T F7 sfw
2 i A fF 2 o oF
T R fgedr #1 7 AT arosEwm
wawa ag ¢ ¥ ag Jheg wzg vl A
s Fom fF 3 o @ 1 ag o
IF Y 21 & g g fedy @i o
qT A FT FEYETA A g A
et &1 ey g g afed o el
F g 715 FAEET 7@ gt Tifgd
B qE FT TIfa9 ATIRT IAE AT
Fr =nfgd

wifaT & & uF faadt F TS
g | W A qrfEea @ F aE q=r
& @ gART @, @ AR F@
w1fgd | g 2@ § fF and 7 o o)
A9T § W WINT FT dHC I g
2 & wgm fr gz o mEs @ R
TR ZW A1 AT § IR qwAr
anfgd 1 g7 9 & o & F wgm fr
| W A FEA & TH 3T I977 8,
T TH AW H WA F AT §
& & fow & 1 0 @ Teafei &
QT g1 | T TEafgdi ¥ fad s
@ gurd gy wifgd | NG F
Sq TEaE g ot e A 7 goTg e
faar | gowre & ad oft 7 gvAw
farar | Y8 T AT ga for Y Tt
gt & @1 I Al T FAW FT
| forg Ag ¥ ¥ Sl FrETAR F

Ty @, fow ag ¥ ag foos fom
FE @, I G F T w7 o Fioew A
Hrew wfed 1 e fEly v
faamdt TeaT w4 § a1 g fgramdl
N srarardt 1 gAwr afed e A
fow & ol = 7 ofRewr & 1€
W Tt § TR oft 38 ware-
T RS s mew & & R
AR & SRYA 99T 97 #) 9gi 9%
TF ATEHT 7 HY HTIRT AATAT 9T
A gferw arer &Y oy Jrr famr T 1 9@
T W ATAT T 43 Fogar fE ¥
i AR AR JA T 9T & w3
Wt 59 a@ N et w1 vy ).
Wt #ET Ty § SR §F aAw@ W
TR AT ATER | aF g FTHERW
ITT ATET T AT § AT g IEw
75t W g e 3 g A @ ag
SRy Y o A & orferrde w8 )
q9H F AgF FL AT T@OAT TRIAHT
Tt &, goeT S Pl g o g,
& amgx arwi &1 Gar WA gaT ¢ fw
R G AT F g @ A g
& @rr ol 9% 9F |

§ am-fgy wrl & aAn § 1 W, -
¥ e A F wr g ) agr ot ft &
fod Sav@ g | TN [EeAT 81 IAH
g ot feeft ware A qaceh €
grr wfgd | & W wgrew ¥ frady
s F g TR T G,
rew Fedtor § 7 oF AT § FT QY
. v frerd fom & 3w &% atg
¥ 99 @ )

SHRI FRANK ANTHONY (Nomipat-
ed—Anglo-Indians) : Mr. Chairman, Sir,
may I say with great respect that there does
not seem to have been much attentien paid
to what is before the House—this amending
Bill and the resolution, 1 propose to con-
fine my remarks to the amending Bill and
the resolution,

The Home Minister had mentioned that
this amending Bill was a compromise, 1
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agree entirely with him that it is a com-

promise, it is a compromise between the
Nehru assurance and the increasing, the
unremitting pressure of the Hindi lobby

both in the Congress Party and outside.
You may remember that when the original
Bill or the original measure was on the
anvil I had analysed what became sections
3 and 4 and 1 pointed out that they cons-
tituted a calculated scheme for the blanket
imposition of Hindi by the backdoor. 1
had summed up my opposition to that ori-
ginal measure at the Third Reading stage
in one sentence. [ had said that it was a
travesty of the Nehru assurance, that it
was a calculated scheme for the imposition
of Hindi by the backdoor and that it was
indeed a fraud on the non-Hindi-speaking
people.

Sir. I will concede this to the Hindi zea-
lots that they have been consistent, they
have been consistent in their intention to
ensure that the Nehru assurance is not
implemented, they have been consistent in
their intention to ensure that the Nehru
assurance is both sabotaged and indeed dis-
honoured (Interruption), I am only deal-
ing with the Nehru assurance, nothing out-
side. !

Some people, including my hon. friend
who has interrupted me, seck to invoke
the Constitution; either—I do not want to
be harsh; in the courts I am the personi-
fication of mildness and I do mnot want
to imputc any motives—they do not
choose to understand the plain language
of the Constitution or deliberately they
seck to distort it in order to suit this Hindi
imposition motive. Article 343 is invoked
in season and out of season. Equally it
is distorted in season and out of season.
The Hindi protagonists say, look at Arti-
cle 343, it sets an absolute dead-line after
1965 for the complete imposition of Hindi
us the sole official language. I say, no. I
say, look at the whole article, look at
clause (3) which is a non-obstunte clause.
You know, Sir, what a non-obstanfe clause

is. What does clause (3) of article 343
say ? It says:
“Notwithstanding anything in this

article, Parliament may by law provide
for the use, after the said period of
fifteen years, of....

(a) the English language, or...... N
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Lt says that notwithstanding anything in
arlicle 343, after 15 years, that is, after
1965, Parliament may specify the use for
English. In my respectful submission—
the Hindi protagonists would not agree-
provided Parliament specifies the use, it
may say, in terms, that after 1965 English
shall continue for all the official purposes
of the Union, That, in my respectful sub-
mission, is the plain and ordinary meaning
of the non-obstante clause. The non-
obstante clause effaces everything before it,
cffaces the reference to Hindi being the
official language of the country. As I said,
the original Bill, in my respectful submis-
sion, was a travesty of the Nehru assu-
rance. [ say this with great respect to the
Home Minister that this amending Bill is
4 continuing travesty of the Nehru assu-
rance. All the basic defects, all the basic
snares in the original Bill are still contimu-
ed. You will remember the language
used—English may be used in addition to
Hindi.

Now. Sir, 1 had written to Jawaharlal
Nehru. He had replied to me on the 18th
April 1963. I told him that this language.
this permissive language was a travesty of
his assurance to the non-Hindi-speaking
people. He replicd to me—I have got his
letter, reply, with me—saying that it was
his intention that it shall be mandatory
and he had been advised that ‘may’ in that
context meant ‘shall’. That was the clear
intention of the Nehru assurance pro-
pounded by Nehru himself, that it will
have to be mandatory. But what happen-
ed? When I was seeking a clarification,
the then Home Minister, Shastriji,—I loved
him but I had to fight him on this issue—
said that ‘may’ means ‘may’. ‘May’ is per-
missive, and in this context how will it be
interpreted ?° 1 do not want to point a
finger at all the members of the Central
Cabinet. 1 believe the Home Minister
wants to try and implement the WNehru
assurance. But he and other people like
him—God knows there arc only a hand-
ful there—are complete captives of the
dominant Hindu chauvinist bloc in the
Central Cabinet itself. In that view of the
matter, what will it mean? It will mean
that it is 2 complete travesty of the Nehru
assurances; that Hindi shall be there for
all official purposes, that will be the inter-
pretation. English may be, or indeed it
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may not be used for a single official pur-
pose. That is what the present language
Rill means. It is a complete and utter
travesty ol the Nehru assurances.

My friends, the Hindi zealots have been
~worked up. Certain sops have been given
I agree; they have spelt out certain manda-
tory uses for English languages. But if you
apalyse the mandatory uses, they are an
insult to the Nehru formula. You have
merely spelt out certain utterly inconse-
quential, valueless uses for mandatory pur-
poses. In my respectful submission, this
was not the Nehru assurance, this was not
the assurance of bilingualism,

Then, I will ask you to recall what was
scction 4, the original section, which has
not been touched. One of my strenuous
objections was to the original section 4.
It is intact, What is section 4, it remains
intact. 1 had atlacked it, because it says
that after ten years, that is, ten years after
1963, that was the date on which it was
put on the anvil, there will be a com-
mittee. [ say that committee will be a
mockery because thal committes will be
hand-picked, it will be packed, that com-
mittee will be packed by Parliament, but
it will be a mockery of a parliamentary
committee, because the report of that com-
mittee will not come back to Parliament.
So, this section 4 is a negation of a par-
liamentary committce, The report of that
socalled parliamentary committee, Parlia-
ment will not be able to amend it by one
kingle word. Parliament will pot be able
to amend it by a single syllable. That re-
port will go directly to the President. He
may be an avowed Hindi chauvinist and
he will make his recommendations for the
blanket imposition of Hindi.

What does this amending Bill do? I am
surprised that even my friends of the DMK
have not analysed it. A few crumbs, a few
scraps have been thrown from the table of
the Hindi masters, from the Hindi Herren-
volx, to the non-Hindi-speaking people.
What are these crumba? Look at these
crumbs—communications between one de-
partment of the Government and another
will carry an English translation; resolu-
tions, general orders, rules, notifications,
contracts between one department and
another, they will also carry an English
translation, Is this the assurance of bilin-

gualism ? It is a negation of the Nehru
assurance of bilingualism, It is a garish
mockery of that assurance. That assurance
was that until the non-Hindi-speaking peo-
ple decide, at least till then, English will
be used for all the official purposes, in addi-
tion to Hindi.

Is this the assurance ? As I said, it is &
cynical travesty; this Bill is nothing but a
cynical travesty of the Nehru assurances
to the non-Hindi-speaking people.

The Bill itself, it contains all thc means,
all the instruments, this amending Bill, if
you analyse it—nobody has bethered
about it; I am doing it as a lawyer—it con-
tains all thc means, all the instruments for
the blanket imposition of Hindi.

SHRI S. 5. KOTHARI : A good advo-
cate for a bad cause, a lost cause.

SHRI FRANK ANTHONY : It is mot
a lost cause. You are destroying the
country.

All that was necessary in order that the
Nehru assurances should have been honest-
ly, really implemented, was, as I told Shri
Jawaharlal Nehru, an ordinary i1wo-line
measure that English shall be used as an
associate language, in addition to Hindi,
for all the official purposes of the Union,
because even the Parliamentary Com-
mittee on languages, of which I was «
member, said that even after 1965 Hindi
will not be sufficiently developed for somec
of the major purposes, and there English
should be used as the principal language.
That would bave been the implementation
of the assurances,

Now, look at the Resolution.

The Resolution, with great respect to
Shri Chavan—I do not think he had much
to do with it—is even more tortuous; it is
even more devious than this amending Bill
itself. It is another surrender to this un-
remitting pressure from the dominant
clamorous Hindi bloc in the Congress
Party and outside.

What does it do? The few scraps, the
few crumbs that this amending Bill pur-
ports to throw to the non-Hindi helots, like
the DMK people, even those arc negated
and stultified. Look at the built-in-devices
in the Resolution its¢lf sbout the blanket-



6383  Official Languages

[Shri Frank Anthony]

imposition of Hindi : the imposition of the
three-language formula : promotions and
confirmations will depend on passing a
Hindi test : multiplicity of media leading
inevitably to the quota system, and the
quota system meaning what? The larges!
quota going to the Hindi-speaking people.
Why ? Because they have the largest num-
ber of votes of illiterate heads in the coun-
try.

SHRI BHOLA NATH (Alwar) : Why
not? This is a democracy. Yes, we must

enjoy.

SHRI FRANK ANTHONY : That is a
new interpretation of democracy, that for
entrance into the superior services where
some education is required you must count
the number of illiterate heads. That s
quite a new and a devious inlerpretation
of democracy.

The worst feature in this Resolution is
it is worst even than section 4—that
where has to be an annual review guarantee-
ing the progressive imposition of Hindi.
My objection to section 4 was that con-
trary to the Nehru assurance of bilingua-
lism, until the non-Hindi-speaking people
30 decide it would continue for all the
purposes, under section 4 after 10 years
you can have the blanket imposition by
a packed committee, but here by  this
vision for a review every year, it may not
be even ten years. Within a year, within
two years or within three years by the
backdoor through this provision there will
be the blanket imposition of Hindi.

SHRI KANWAR LAL GUPTA: Why
backdoor ?

SHRI FRANK ANTHONY : Let me
deal with only some of the items in the
Resolution—I should have liked to deal
with all. 1 would like to deal with some
briefly.

The Home Minister in his Resolution
has referred to article 351. I agree with
you that article 351 is a directive prin-
ciple. It casts a duty on the Union to
develop Hindi so that it will be—what ?
You know, what it is meant to be—an
expression of the composite culture of all
the elements, That much the Home Mi-
nister puts in. He omits—I do not say
that he does it deliberately—the second
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part of article 351, What does article
351 in the second part say 7 It says, “in
jorder to represent the elements of the
composite culture of India, it will draw
on the forms, the styles and the expres-
sions of Hindustani, on the languages in
the Eighth Schedule and primarily on
Sanskrit.”

Who bas stultified article 3517 The
Central Government, apart from the Hindi
zealots, has done that. Has article 351
got any meaning and content ? Every
style, every form and every expression in
Hindustani—has been deliberately purged
from the new Hindi, although that is the
commonest language in currency today.
Hindustani has been driven out not be-
cause it is Urdu but because it has an
Urdu sound.

I learny Hindi as my second language.
At least 1 thought, it was Hindi, I bave
earned not a little money at the bar
through the medium of Hindi. Today I
.am an illiterate because of the new Hindi,
because of the artificial monstrosities of
All India Radio. Today we have become
illiterates because of the mew Hindi.

sft wy fawa . Ay aeww fewg-
T qw T |
st ofa T : anq fgrgeasr g |

SHRI FRANK ANTHONY : People
talk glibly. They talk of 2 per cent of
the people being English knowing and 40
per cent being Hindi knowing. Either these
are deliberate canards or they are delibera-
tely ignorant statements. I will not talk
about the English figures but what are the
Hindi figures 7 Look at the 1951 census and
after that the 1961 cepsus, You will find
that Hindi which does not constitute even
more than 25 per cent has filched the
figures for a whole range of languages
which have nothing to do with Hindi.
Urdu, Punjabi, Rajasthani—are 70 dialects
—have all been included. The census bas
been doctored to inflate the figure of 25
per cent....(Interruption).

. The tragedy with my friends is that
they will not argue at a rational level; they
sink to wvulgarities. That does not do.
No crudity, my hon, friends. You do not
understand English.
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SHRI HARDAYAL DEVGUN (Bast
Delhi) : You use vulgar language. You
have been using abusive language, saying
‘Hindi chauvinists and all that.

SHRI FRANK ANTHONY : I can only
pity my friend’s knowledge of English
if he says ‘chauvinist® is a word of abuse.

Sir, the Resolution talks of accelerating
the development of Hindi. I have said
‘ves'. | have given a substitute Resolu-
tion. If the Ceatral Government wants
to accelerate it, let it accelerate it at the
«wost glso of the Hindi States. Why ?
(Interruption) When I speak the truth,
they get offended. Today, Hindi is, com-
paratively new, an undeveloped language.
You cannot develop a language by ertifi-
cial respiration, by throwing away crores
of rupees....(Interruption), The tra-
gedy is that they do not like anybody to
make out a case. They want to shout it
down. Let them try to understand and
counter my arguments.

SHRI HARDAYAL DEVGUN : Are
mot words like ‘fanatics’ and ‘chauvini
«buses 7 This is an abusive language.

+ SHRI FRANK ANTHONY: What a
pathetic commentary on my friend's
knowledge of English language! It is
«hoice language, the quintessence of dig-
nity of language.... (Interruption).

SHRI HARDAYAL DEVGUN : If this
is the dignity of language, we pity you.

SHRI FRANK ANTHONY : As a sop
to the non-Hindi-speaking people, my
friend, the Home Minister, has said that
‘he will develop the languages in the Eighth
Schedule and Hindi. With great respect
to my friend, the Home Minister, may I
«ay thap this part of the Resolution is the
greatest affront to the many Indian langu-
ages that are not in the Eighth Schedule?
‘Many of the languages in the Eighth Sche-
dule are pot regional languages; many of
them are not the official languages of a
State. Now, if you want to insult the other
Indian languages, you may insult them but
don't jnsult the official Janguage of a State.

Sir, I argued it in the Supreme Cour,
whatever my friends may say, and as a
result of my argument—let them go and
look into the 1954 judgment of the

Supreme Court in the Bombay Education
Sociely case; my friends will not probably
accept it—the Supreme Court said that
English is as much an Indian language as
any other language because it is the langu-
age of Mr. Anthony’s community, They
went on further and affirmed it that not
only it is equal in status to the languages
in the Eighth Schedule....(Interruption)
I am telling you what the Supreme Court
has said and they are shouting it down.
Today, the position is much stronger....
(Interruption)

MR. CHAIRMAN : Let him be allowed
to proceed. The Supreme Court judgments
do stand.

SHRI FRANK ANTHONY : They have
said that it is not only equal to the langu-
ages of the Eighth Schedule but it is the
dominant Indian language because it is the
language of the Constitution, it is the lan-
guage of the Supreme Court, it is the lan-
-guage of the High Courts and, unlike what
Mr. Chavan has said, it ijs the onmly lan-
guage of authoritative legislation........
(Interruption) 1 am not going to attempt
to reply to my friends there. My friend
asks me : What is the position today 7 To-
day, the position is infinitely stromger, To-
day, Nagaland has chosen, rightly, to adopt
the English Language—presumably, it is an
Indian State—as the official language....
(Interruption)

SHRI KANWAR LAL GUPTA: So
what 7

SHRI FRANK ANTHONY : So far,
you have been insulting my community
because it is a small community; you have
been deliberately insulting wus. ... (Imter-
ruption)

o wy fewd : wenw wEw, O
frage mw T & 1 T <o
Ffadt & at § feft & g5
L

S fE AW WEw, AEEW,
frt &1 e i ﬂﬁ g ag SEw
TAIMI@RE
MR. CHAIRMAN : Will you kindly sit
down ? Let him proceed.

SHRI FRANK ANTHONY : What do
you say ? You point to my language and
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you say, destroy it....(Interruption) The
other day, my wife was insulted—I do not
want to bring in such a thing here....
(Imterruption) It is because we are sup-
posed to be foreigners and speak a foreign
language. All right, today you insult us
because you think you can do it. Today,
the Central Government says that Nagas
are welcome in spite of the pressures from
the Hindi chauvinists. You cannot both
eat your cake and have it too with regard
to Nagas. You cannot say to the Nagas,
“Yes, you are welcome, but your language
is not acceptable to us". So far you in-
sulted this language because it was only
the language of the Anglo-Indians. But
now you will not be able to say that to
the Nagas, not only because it is my langu-
age, but because it is an official language.
it is a regional language, it has a superior
status to many of the languages in the
Eighth Schedule which are neither regional
languapes nor official languages.

Ley mc now deal with the question of
multiplicity of media. 1 know that even
my friends from Tamil Nad have subscribed
to that—multiplicity of media for the
examinations for the Central Services. But
who has studied this? 1 regret to say
this that the Central Government, on vital
matters, comes to snap decisions; some
momentary political pressure and the most
vital decisions having disastrous  conse-
quences to the country are arrived at.
Pandit Jawaharlal Nehru was angry with
me when I fought with him and told him
about the impetus that he was giving to
disintegration when there was that decision
about linguistic reorganization taken on the
basis of slogans, ltaken on the basis of
slogans, which had ceased to have any
validity in the new Indian context......
(Interruptions) Today my friends have not
analysed the position; I have to analyse it
because I know something about it, For
the IAS examination, how many examiners
are thére 7 There are about 70 examiners
and they have to be changed every three
wears. Multiply that by 12 or 14. We find
difficulty in finding suitable examiners for
the IAS when they have to be changed.
Multiply it by 12 or 14. Where will you find
suitable examiners in 12 or 14 languages ?
(Interruptions) 1 am showing the impli-
casions. . . .. .{(Inferruptions)

DECEMBER 12, 1967

(Amdr.) Bill & Res. 6388

MR. CHAIRMAN : Please allow him to
proceed.

SHRI FRANK ANTHONY : Then
will have to have 12 or 14 viva voce
Boards, each competing in mark-giving.
So far, you had one person standing first
in the IAS, but now you will have 12 or
14 persons standing first in the IAS.

oft tfe oo v T g ?

SHR1 FRANK ANTHONY: ‘Kya Hua'
will be this tha; the competition will be
not among the examinees, the competition
will be among the examiners. That will
be the ‘Kya Hua'. Then, what will be
the further ‘Kya Hua'? The further
‘Kya Hua' will be this that because of
this compclition among examainers, my
friend Dr. Ram Subhag Singh will put in
his wheole weight, which is not inconsider-
able, into the guota system and while he
will put in his weight into the quota system,
what will happen 7 (Inferruption)

AN HON. MEMBER : Mr. Piloo Mody
is here to outweigh him,

you

SHRI FRANK ANTHONY : At preseni
about 3 or 5 per cent of the people from
the Hindi States get into the Central Ser-
vices by competition. That cannot be
helped. If you have got only three million
literates in Hindj areas in the whole coun-
try, you are very lucky to be able to get
3 or 5 per cent. (Interruptions)That is all.
What to do? You have barely 3 million
literates. 1 am giving you the figures. The
position will be this, You will want to
have a gquota system. Then, my friends
will invoke democracy and they will get
40% instead of 3 or 5 per cent for the
IAS; you will have 40% of the most pili-
ful ignoramuses from the Hindi  States
coming in and dominating the Central Ser-
vices.

SHRI HARDAYAL DEVGUN: They
got less percentage in Services because they
were fighting against British imperialism.

MR. CHAIRMAN : He may conclude.

SHR] FRANK ANTHONY : Sir, 1T will
conclude by referring to that part of the
resolution which talks of the three-language
formula, Now, with great respect, may I
say to Mr, Chavan that that is a plece of
palpable usurpation of authority, You
know, Sir, Secondary and Higher Secomd-
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ary Bducation represents exclusively a
State subject. The States will say ‘Who
are you to tell us that we shall have a
three language formula 7’ It is a pitce not
only of unwarranted dictation; States like
Tamilnad will say that it is a piece of
unwarranted impertinence.

Sir, my friend, Dr. Triguna Sen, is here.
1 like him. Unfortunately, when he per-
forms too many somersaults, I have to be
criical. When he performed one somer-
sault he subscribed apparently in a pre-
hersible way to the two-language formula.
May I say, with great respect to him, that
that is ome of the few sensible things—
this two-language formula—of which  he
has been guilty so far ?

Another of his somersaults has been
interpreted by the U.P. Government to
mean the banishment of the three-language
formypla. The U.P, Government has banish-
cd the three-language formula., They have
not even got the two-language formula.
They have got one-language formula.
They have arrogated to themselves the
privilege of having one-language formula.
They went through the motion of learning
a third language from the South. all that
has disappeared.

Now you are going to say ‘Take power
in this resolution to say to them, to say
to the others’, when UP has buried it und
has an one-language formula, ‘You, the
Tamils, you the Bengalis...... ' (Interrup-
fions)

SHRI HARDAYAL DEVGUN rose—

MR. CHAIRMAN : Please don't inter-
rupt. Please resumo your seat. [ am here
1o look after.

SHRI HARDAYAL DEVGUN : Can he
talk in this way, Sir?

SHRI FRANK ANTHONY : I do not
mind these interruptions, Sir.

How will you say, when you have arro-
gated, when the Hindi States have arro-
gated to themselves the right of having one-
language formula, how will you say to the
Tamil and the Bengalis, ‘You shall have
the three-language formula so that Hindi
may be imposed on vou'?

As 1 said, Sir, this Amending Bill is a
continuing travesty of the Nebru Assur-
ance. The Resolution {s an even greater
travesty.

WY FAT AW Tw : F 0% AW
qeT g e w8 2
firo &% ot 7 9w wEHTA T
it £

MR. CHAIRMAN : Shri Kanwar Lal
Gupta will tell me what he wants.

ol w3y mw O § wow afq
¥ fre &% ot ¥ qgm wTEAT §
fe ¥ 78 a@ aft fo o= sRdgET
TV 47 I fgr w1 qwew fear ar ?
IR 9w aR ey a7 & ey dmw
fere q;gr wifga, “fea = a3
feedt #1 fam-daer ot 7@ AT, @
g qAT-ATeT T R 7
MR, CHAIRMAN : Mr. Randhir Singh.

it T fag : (Qgad) - 30,
Area—]
T gHer A faz sre,
? ferget a1
et Tt &% ot T g, '
Tl J N

AAT F AT A @1, ITET

argm, A e @, A 9w X

"FE FraEr AE & 1 N AW o Ay
FEET T F, qZ HAA W FWTAS
HT HAT | AW WA BE W 9T g,
IaH! T fHTR S T EARE T, -
Hq I F A AL AT AFA | FAATHT
HTET F F AT a9 FE, T}@ AT W
FY qT FE, AT T FHT Y HHohy
f fomr T amed, @ o sey
famer A @i

=it sty ww §TAOT: AR AHIR
faz st

i TwdiT fag : ST W9 HES ®)
g g g}, IW um w8 ouw e
Faw Wi T ¥ ) e e dw
i §, oo fdfy 3o & qErd &, W
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folt 20 & org & A ag A AR F
AW FOT AR T AT FEA FY awE
FQ §, W ¥ dw @@ §, SN
@ FOT | F g q A fa% W
Tt R g g, A WA =
&0 ¥ wf § 9% 39 aglE w1 ww
S sppraar A FT qwA |

q® T T}, wR S e
F WA & @79 o § IR 9 o9
FWIE | W O, WA G,
T AGL R, ¥ oATY &, @ ¢ W
AW T TR 3 A Aondr
ATE F, 3| F FEATF YT A AT AV
fem g\ #ag g g fF Wit
IR A femt w7d, 9@ gR ANGATS SAET
fezem #F wmatel 7 @y 9X
F{ A AT FF A Ay q@i
fegert Wi & awdx F—F W@
fer e T ¢ ST aw faw o
R |
16.36 Hrs.

[Mr. SeeakeR in the Chair]

¥t wré gy el A 3y fawn
F—FH 39 At &% € N, afeT 39
o ft & waw §, efiF T 9ed, 08
o1 WeqEe ¢, 7 fadh s w71 Weg-
o el &, T Yoiege ad e el
wgfiaa et &, waEdr  wEfE
waar g, cafad AR F wrE feamh
famT qx, THAETEY fay 9 ¥ § o
I N TG @TWT §, ITEE E—qE A
AE 2 W AW ¥ @ gArd
qOATT AT R o anfeedt wifeame
Fat, o o A fedy W syt ¥
wgi el oy W fry f i, afew
ar fome ST Y I adt
1 g & faers @, ®W fomw
dA%T & faars &1 & FHE WA
N agi 42 &, T @ o W A
o @ ¥ e dw & oy oy e
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FT ¥ fr fedt F forw ok e
A=t @ wroh, wER oF
i fadm | fgde ® %
e e @ ar-f e ),
@t a-fgdt A wwec §, @ g,
wzt, ﬂmmgn Mﬁ“
§ v 3w i fiem @ 3
AT WRT & W @ T W) dav
& qredY oft 7 gy fw fewelt & ag @O0
TTET AT &, W § TG AT W AEY
HIAT—L g8t 9< 98 & & e
TSR §Y AT AV qg VST YT g |
T W gfERw T 8
N AW OF § WR A ag AW A
Tl | & IS AT JST
21wl ¥ Thw W T AT Q)
a1 frara @1, ST AT AT AT I
g fer ww @ e o= g frfdoe
A & FE @ | S S @A
qr, TG AW FA@T 9T, S W
o= AT 97 &g WTge Yo THe
# AT 91, I WEo To THo F WM
ar | & gw-fafreet a1 A
SR ¥ § 6 oA avet OF a9T
TFA FEW IoET § AR F Swgar
iR R v E &
go o THo o ¥ R WA OF T
Eﬁw:rqrrm, U;!Tﬂ'ﬁi&w*'l'
aTFT, UF TOT T FT AH, MR
ag O T § T AR 71, A B
mﬂiﬂﬁmmmm
g @ aear g WA ¥ ¥
HT¥o To THo WIX Wrko THo THo &
frgm & w1 w3l T,
AAYTAH GFHT, A I, FHE G 6T,
T PHT,  FEQ JEH T
fFaT &1 ¥FT,  AAFLE B TEH T
afady & W@

% qAT e At 9 $T A
i !
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st Toretx fog . & AT e g
WA ST F WTEEY ¥, At W@GEH
ag ¥ ofads § s 1 wrer o wErE
F ard sl ¥ g% F Agi €, o ¥
&1 aE WA ¥ gw A A @, wE AR
FTATE, AT AT ATE AR F FHE A
ad &1 8T wen AtefEl s oee
g A e gy, feanh a0
R §, TH qTF FT NHEI, BN T
way, fafasr &1 #wwac ®F 4,
|TX AW FT TAFTSH BT ST | KA
Atwfat Y a7 € a1 a8 W
T g | W e R & frw &
T At A, i gEerh af fe
@ AN AW A WG R FT FT HAN
o awET 77 | @ wT qEd F1§ A9
FT |

# BArAET AT § Fen W@ g
5§ F A aFwa FET A T
AT FX 2N @ 39 A1 Qfama w1
T I & oW AT qifeEe w7 &9
FWO E Y A A9 F wod wrowt
froa g Twidamiam@rar
W a1 oF fEeacdT #1 et ft
T Q@I T | AR §H AT F dATT A
A T ST AIE AT G W@ &, IHHT WA
FI@ AT | IO W A Fg1 v q@
arer ¥ & 0 qifeende 7 oft faw %
Fag? ag fowg? oy
Iaxr aa R A fF Fm e ?
A FET AR T AR E 7 Oar |y
¢ | wfiwT A1EE W ®Y g A qifgdh
fedr & et o @ a2
ET A 98 & 5 @ 3@ F sy Ay
TFEa FA A A W of
WoEE | TR adr AT g 1 A Ak ey
agw W & 1 W8 # ¥ A w@r
g1 @ ] I &% S § 1w
At & fegrardt avwor § 1 WX W®@
e e 7 e Al fg=dr A awEe

FWO@ @ wa aga  ufafade swar
I TF AP AT A F q14 ¥ ;qA-
T &1 F¥g ¢, drewe g & fag
SAAT 7w g, WA @, g e
A T & 1 e g W A gl
st ATaT Y

& aregE 7 g wgan § 6w
7g g W #T I g § | I WA
FaW WA A ¢ o & arER
a1 & dw & @ # aw A
W g W W 0T ARfaal &
grg F it w1 &1 widw A A & vy
wrgar g 5 fedr ofgd a1 aff v
7 ¥ qgy wrow giamn sxm m
1 st ofgd av e e
gfaamom 3m | w0 gy o w7 s Y
T ? & fredard & |rq AT wgar
g 5 wicdegm # fet HY 77 0%
wrg Ak W wa ] ag T
arar @ ¢ AR w\ R R
qfee F @ o g Wi & R
T gt § | fegmm A g A @
fegemfoat & @ & AR Y sy
TS qgt et | 2 F wr e el
AMRam st A s g 1 q®
T 7 a9H £ a8 Grer /1 e ¢ |
qg qT FAFAT ANET AHAT § | EER
T X W TaEA g 1 @ T wge
# gheamom & ot gid | o A
g9 WTgd § IEW1 HT & JA1 Fidw agr
9T AT &Y ATCAT | F AR Fgw Amgar
¥ a@ ®1 | 38 A A a9 g
afew avil A s 1 dad dfN
& & wgen wgan g s Alwfeai g -
SHRI J. B. KRIPALANI: Would you
request the hon. Member to speak a Httle
less loudly so that we can hear? He is

speaking so loudly that we cannot hear
him.

MR. SPEAKER : That is his way of
speaking. On any subject he speaks, he
speaks like that.
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oft vordfie g - wdtwe TR, WO
Igeartt wifed | T #F 39 g
AFATE |

WSt F 9§ a9l WIAT ] | W Wi
WA T g 1 gEfas e & w®w
TR TR N AT § A RAfAT € )
TR ™ aw F1 @@ fF wE oag w79
R A AW T | WA TH FAT &
S & F FED g Awiat &
fae st fey aY o v 7 9@
I R g T AR g
@ o @ T awd R T A oE
g famare 7 F:

NFh I $TEa =
7 gwh fF o o Fm owAwE § A
4 Fg I A & W W A
9% g ¢ Afew ag w9 @@ I
W 9gATaT § | A SUTET 5H O &a-
IR AR FT wFaAT ¢ | T8 faw oF ardE
i Taar & | Tfae & am A
qx §wdt afeg & sgar wEen g T+ gfa-
T § G FfgT § A 0F g
aifaer frar €, Tade d1eq 7 o T
uF ot gifaw fear & 1 feafam €9
# Wy ggen aot gifew faam &, Sefides
®F W FE A W AR fegwm #
qgaT o gifea fear @, i dar A
f& gurar 97 awwT F6 7 9§ fes
AR R HIAY | & A @A
& sida =1 g awET &1 § A
§ o g it wivw T 7 W | F 3g
W wwwar g s site g A
T S\ T e Y TEETet T T
2\ ol FiUw e @ ¢ a5/
AWE WRwamamI g 1.

TF W@ a1 g T H qHTA H@
f | 6T9Y A ATEdl A7 9 faww @,
4 vyt ¢ fe faoge aray fawrar §
ferlt &1 o) menfawr &Tew A W@
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& 98 wff s i o o w@
W E 1 W T O
Ferw Tar fear ¢ fored el ® aga
T T GG | WY SWA W
2 fis Sharely &9y gfeam Soer | TEw
WY JAT | §199 Kfewt ¥ 0w w@w
ey ATt 1 €Y dren aifgd, T
aifgd | ag ¥ wwfem wgar § afe
W ERmE ¥ g i) T g o
FT &g A § fF oA #r a@
Wi, Wi, WA @ gw S g
¥ | §EY & JuAW A9 avr S WY
g FY yAH AR A @S ) A
W W R O omwAa 2\
@l m A (Ar9w @ qeE ww
W T 1§y T &, wErae
g, dme F areAl §1 §, = AR
F§, I, I AT FTE ) TR
TR W g AT qF GEg 4 AT T qHY
fem a1 zEd % @Imw gl
37 #1 79+ fpar grar w7 g i
FaT %71 gy W TR gae Sifawer
forar &var A1 & wwwar g fF 3 O
aret 7 @it Syfefaw g a9 7 799
&1 Hfew ag wFT g @ R g
o Y oY e F Al T g s
T G URT T3 W FE FT ©
g @ ey ohfer Rezg a7 B @
§ WiT 7g 9 Wiegme @ e
7V g gy & afw e SEw UE
SR ATET g WY gE ¥ &
g # g@ famy  dsy W s
AT FT gH FARA W WA TR FH
I AR, ITET WT9T W OEW
ey ST wgA AT w1 A e
&Y w7 29 # g g A G AN E )

st s fagrdt aEdt : oW #
At B et T AT G T 9T A AR
1650 ¥ e & I W @ 4
I gaq  TRvE ¥ € W wedt
o 1 o e ey W g e W)
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frad Wt @177 a9F @ & W A
X & Wi 3 & S far o an
dfer fY 1+ 37 Twn &7 AT dfew Ay
T @7 ¥ fag, AT T AR F
fec aft oF @ o R 9 ¢ T
AT § SLAT ¥ a9 @ & fom
X TR At ®Y T AW & fao
@

Aey AgEy, aooE At ag §
sy & fa0w F@ I 1650 |
g § § Tee, 3, qfsidr s
ay @ fq9 F1 F7 91 Afeq & a9
o fafen @md or gwr o1 1 SR
w3 waT F oF aX dfw A’
g 971 | T Wl ¥ F oF fraw 3z
¥ AW Z, TV WE A gfe
Aqoa’ |

™ feom & fwmw § fro ard
ag ffam zAR g@sEE 7 IIE
e

% WAAIG quey . Fg § w7

=t srew fagrdt wroddt : oy fafew
gk wiive & qrawew & g T
2 R OF NI R A AT F MW A
A & A AT AIEATE | 1650
e ¥ qifeardz &1 oF 4fEm, 0%
aifesr, & of | 9w 49W F U g
T, Ig § TEAT AEATE

“That considering it a Badge of our
Slavery to a Norman Conqueror, to
have our Laws in the French Tongue,
and it is little less than brutish vassal-
age to be bound to walk by Laws
which the people cannot know, that
therefore all the Laws and Customs
of this Realm be immediately written
in our Mother Tongue without any
abbreviation of words...."

W e § fdm € qferrde A
o froi fiear, S@ ® ot @ qUA
T § Taar ¥fge | @ 22 AAT,
1650 %1 SwaT &1

tary State.

“The Parliament have thought fit to
Declare and Enact, and be it Declar-
ed and enacted by this presen; Parlia-
ment, and by the authority of the
same, that all the Report Books and
the resolutions of Judges, and other
Books of the Law of England, shall
be translated in the English tongue :
And from and after the First of Janu-
ary, 1650, all Report Books of the
resolutions of Judges, and all other
Books of the Law which shall be

Printed. shall be in the English

tongue.”

T F o sl wr A & fed
T3¢ qTAT ¥ Gt

SHRI MANOHARAN : That is a uni-
We have a federal structure.

st sew fagrdt maddt : § WA
Fr A =1 FF T

FwE W W g a¥ fzgr mam av
ff o TR Ay 9zt W § &
T, 1 9dw A7 an yadr g
g 74 & fF @@ wF w1 Ak
forear &1 qregm T o AfFET I
FI AFAT A HAAT K TR FT FGGHTA-
qu farm famm Al s SN
F1 g fawfom w¢ faar v @ e gw
I Al ¥ A 9T WE, WI
AT A T e TR 1 A Y-
Wt fe=t &
SHRI N. SREEKANTAN NAIR : Mine

is not,

st aed fagQt wodE o a-
M @ 7mar g fr ag A0 gaim
& amg-amar @ B & s ggi
f& ¥ AR TN A g o
A1 F T fadt wTan ®ogae
F Fogm W TE X gHar ) fRdy
F ¥FT  F TOWNET I T Foig
fardy amit A At fear ) dfaarr awr
¥ gw T q | gfam qwr § o
T A 9 gt F1 A FHA7 T ey
mar, ag A A A fmr oar
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[ o vz fagréy wrwadh |

dfum @A ¥ ¥ IW R qEw
wE | T Ag §Eg Wredr &, a1
dfaam &1 779 2 ) FTT qag AEd
g 5 oft wreflm wm = &
W &, A gw 9uwT fadw ad
F4, INE W IOF @O FG |

et w1 fedt widm owmr &
g g & = o e
wrerEt #v fawfas T=am amwEEr @
afew ag g wfaam o w1 & e
feft &= & Wt A | 9= dfqum
gwr A gg fim fean, &1 dfaam
WY 9TEY AT 91, IEH AR F AW
¥t e ow e @ W 7 1T
# afg-wmft S A et w1
QA H W 99 g 7 s@fy qgr
T 9% AT FY E |

st oo Wie gmaT : FE FIFH
4 |

st wEa fap® soEdr @ AT
ot 3w FE@E 1 ag AT Fr A€
F® W W Aa & I TEd
FouTE &Y AT g—fF srrT skt ot
o, o o I § W o wfed
ff | st FY AR gEEn gfes
¢ 1 s s Y sfemeal = faeme
0 g8 foig fean ma fr gz |
% Sqadr =T |

Official Languages

]
4
1

afes
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afgrf-wmar-wrer & gferor-smr-ardy
JEIR T G |

% a1 AW 7ar § qomg
F&q T FErarfE W Farww §
TR W v far @, @7 = anw
faig &, 3@ o= & @@, 7" &
TR, W F I IR foe F e
g0 Fifas F37 grm | T
I guAdEl f—ar FEE g
¥ fom ¥grw & wrar T Aifa
Prnfaa s &1 sfawe 91, 3 TwA
g—fF g = il = WER
der & gz fox o @1 9o
fegr s@e | S 1965 wmaT, At Ew
Tw aftomw qr qg=r fE ot il
T eI AT g W7 gafAg
FAAT FY ATT W W ¥ sgEey
F I

19638 MF FEA a7 | TgE AN
F o sl # == A 9w d,
3 amaa wra-fae, 1959 F
st &% TN ¥ F  AT-gE
T FI9T F S19d gU 9uE wat
I fad &\ § 37 ATeATRAT ¥ ATTH
FmA @A Wgar g, w®ife 99
ATVETEAT B TE I F @ 1 A
TN I AR w9, TR A
qUEY FTHGT ATIAT | ARE ST F
+gr 4r:

"E;:glish will continue as ap associate
language and I would not take it away

till T was asked to take it away by
the non-Hindi-speaking areas.”

SHRI NAMBIAR : Non-Hindi-speaking
areas do not want it to be taken away
fnow. We will tell you when we are ready;
don't be in a hurry.

st Ew fagmt g : smETEe
ag a1 fs fey & @ng st =@ )
anETEA gE AE 9 ff FEe s
T 1wy e Y & Ay s 9w
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W} 7 A s W @y, e
G W= W ¢ AR ww fagww &
are gt s ot @ =5l

eafa # A ¥ et & s
Fwmw § 3o aRw ard fer
%, 998 ©F J_3W qg Y a1 fw @D
gfaa afess afaw wwm At s
I WTAT ERIT 1 1965 FATT I &Y AT
aifgd a1 1 gz ¥ W€ gam ! fEdr
F 9 A AT wEE A gl
T ATEAN ﬁ,wggwmg?fgamm
a@ A wfdy | ww A
W A

WITA FY TANTST FA9IC @A & Hasy
¥ ArT AT | e gg fagaw w=w
L omdm, a1 vl st & faw
FT A FAEE g AN | AT At
faxa e g i fge ot & svarew
1963 # R P 4 | fae g frdgw
4 N @ FW A? wF
f& wih & Y ¥® FvTE fed
¥ FreATE T 4?9 ATeETEAl
w3 A IE A ! 1963
Faqrz WA T QT 11963
SR § Aud Fame k gy §
#rt gam & qafEr A 8, -
¥ A Ay o § 1 sl W
A 2 9T AF AR 1 SR &
TN 9% F1f T ad 3 | o Aee

St & amvETER 4 1 7@ Wt oY ¥
I 4 | 5T T fam A oA
mw‘fm7mmm
g fam A fo e Fo

ﬂ.l
A

1%
Hi
43

17.00 Has.

SHRI MANOHARAN : Because assur-
ances have been completely diluted, we
are not satisfied.

SHRI NAMBIAR : We can take it as
a compromise Bill. The Marxist Commu-
nists are prepared to take this Bill without
any dilution as a compromise Bill. Any-
thing diluted we do not accept.

SHRI ATAL BIHARI VAJPAYEE: I

do not koow, Just now w¢ heard Shr
Ramamurti. I do pot know whether the
'Marxist Communists are going to gpesk in
two voices.

AW REIA, § o THo &o FV
feafy aom awar § 1 3790 F-Gw
a9 WEW A% "Wifgd 1@ aw oy
sEE # wgn § wdt af faeht F wed
g o faei § 3 a@ 3% Ay
R | A I WrAATET FT FE A
FTEFar g | dfew wE o afaw-
wredlta ==l A firrag 2 ) o aET-
Ay T & AmT of gorArw frad
T WY G FT R € 9w qgs
2

SHRI MANOHARAN : Is it a crime
that he spoke in Hindi?
&t e fagrdt w0 qg R

Tt & ) q@ o W F Ay
W ¥ I A T g AW F ey
#ormr &1 IR spam i ag fs
o fodgs & go v @ ofga
e 37% W ETAT AT 91 ¥ fgr
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[sft wr=er fagrét wrogdt)

wrar wifadi Y 9T AT aTe 91 )
g &t Ifggr wir & fadw ad
fear | gw wY afaer wrar & fadw
q'@;ﬁﬂﬂl mﬂot{qoa{o%
feal & amwr gfemr Ut & aweh
¢ femr | gemRASEs 7 afaer siER
FT feor mr | gWA IERT ATEEAT
G FT ) 3T AT AT sy afww
Iy & oY FW IET @A &G |
afem s ST Y we fe=dt s
LAY 3= o sEE v FTET g
& afew war gww A& A%ar AfE
afe® & g% F7O1 § AR & v a=an
i % gzm 7 W w G
Wi & oo #@r 99 g o

A WEIRW, O AWEAT ft a9
g fr xw fadaw & g feedt &tw
FUT T @ g AE ar @ g
ardw # famErdy & &1 wmm o S9,
ai-feafass 983w | @939 a@ 1
e s £ 5 e #1 9gm 13-
AR g Tfed M ga 3@ a7
wwe &G 5 oaw AN qw &
feafa & 3o i s oY & A9
# fmaerd & a-feamafeen @i
Tifgd | v o fadaw @ @ &
wrAEq FTT & 7 TR g frag-
T i Ad femr g &
&, e &1 A ww fammmr
ag famrdy & Qwmrd d o dife
T & 1 a7 SwEE T Y | 7 -
qTl ¥ AT GHTT & | g9 aWEE
#fod dned  guonad 3w #Y oFar
adt AT ATAT IHFTATHA & I g AT
i dEr af s Wa famw 2w
o o WAt & 9% 9@ Afe
h ﬁﬂm F T & 4 AW
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it oy A F AT & 7

it 3w fag @t e F awrs-
L

A WYY, FTHATT AL TAFC
A T wwar AR AT FIEAT A
T ot agama wF 9t fesilal &
& fat womdt | T F g wdw Faw
&, T Uw Wy d A § e amA
fedt ==t 1 1947 & wew W ¥,
TIY™ # AT EEOAE § o Wiy
WIE A aF ST ff | §F wew
W ¥ ATOTE | WA Wi & gre-
FE fe= & dow #%@r @ 13 &
AT T FH Ao 9T | 1947 F
TR, WA & TR, @A F A,
@ oSN A A f o g
#T TS gTA I | oW Hfqww aw
a3 o S w1 AT @A A Hfaw
F w1 1963 F fET swEr W
AT FFA w1 fae Avar omav | W
¥ 1967 F foe & s F gadw
# fas s SR Wy Ay o @
grar ug s man fw s flt anm
g, o fgedy F Ant § a7 amn
¥ ge Ay, aw fgy o feelt
T® B % T R

yeqw WENET, ¥ 99 qEl § gray
war g foay s aws wgr @ P i
WA gwEw ger & wfgd | W
Wl & wTH wAn Anfgn 1 e
W NET & 9w 9 WA & fad
e 1 gu I fr oo W
wqrfra fraramd 1 gw SR @ fe o
AT g fawen o feed
dal ®T WM g A% | F a9
afgrfi-wrdt frall & ag aogas g
wga § f g 3wk S9C fdr s
Y wighr | few I WL I Ao
avefY wfY wifgd | ag AT F W
w2, AW fiE & s wow gy
3¢ sl Femwsd &t & O
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Trfgd | og faias @ aw@ *1 sraen
T | oy faanw R AR
FAET W FOITE FT AT A AT
7z faigwr A1 wrel § w9 5@
F A0 F qrETd TAAT | qg AAAT Y
wiEar v ¢ 1 e ® e
e

FEqw wErEw, wE St A fawer
< Fer femr @ s ow oA
FAAT—F I F, oF ATATE F1
W gEAT ST AR W | A
g faigs T ® A =
g @ gEe aforw F®@v g )
T qAT FT, oA gt fg=h me

SHRI NAMBIAR : Because we do pot
know Hindi. So, we want a translation.
Why can’t you tolerate that much. We do
oot know your blessed Hindi....(Inter-
ruptions),

L96LSS/67—9

SHRI ATAL BIHARI VAJPAYEE:
You could not tolerate even my speaking ?
I am not yielding. Please sit down.

SHRI NAMBIAR : He wants tolerance

from us., Yet, he is against giving even
the English translation....(Interruptions).

MR. SPEAKER : I would request Shri
Nambiar to resume his seat.

SHRI V. KRISHNAMOORTHI : He is
not yielding even for interruptions and yet
he speakes of tolerance to the non-Hindi-
speaking people. ... (Interruptions)

They would not allow us...
tion)

SHRI NAMBIAR : If they do not allow,
we have a right to live in India and we
flive despite their nepotism,

MR. SPEAKER : Order, order.

. (Interrup-

st wzw fagrdy aowdt ;e
grEa, ¥t fam off AfEge A
TE 1WA F Ik @A & Ffawre
1 &9 I @ ¥ 1R IR
FE gaTT AT AT F ATYO AT
&7 ¥, IAHATE qF qANIS | I
IAF A A Ty AW @ %, 9w
gAY %1 Tar aren, fedr & Y
g |
SHRI NAMBIAR : 1 put a very simple

question. I did not heckle him. I am
not in that habit.

st wew fapt wddt : aew
wgRE, & sy fAAm w S
g fo maom W ww & ¥
T faaramd

qegE WEYed, WA 9gH %gr fE o
et A sy W =g #
FaAY 7 H0 FU 9Ey § ¥ FAA
e &7 | afeqr A fly & s
U AET §, I HAAY F aA
& afraw A g wifgd—aA
wrarst & fegfa s g wifgd
s o8 faow fegr o1 @war g ?
@ am a8 % a{ae #1 s
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st srzw furgret o]
g AT I AR FF A w7 ey

SHRI PILOO MODY: What about
English ?

WY, S ¥ F oA wr feed
TR F haer faar @, Frfay s
fedt foard v & 1 amEl A
oifet & fe it @, aga & ¥9-
T fet o ¥ T 7 g ey
At FHy off 5 A emw ¥ @
& IAH AN A9T IAF AR # wfA-
fafoat Y 3% o &, § AR FT AT
FTH9Y AGY AT AEAT § | AT ST
R g ¢ a1 faedt stadry,
@ HTAWTAT T37 T AAR EAT
=1fgd 1 97 faes agt I § o agt
feedt st aret Fardr Az €, a1 @
v @ F s &7 aramE @ A
92 | 9w FIT F1E FAATH F17 T
g @ ¥ Fw FW F (I wE g
wifg@ | & sFAT TEar g fF s
gg "W i F@ A wr e fe
wgt 9% 9T § WA W 9T qgr
ATATE FT ey &1 AF HT AT
WIS § &7 7 71 BT 7

ey wEIEd, AT v Ay & R oAy
gw guw fear mm §, se§ Ay
i ¥ fod stdst &1 mA sfaag
et Fagi g gma e oy
affargar Wy & st T T F
Ffqarqar wred € 1| g § gt
® AW WY WIEE WIS gAY
AfEd AR g LI I 48 SqFEqT
& w1 @ wrrw wwie § amew
=t @R 39 dar o w A fgwErd
X FIFIT AT §, TW T FH qLr@mE
®T AEGH WTCAT W9 FY T F
aa & ¥ Qe wrfed 1 dfew
ax a% Tt g, & e W Ry
wrenw & T AT WAt § o i
areqw & ¥ AR o ol & wrew @
ar W &, &Y e & amenw @ -
ot st g wifgd. ...

Y e fagrdt arodd : gEwy @Y
Ao g

it i WYY : W, Fforw @Y w1 @
£

sft weet fagret A « wifare w6
AT TR TR |

UF A1 g WY g7 Wravas ¢ oufa
T feY & ame 7 faaet wrfaed @,
% FOaTe waw F | oy =nfed 1 &or
#1 985 ark & affaq swmr aifed
ey AERy, o feafg smr ¢ ? 1967
d ud 99 WITF FT g TAAT HCAT
9T @1 & | FALT AEE 9 Ag-
AT H foredr sy FX F g GrEE 97
AT g T8 § | TS N A HerfawTT
qUaT 8, FATIFTC & Weed F7 g7 &,
AFTT & FTCOU AT AET F AW
H o1 @ §— 37 a5« g W@ ¥
qfvfeafaat w1 eom & @ 77 g/ @
F TAWTAT & g § fAvg AT
arm e feedt dat & faendt fame
gT &——g FHmAT Toq gen & e
faamigat &1 fFEY F wewmaT &,
feamdt gafed fore gu & fv o= o
wiaem suwrng fead 3w ¥
arqwTer & fmr s #7 @ &, S
39T F AN dFfeqs wiET FT & 8
2| 9 T IE FY g 7
sfrard griT aY #=x #Y g § I7%
feTT TweaT AT FIAT AWFEF BRI | 99
& foad gg wa s wigsy &1 aw
AT | IARY WrEATR & AT §E
T FIN F) TF €7 F & 3T AMEH 1

& afgdr S3W & A §F o wgw
[TEAT § —IT wETe F afwe =@,
e e F AOdr F woww g,
AU TARG § AATHT WIS & AeAw |/
frar-drar T R =AY
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w7 frr 7t faeelt § fawg Fraw ¥
U wewdl WiT | I W
WINTE W qQA, I WIET AT
frer &1 wremm FAAY, pTT WA
AT § qaFTA T, a7 e TE
feeet & g #vow & foqd F 7 71
smar # fAfvsm F<=7 S 1 9 W
FY ATEA FT FATA TE §, qF WU A
amy fawfam 21 <@ &, g wmr s
Y TR ST

seger wged, 49 9 & faew fan
qr f& oz fadms dfqum & fasms &)
it R g st wigm sz e a f&
AT dEwa g, g 2 A §—
# I9H TA AT A AZHAZ | FwI g
HAYFEHE WA 2, TFTCHT  OEA Al
& afeq g afama § &2 3w =1
F afusre amw 77 fed a3 &1 FE
g a2, faaw &g ole ueg fae
F FA AT 994 § | Af¥4q 7O 0H
e & faad g & o gatafc §
sk ge oF e g foed Tew W
sfawre afmw & | ToaTeT 1 AHEAT
¥ 9t ofefe g anar @ 1 awwer &%
71 § fagife T § it s 5w
favir & wawi #r ot feeiae a9 T @
Ardfagm & a9 @ET w AT
& g qg TE &Y qwar |

W ARE 9@ Fo Agw ot &%
gt & W F AR W @ €, A A
GF CUAT ¥ IR 2ET AT A qer
fr w7 tw fagaw § sfe=r wifga) &
fad o TR § 7 ol hE geedr 3
wgr fr gaw fod wré R Al @—
AMAges Mawwgrad -

oft wo wto Wt : IEW w7 v iz
T

ot s fagre wwdd : AgE
oy g & wr ot O W oY

ANX F | & ATTET 24 AGH, 1963 W
§Hg A FUAE  F OF AW AT
qTEAT §—I% FART AT F &, v
fd i wm w51 —
Shri Frank Anthony : May | know
—I am not questioning the motives of
the Prime Minister—how the Bill re-
flects his assurance ? How are the
non-Hindi-speaking people going to be
consulted ?

Shri Jawaharlal Nehru : 1 do not see
how this Bill was going to say any-
thing about the consultation of non-
Hindi-speaking people

Shri Frank Anthony : Why not ?
Shri Jawaharlal Nehru : 1 say, ac-
cordiny to my thinking, it is quite
absurd and unconstitutional”,
#9g F=z 7 W F 9k | foig
F7H zr Ad! WA WERi §
A Gl A W T e
W@, WY 97 §9% ¥z fAug ed)
7 TF grT JaAT |
WA WERY, FTIYE qroad & AT
T ¢ fF s oz wag =@ & fee
ot Teg #) AW FY 9w ot &,
aF §8g ¢ a1 fadr oow #Y dwmr e
W FT g ¢, qgT qFA §, 4 G6Y
q1g af fa=T Teq & AW aww gwdr

aY9 @wdt | #7 ) TovTeT & TR
#uw Tea & gra & A aff & ar
qwdr |

# uF ary AR wgeAr wngen f—agt
aF % awT AT T gt & afieer
w1 w1 §, ¥ fadaw & gra aveawr
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[sh sre ey wronaa]

& afgwt #t &5 foar @ & 1 aw
TowTeT & Ak F € o dEer #5%,
W agHT § T EHA ¢, Ag HEAT WSy
g I gfee & fad & sy
FWT T ATE a7 I6 WL FCqFal 8,
TR FTAFAT G, IqF 1% G fqumT
# wmaeqr #r o€ § fF QA weAl A
frefreht &o% gvft, et favaw
#onft & afew faoig farar s
e W faias F sgr v @ o qw
Tt it faum gt & g8, o1 fe
TG §WT & W y&d 9 §OE] |
¥ 78 gumar f& e 3w feafq =y
HHR T GHAT § | qg W FaAA
WY &7 781 § ; 98 % 1 af|@ w1
A q= FT gatafar 1 o v
# wrgar g f dftw e o feafa
Far # frame st

TR Ax & fRg =) 3 W ¥,
afe @ ag Fgt § faegs gw g
2 & 9=, svy o &= § fedr
fa<ra =€ & 1 anfr g &Y F it fAo-
Ferrrey 3 s T 33 g T f 3%
gt fedt Tardsm wWra
SHRI N. SREEKANTAN NAIR: Who
told you? I come from that State.
SHRI NAMBIAR : Are we to believe
the Member from Kerala or the Member
from UP.?7 About Kerala, I think, Mr.
Sreckantan Nair can speak better then the
bhoa. Member.

it sz fagrdh aemg! : 3, sy
iR R # el mm # sEen
@ T @ G wdm g,
fagy wmar & art § gEstos faog
&t @ftwre =F fFar & gt anfaw-
are & fom w2 € 5 3 fedt &1 e
WY & FGT | § IAHT AT F qEAS
g 99 #f <ty Ay e &, o g5
fadig grar & 1 dfw wfaa awr &
frkg “emeen” WY & 0 "@faew g

HHT ST FT 99 FOAT "
7 & 1 < fvir gw %, 3@ favir e
g AE, I 9T W4, d W IEw
e’ wgr @ ?

fmgam & ol fax g & i
R et &1 39 gr-wadwdt & gy
g aifegr | SfFT AR 9w o @
AT §, A TE FTET FGT FgAT & | AT
@ ¢ it uHe Fo Tmywr, fet
o TG, SR ARifwe fg=h famem,
qZE 7T 0

SHRI MANOHARAN : I can produce a

lot of letters like this,

ot e fam@t oot ;- oagRrd §

ferdt % aw famaz sa @ 13 famsm
gfawr wa fehr wmT g & de W
& 1 & famne fawst agr <@ & &< fedh
Y qlwd & | § | 7T w9 fameg
9 G B 1T 9T ATT ALATE
AT FA A FT IANAFT @ E )
IR ueefa & gET wEr #11
TF AT VAT | H 99 AT F OF AW
9% FI FAT STRAT

“Qur institution is spreading Hindi
for the last 20 years, purely on a
voluntary basis. We are preparing
them for the various examinations con-
ducted by the Dakshin Bharath Hindi
Prachar Sabha, Madras. At present
there are about 100 students in our
institution, both boys and girls.

“We hope you are aware that the
Madras State Anti-Hindi Council sud-
denly gave an intimatijon that Hindi
Prachar Sabha must be closed down
and no theatre should screen Hindi
film. Later, on the advice of our
Chief Minister, Thira C. N, Anna-
durai, they withdrew that." _

SHRI SEZHIYAN : Mr. Annadurai is
very tolerant.

Is there one Tamil Prachar Sabha in
U.P.?7 1Is there one Malayalam Prachar
Sabha in M.P.?7 You do not worry about
any other- language ?
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MR. SPEAKER : Please conclude now.
ot srzw fagrdt wonddt : F @ oW
& T W qFAT A E -

“But nmow at Madurai, some students
‘have formed as members into an association
and on 15-10-1967 they went in a group
and forcibly got letters from some Theatre
proprietors  promisi th would not
w?;nuynadiﬁlgg “

9 & ot fermr o & fe @81 &
ifetm A WA @ §
I F aveT T AT G E |

SHRI ANBAZHAGAN: It is also a

voluntary objection.

st e fagrdt aoat : 37 fAagw
g o g & A fe
AT AR &, a1 59 TH R 1 fadas
9" FH T IO TG § | TH TH
& faggs § fgest 1% ot A< s
¥ AE  STQ @ 4 g@EC F A
Fem & ow fadas #) agw & faar
9 |

U™ Wdl Fgl § % g fagus
AT gfeewiol ¥ oF gwET &,
T g | AN AT sgAgrfe oy
qEETAT TG &, a8 FAAT & FTHA GRIT
2, g AW FY AT HIA dF IAC
TEAFTIIA & | g9 T T & WHRT
AET T | gH ANENT & fAC aARE
g ddSr # Flawew  gew &
T ®Y SEN & fow g & 1 gw fesr
T wdel & fag aTEdr amgd §
g = ot & 9mT T #79-
aifwl & faw &9 F #1 g 8T
e &\ ezt T, s
9T g wifgT 1 W W
HATG & OF gL & 919 AR weeay
F e qow A gl § a1 s
T #r§ wfraew aft smEr anEm,
A g g fadw #1amw a7 & fag
daR § 1 g el & faw due &

Y W ¢w & fag & § @ A,
ag ¥ 3 Frwew & ward, vo fadae
§ g a7 HT q@d

wam wal, sv wier wa, g
WAt A &dfew-wnd e (siwelt
R ntdt) : aemw wgET, & g
*1 wuEr awg Ag dam wwgdr g &
+q9 FO GIT § WeX FEAT TG § |

o ¥ T W ) oF gt g §, M
awrErd R A A wEAE G v
g1 & T §ET § oy gEAr o
T A FEA & gL W FTH G wE
g, fAaarame Awsgama d |
e fF o aroradt 7 g7 &, & awar
2 fr faamdf oy Qe & M F
g g |

afe qarer ag & & wer fea fag
BT & 1 aF gl ¥ 9gi FEr g—wA
# % of W q1— 5 oF g @
da & fag, oF @t A g
F fom, sroem O %1 TR FA § faw,
AT ATETG FY g & fAg, oW
M N wAF T ¥ fae—

=t Ao WTo FAATL : BT & U
i

wmar gfaa widt L wmET
T ¢ AR T o vrar & w1 § ) Fawr
& ware & FUa< w1 fgeqr i /) s,
™ & fao ot wioT & | SfFw o g
MIWBE! AT F gELF A A
oF A g W g A, Fan fis st
FAHT 3 Fg &, T OE AL & i
& war &1 wreaw aq T g A g qW
#1 ara & 1 Wy fama s faEmd
goaq &l §— 41 I TET w0
qrfgr— 3 @ fay wmar & gea
oy wrfge | & Srard o w7y af
T Y 47 arZ, g W gt an )
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ot fy Wt : aSfaw ¥

sivt gfaa ot : grEfaw &
€< Z3h a7 &R @@, a8 o fau-
e o & 1 F wrch g e o wwm o
TR @ wW R aam A,
afew Al agm, N Fw W A
/Y §, J0 w1 I qWY T FIAT 96T
greT & | T AN A 39 T HEY FeeT
FET P EFA § |

} TF T JOAT AT § AW AG Tw
¢ s v 3w & wrar <o & et <
swfr arer ow @<t wir €, AR g
Haga y WA dw WA I wT
qeagdr &1 greegw o faai
WTET gt oY, |7 IAX FIXO A AT
afr g ? a1 e ¥ wfaai 7, Sawi
}, arew famd a=l F W AtEl
R oft Y gferar & B 9 F W, IwH
JgrT ¥ ? & a8 7 qWE 6 aET] HH
¥ & ¥ WTT qge @ A7 E g A
ag 7 gR Y ag WTHT &H & AT |
g & § gAY S e of, &g
=Tt 7% | @iay ag @rafas ar fF
AT & ATRIET F THM 7 A gH
WIS T Iq& A1% HY ST A1 HEAIG
I ¥ R F O fadig ag FE N
I ®T qGE BT TIGT AT | @IHT A=A
&7 9 76 g, § awd  fR 3w F fag
og o&q oft § 1 gt frx s\
w7 fF et Y g frar o @|r
NP FTINF AL | A TE R
fo. ook 2w & aga & & §
faay Oy & wFrow, frg@ew & Fror
A% 7Y faw, 7 fae &, A F, 7
aga @ oy on & oY g a8 F
#Y s g€ | & wraely g FF o= S A
fimar Fwer wmaT & @ wwAr & )
wre yaforg ag wraws & fie @1 aeat
# ¥ forg wvqeTar # @ T W qwd
ol a% T 9, faewr se AE faw

(Amdt.) Bill & Res, 6416

@ & g gw T 2 fiay gy £1 7,
FG T F7 QureAT & WRT 3 HT AR A
#1 o farr g @ 9w ¥ o gy AT
o #1 | Afew e el fvd &Y
wf ? 3% i & &1 W] g, 9%
afvomw & | faeacde Wi iR
faar & & o =< T § | g A
# qezg WTNTC & | H1< gAT A I &Y
FeT A g g el &, Wi o o
HTEGe AT A1 & o gy e g
o= gATd T Fifer § fr g w1 wTe
W & | TT7 dgr $1 Jwar fae v
FI AT F F19 Y T AT
AR F ATt § T ara o et & S
wa AGT & | AT Fem BT TR QU ATATHI
# 7€ ¥« wHaAT AT g fwar & O
qg WTWTC &, T gT TF AT FT HRI
FX, Afeet aq W oAy ATaTHT § ™
|9 7§ § | TAfeq ag &= fE
UF WINT, U= FET a9 A dg AT
fert T g | @ | 0 g § T g
o forat sveamar fet 7€ & 99 & fag
HfeATe T qa1 g & | FE awrL afew
% St 7wy o ferdt o Qe wmam @
o1 fawfag A € | 99 aF « W
T LY, TS AG, T F g A8,
a9 a% o fawre % grm | whifay
g e maNag
9 q2TH | AT F IJUGRT & & oATT
g a1 & | FfET F o gEweat ¥
ag Wt wET fF IwEm @ g
R # & i, IEE arg} e
arfew | IWH Hfas & f6d, =9 F
faramat &1 oA & 1 gw A g
¥ 39 9 T § R AT & ogw
Wi fawgw @ 7 iy oA,
gfmar & | & wr ar, FnAad a4 frax
a7g fawm= &, IR SFTETiS o )@ 4,
W Y e famgw afemw & | Swas aw
T qg ¥ F2 W a9 TF g0 7 9
*1 fiwqar & Terd, ATt A 9T qHY
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T wTuTe a3 At s @ W)
WS A & 6T SguT < fFe OF w=a-
A Fdr F19ft G § wragg s wrAd
g " WR gW Wi WA w1 Wy §
@ g fawgw Wy foag
g &Y, ¥ fat Y JwE F av q€
afas, S ar fedt g S #71 W
Y SIE A | I & &1 AFAT W A B
ST TR & | AT g0 g AE ErES
& fr sorwe 1 gfaar & 18 T A
HTST 7 STAFT g 1 FHAIL F M AT
T %1 fager @ | gal e 2w
& fore 9 wrrefy e €, et ofy e A
aft 3§ oF FEge A oAreT dEa
T SYAT & | A NT9T A A T
Eeft &, WIS &Y, H & A A & ;q
Fr§ 91 &Y FFdT & | Hfe W ATEA A
T 3@ & o sroe A AR AW EF
g, T} AR A F g, qg A AT
TR E 9w, g Tw AT g, s
T 9T g8 9TeT TG Tg & Y | SHA
feram ¥ area 412 9gT § | qg A AW
fraafmigsma st T E
siih w1 @ aga A & AR
Foft FfY o S AT T § A O
I ¥ g @ wrer & 1 @ wmaE R
Fat 3w F quwA & 7 6@ ) S 3w
R RN EFN LI RGE D
s AR §1 A TR JAA A
OF ASFTHAN T ZTGT | W T TF
siirsft 7 7ar wreeT fawmaa ¥ wwrar |
& S T
‘Shyam, what is your mother-tongue 7
He replied ‘Hindi, Sir’, Then the master
remarked, ‘It has some words which
sound like English’,

7 wEET WA @ AW o
&aﬁaﬂmmmli’rﬁmwﬁgﬂ
T AT FY T £ ag gerd Wi e
wmlﬁﬁmmﬁvﬁti‘l
ag gt ¥ # gar § ) B wg g
oF I e & Fored gw TE AT WY

dre awy & | gW Wi e §
a1 R e oY A g g
wife agi s @ wwar & ) e
Y TG § 45 FT AT G E HIAEW
& s & foan w firert o g &
OF FEL ¥ AT FEHwA) A AL W
At aga wea § @ fag v &6 o
w1 | S g T e §
UF SR S E) | T g W A
§ fr gf quQ wrwg Ay @t §
wifE 9 & f Foy w1

¥ walf ag N *v e faw
77 oF @ @ N9 § | @ qHY N NS
¢ o wE AT qEE & R WA
T § g 2 owar § | et w feelt
T, T &) qaT § a1 6w QY awar g,
zfeqer & ST WY 7 ETR €1 A fiE gy
el } @aw § W WY wrRa
gu | s sy Aoy of ¥ wey e Y
W Te< ¥ fraeat & @ omar g
wx wrE e frrea § fored fie oy
s g7 A ¥ P ong (o & 7
s g F swfme@ T
wT & 7t wrew § 6 g T frerd |

w= safaaa v ¢ 7 sefena g
fif wieh 99 W 6, Wl W Wi
T8, st == @ ot 1 g o frdy
®Y TrgTaT g Y v feafe aweft
s it g g frdaw 1 R § v
trqmtgafqaﬂﬁmwwgi
q JEFT WEA 9 FEIACE ATI-ATY
o wg @ & i figr et @ g
oz A # & ey gt Wi g @
ATT 9 e g fE g AT W
e FE ¥ TR W, S ae W
qr For T i g & T, Wl AT
o o ) W efAT g T VAR
AT ¥ sEW Twr o1 WA | WD A
wifgrd wTdt Ty & § IR TR o Y
qwen oy fr fEl w1 e oW ay
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[sfrereft xfirer o]

T R imsmam A g
T § % &3 7 7g g g W
wieg e dar T 7 e fag
qATE g W o AR ol A o
€ et oo forg fermma &7 oft seiw @Y
Wi It A wferd 7 wegw Y 1 7%
% TR GAT T4V | WA AT OF A
TET 9 3T & 3 ST o A A
s T @t v fardre o 2 o § waife
foreft o1 +fr o e ag W @ 5w
i Iee off 7y A fedt W A &
7T # Fifaw 7

o et @ § 5 ag o S g
2 1 s 3g srard § wifs G A o
W &g g8 I A Ag A awdr |
ow ad @ ww ¢ e wE e g
faa® &N T g W AT AT
W a1 ) 6T ¥ QgTe g & @
Wi qq® a1 Fg (g fF gd
THAT T &I @AT § | A TH A
& AT AT T g1 ¥ q6 A A g
oY 9T & o 57 Y fgy et v Wt
iy W1 QAT A FT ATH | GO+
o A A€ §, IR TR g—fET
I 9T O T G- 92w § W o\
R, AT amAA . ...

Q% WA EET : 9T G § |

sivet) gfT wiefy ;Y @@ €0
Foam i F AR @A gE &1 IR
forrd @ &, TR Tw A §, A Ew
QAT A g | I A Sa &
% ¢, faar g0 ®) g W1 A T
¢ 5 foe® are agwa @ R,
TuwY Fredard ardt aaelt @ 1 St ST
T g &, S fredardy o g 2
mifs god ® ag WA w5 g
arar or @ & | gF i § e g
afror & o w2 § e ¥ feh R
o 37 # sy Ry 9w )

DECEMBER 12, 1967

(Amdt) Bill & Res. 6420

AR AR A T R
oY rer-aga art a3 § wi fiedr @ farg
@ awy ) Fawdr g e
feat et #t 3 g o g€ W few
fwdgrgid ' ggamitaw s
I AT GEF I TG ABATS, T%A A
T T T AG 1 AT oft F gy
fr a==i A FE wamar 4 31 QY
aFar § e 1€ 7 IFaman @), AfF &
oz femrs fr g Tofos @@ § )
wiagt § ot wwd A femm @ L

s ofr T w=ET R @

st iy it : sy frmT @
FO—& ot e agi v S E,
oY oA fa ywe sT awg & | #
aret g i ag 2w & fad aga saes
s g wag d aesl w
AT AT | A I WA @ 6 A afEor
* A0 7w , A 2l H e
sTa—star fF $g Al 7 fEan, T
AT TAT—TAT T AT T Ar AR

=it 7w Ra® TR : T A F7 9Fi-
HTT FTAT TR |

sirwey gha wigt : ¥few W T
I Y g v A, 7@ W R
a1 48, a8 7 ", AfF e g
gt & av o @ ® Rl F w
@1 1 9 agN—ag T "N g
wTEd g ? A% T awg Y feed e
T e

wToR Far 6 o S & A A
T, AT TR AW F—FATQ T
afgw &, fore® IO gwaT gon, I
10 T TEHY T AT FTA F Fferw
f 7f, ITH ARECH AT /T
xg #@ afgw df 7 9 el wEdh
fel & arX § g et @ g, o
< Zwe AT S I ofr & T
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fe s amftar @ armaran € fs @

'ﬂ!‘oiﬂcl’lﬂ'f:ﬁﬂ?‘*%mw,
o A8 A o T e | fegia
o A far g, s e

A ST EF L

sitweit gl aiwit : fewiedem wo
OF T g & I 5T ST, 9 ST,
/R JoTAT, SN Y qTAT—ag g
TAERTE 1.....

o AT A AAT : AW IET 144
amma fed, fenigT @ v afad,
Y TR JEH IHT FT FoT AfAG

st gfrar it : ATz @ §,
WY AECET FT & oifer & & omed |
St waT A T ;s afd

sfreeft gfay et © & orEw 2 @
f1| Mifsdm @ gfrgmaamd
fFi g @ afww
@ A Ao & A R
TE o TG ¢ B g ar v f—
TTET T T aEd FoE A
AR EF QR 5w
WA, g e d g a
FEY 7Y ATEA , ot w & e ww wmart
Ft I T TR FAATE AR E |
77 & aga @ ¥ 5 fiF s a gem,
A 20 6 @ o, W A oA
Tz P | af Frewr g fegw el
1 % 7 T AR § W Al g
wrcor  fr & wgh g e el a3
whfed 78 g QT @ o #r N o
Fen 33, At ft Tar F1d w1, ey
ey 1 93, arit § 9 A A s Sl
¥ fawi & I TE—ad T a9T gL

oft Tt ¥ aTEw : wTg AR AEE .
% 91q faemg |

sftwet gfire widt ;R age Qi d
e ddmaHfgmreat &
== #t § Wi w37 § e T o
wifed | Tt @ e & e o
ATy Sy AT 7 A W 9% O TR
faar &, i< faerar s off 7 o | oo
form T 37 & wT o A oF aE
T, TAT TE IR AT HTF AT W
FG | 7 TF W AREEIATE AT HTIRY
FaTe—ag wk § 7 g€ &, wh gk
A FAE. ...

ot sre fagrt ot ;. ol g
T & |

st g it ;- ag & R
foremdf r€ ot aTEA-avE A S G {
St HI F e § o Y E—X &y
EREN AR GE T
T TR E | g OF WA A A w
fr o frardf o7 @ wioh & 9, A
¥ qrax e § s 3 m, A
TN F A @

it gox g ey : TR A A
FHAT AT & |

st gfrrmidt : oF T oW
HIT A2y E—aATgT ¥ W AL @ F
o | g e & fe s gt Rw
o, S S wmag § aEA
Mg WA ® @rmaret ® ey —
o Tw § g A A A e 1 Avey
A e ww d
St o agt sFe faa &, woe faw e
fiFar &, 9@ AT § WX W ¥ gRar
N T @ g frdww ) A &
u fre frer w2 g o 3 e e acg
& gw o fedy WY aved A wreAl &
awmary ¢

st wwraTe o g e 5T
ara sl | W wRY & Ay W R, i
¢ fry avR el o
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gt gfreer il : AR A aw
ag ol o 7 o oY @, g & WA Y
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MR. SPEAKER : Dr. Maitreyee Basu.

SHRI SAMAR GUHA (Contai) : Sir,
on a point of clarification.

MR. SPEAKER : No please, 1 have
called Dr. Maitreyee Basu,
st TwI g : & wd gy fera

MR. SPEAKER : Dr. Maitreyce Basu.
I do not allow the hon Member, Shri
Samar Guha to interrupt, Those who are
quitely sitting should not be prevented;
they must get a chance,

SHRI SAMAR GUHA :
order.

On a point of

MR, SPEAKER ; No, I do not want
this to happen. This happens every timec.
Every time you get up, whenever you get
up, I must allow you! Others are waiting
to speak.

SHRI SAMAR GUHA: The hon.
Prime Minister— **%*
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MR, SPEAKER : No, please. I am
sorry. Nothing will be taken down, When-
ever you rise, I must allow you kK ‘This
has become a practice. Nothing will be
taken down. I have called Dr. Maitreyee
Basu.

17.50 Hrs.
[MR. DEPUTY-SPEAKER in the Chair]

DR. MAITREYEE BASU (Darjeeling):
Sir, I would like to point out a few points—
not many—and I would not tire the House.
First of all, I would like to point out that
this is an official language Bill, This has
nothing to do with national language or link
language. But these terms—official lan-
guage, national language and link language
are interchanged. This must be made
clear to the people that this is an official
language Bill.

Now the controversy is between north
and south. Some people belong to the
south and some to the north, I do not
know where I belong to. Are we north
or south ?

AN. HON, MEMBER : East,

DR. MAITREYEE BASU : But it has
not been suggested that there is an East
India, Are we bystanders and onlookers 7
What are we? It is not Bengal alone;
there are somc other States who will
speak for themselves, But I can say On
behalf of Bengal that we do not know
whether we are north or south, South is
confined to four States, 1 do not knmow
how many States north is confined to.
But we seem to hang in the air, This is
making our position very difficult, South
can give expression to their feelings very
‘vociferously as they are doing here. So
does the north. We are keeping more or
less silent, I was telling my southern
friends that we are appreciating that they
are fighting the battle on our behalf.

AN HON, MEMBER: You join with
us,

DR. MAITREYEE BASU : 1 have join-
ed with you in spirit. When I spoke on
the Kothari Commission report, 1 did say,
why consider English to be a foreign
language ?  English is not spoken now-
adays only by the English people, but by

***Not recorded,
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the Australians, the Canadians, etc, In
a way, Canadians are also bilingual—
French and English. But English is their
tongue. South Africans also speak English.
T4e people in Mauritius, Trinidad, British
Guinea, all speak English. Scotch people
will never call themselves English, but they
speak English, Suddenly there was &
v 1.¢ of Welsh nationalism, Once when
I went to London, some people at the
next table were speaking in some tongue
which was not understood by me, I

thought it sounded like German, but I.

wondered whether I had forgotten my
German to that extent that I could not
understand even a single sentence, Then
1 asked the waiter and he told me that
they were speaking in Welsh. So, language
difficulties are there in every country. Why
should we think that it is a special thing
in our country ? We should be able to
solve this problem. As I said when I spoke
on the Kothari Commission Report, this
point has been made by the Prime Minister
also just now, barring a few including the
Prime Minister, whose language when they
speak English will be understood as
English in England, in the case of the rest
of us, when we speak in England quite u
number of people do not understand us.
QOur intonation is different. Not only into-
nation but our phrases are also different.

AN HON, MEMBER : Pronunciation
also.

DR. MAITREYEE BASU: Pronuncia-
tion we can at least learn, bul intonation
is very difficult to learn, What is language
but a vchicle of thought. Sometime ago,
this afternoon, one hon., Member was
speaking in fluent English. He said:
“When Tilak was about to  give up his
body". 1s this English? It is a literal
translation of deha tyag, This is mnot

L96LSS/67—272—29-2-68—GIPF.

English. In very wvulgar .English people
would say ; “He has kicked the bucket”.
But English expressions are quite different.
Once I was in a restaurant here in Delhi.
Some young man came in and they order-
:d something. They said that they wanted
slice and mutton curry, I was wondering
what was slice. Then I was told that they
wanted slices of bread and mutton curry.
This is a language which is not understood
by Englishmen, 1 will give another ex-

“ample, We call something by the side of

‘the road ‘foot-path’. Foot-path as under-
stood by Englishmen is a path which is
not made up, which is a kuicha road
through which a person may go along on
foot. For us it is the pavement by the side
of the road on which pedestrians walk.

We have a genius for assimilation. When
first the Greek sculptors came and began
to make sculptures in the Greek style,
quickly Buddhist artists copied it and
assimilated it, That is how this great tradi-
tion of Gracco-Buddhist sculpture deve-
loped in our country, There are many
instances of foreign culture, foreign lan-
guage and foreign things being absorbed
by India,

MR. DEPUTY-SPEAKER : May I re-

quest the hon, Member to resume her
sprech tomorrow,

DR. MAITREYEE BASU: But please
do not forget!

MR, DEPUTY-SPEAKER : She may
continue her speech tomorrow. The House
now stands adjourned till 11.00 AM.
tomorrow,

18 Hrs,

The Lok Sabha then adfourned till Eleven
of the Clock on Wednesday, December 13,
1967/ Agrahayana 22, 1889 (Saka).



